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LOK SABHA
Tuesday, April 9, 1963/Chaitra 19, 1885
(Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Road Transport from West Bengal to
Assam

+
Shri P. C. Borooah:
*780. J- Shri Subodh Hansda:
1 Shri Bithuti Mishra:
(_ Shri Kajrolkar:

Will the Minister of Transport and
Communications be pleased to state:

(a) when the fleet of trucks organis-
ed by the Assam Road Transport
Organisation will ply for Road Trans-
port from West Bengal to Assam; and

(b) the terms and conditions on
which the permission has been grant-
ed?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) Jt is
presumed that the members are refer-
ring to the special road transport
organisation set up by the Govern-
ment of India for the movement of
essential supplies to Assam and North
Bengal. The vehicles of this organi-
sation started operation in the West
Bengal-Assam arca on the 24th
November, 1962.

(b) The service was started as an
emergency measure and no specific

145 (Ai) LSD—
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terms and conditions have been laid
down for its operation.

Shri P, C. Borooah: May I know
whether it is a fact that the frcight
offered is not economical to the Or-
ganisation and not economical to the
consignees also when the river route
is disturbed and, if so, what steps
Government propose to take in the
matter?

Shri Raj Bahadur: The freight

-offered is economical to the Organisa-

tion. Also, it has been found favour-
able in the interests of the consignees
or consignors.

Shri P. C. Borooah: May I know
whether it is a fact that the role of
the Transport Ministry is thal of a
reserve to be uscd in the event the
river route to Assam is disturbed?
May 1 also know whether the trucks
are lying idle at Siliguri or plying 1n
the roads in Jaipaiguri district only?

Shri Raj Bahadur: The hon. member
will appreaciate that this Organisation
was set up with a view to provide an
alternative means of communication
lo the railways, which is the only and
the single line communication to
Assam, to meet any eventualities
whenever they occurred. Therefore,
it cannot be said that it is only for
odd occasions. It has not yet stabi-
lised itself. We propose to stabi-
lise it and run.it on as sound com-
mercial lincs as possible.

Shri P. C. Borooah: May I know
whether the trucks are lying idle?

Shri Raj Bahadur: I cannot say
that because we have been acquiring
the trucks as they are being built.
The figures with me show that in the



8631 Oral Answers

first month we put on this route only
7 vehicles. In the second month,
January, we put on the road 20 vehi-
cles, which means that the number is
progressing.

Shri Liladhar Kotoki: May I know
whether the strength was proposed to
be at least 100 and it was proposed
to be completed by the end of March?
If so, has that strength been achieved?

Shri Raj Bahadur: No, it was not
intended to be completed by the end
of March. We have already acquired
50 trucks, In the course of the ensuing
year we propose to acquire another 50
trucks, depending on the exigencies of
the traffic.

st ffa fow © s @ waTw
1 e & o w1 & fauw g e
§ g o faepidl gwT nE w®e
aaT & AR us war § fagre g
faeli ey a% ®¢ amat & | § 7g W1
et § fF g Al ®¥ew o) g
239 WX ATAIT T & FF WY TE & |

1 TSt qETYT © T N AT & |

+ft faifar oo« o =1 & awfrag
2| gL 7 qY T A0 F ;0 fAge
ST ST & HTHTH ST §T WR g0
T A ¥ MAMA A AT 7 7R
ST AT g (% 37 ST ®e ax F
sawd foear @y

SeqH WEEY | TH T H q41E
Tw Ty fafweex qre7 & ara 46 &

St T T W ¢ WL AT AT
g 1 H ot 2 aFa g (@ I F A
Taad T Y

qad g8 ¢ % & &1 Feaaar
TATH T WA A ATAT § | TG qT AT
T W PR ¥ oA v e ¥
A 2 W) AA T IR | WS g AR
T ¢ s g & 7T g ®Y ey amman

APRIL 9, 1963

Oral Answers 8632

g A A A E AT ' YA
EIcE g

Shri Basumatari: May 1 know
whether it is a fact that the trucks
plying to Assam by that route are
stopped at Jagignope for want of a
bridge over Brahmaputra and they are
not able to proceed further? 1If so,
what steps are Government taking to
remove this bottleneck, especially at
the time of the emergency?

Shri Raj Bahadur: At Jogigopa,
whenever occasion or need arises,
whenever it is necessary, we try to
strengthen the arrangement for ferry-
ing and that we do by asking the Joint
steamer companies or other river ser-
vices to place their trucks at our dis-
posal.

Shri Hem Barua: May I know if it
is a fact that privale commercial
undertakings are also allowed to ply
their fleet simultaneously with this
organisation and if so, may I know
whether the Government have as-
certained the extent of competition
that this organisation might have to
face?

Shri Raj Bahadur: We think and
our cxperience is that there is cnough
traffic for the existing private opcra-
tors and for the new organisation.
There should be no apprehension on
that score. Even if there was any
apprehension, we have {o apprecciate
the fact that we propose to stabilise
this organisation with a view to ensure
that in any odd moment of emergency
or of any other eventuality taking
place, there is a line of communication
alternative to the railways to stand in
good stead for our requirements,

Consumers Co-operative Societies
+

“781 f Shri Shree Narayan Das:
"\ Shri Inder J. Malhotra:

Will the Minister of Community
Development and Co-operation be
pleased to state:

(a) the present position with regard
to the setting up of Consumers Co-
operative Societics in various parts of
the country under the new scheme
recently adopted by Government;
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(b) the nature of participation of
the Central Government in the
scheme; and

(c) the extent to which the scheme
Lias proved popular?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri B. S. Murthy): (a)
Seventy two wholesalejcentral co-
operative stores and 848 primary
stores|branches have been organised
under the new scheme upto 25-3-1963.

(b) A statement is laid on the table
of the House,

STATEMENT

The entire amount of finuncial assis-
tance as per pattern indicated below
wil] be borne by the centre to enable
the state governments to implement
the scheme.

Maximum scale

Rs. 1 lakh ona mw
ching basis .uh
the sul..eribed
shares capital.

Wholesale stores

(i) Share capital con-
tribution.

CHAITRA 19, 1885 (SAKA)

(i) Clean credit ac-
commuodation.
(#71) Loans and grants
for godowns and
purchase of trucks
and cquipment.

(iv; Subsidy for ma-
nagerial expenses
and rent.

Primary Stores.
(1) Share capital

(i7) Subsidy for ma-
nagerial expenses
and rent.

Rs. 2 lakhs.

Rs. 1 lakh (25 percent
subsidy and 75
loan).

Rs. 1,000%  spread
over a period 3to §
years.

Rs. 2,500 on mat-
ching basis.

Rs. 2,000 spread over
a period of 3 to §
S years.

The cost of a2 whole tjme Joint Re-
gistrar and his nucleus staff for each
state will also be borne by the cen-

tral government,

(c) The response from the public is

quite encouraging.

I must beg your pardon. In the
statement laid, instead of Rs. 10,000 in

item (iv), Rs. 1000 is typed.

It is a
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typographical mistake. I pray it may

be corrected,
Shri Tyagi: It should be Rs. 10,000.
Shri Shree Narayan Das: May I

know whether the hon. Deputy Min-
ister is in a position to give any figure
state-wise for these co-operatives?

Shri B. S. Murthy; Yes, Sir.

Wholesale Primary
Andhra 4 20
Assam 3 61
Bihar 2 80
Gujarat . . . 7 ‘9
Jammu and Kashmir 2 9
Kerala . . 2 25
Madhya Pradesh 3 55
Madras 10 70
Maharashtra 14 so
Mysore 6 93
Orissa 2 2
Punjab 3 We have
not got
figures
for
primary
stores
Rajasthan 4 78
U. P. . 5 123
West Bengal 3 62
Tripura 1 We have
not got
at present
the fig-
res for
primary
stores
Delhi . 1 34
Manipur. We have not got any
figures
Shri Shree Narayan Das: May I

know what is the nature of the parti-
cipation that the various States have
expressed so far?

Shri B. S, Murthy: It is a Central
scheme. We have already laid down
certain principles which the ~State
Governments have to take up and
work them up.
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*The fi
Rs. r10,000/-—Fd.

re Rs. 1,000/- was subsequently corrected by the Deputy Minister to read »s
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Shri B. S. Murthy: All these things
have been taken into consideration. I
think the working )f the consumer co-
operatives will not land anybody in
loss,

Shri S. N. Chaturvedi: May I know
whether the existing consumer co-
operatives are yielding profits?

Shri B. S, Murthy: It is our desire
and hope.

Shrimati Savitri Nigam: May I know
whether the distribution of gcarcity
goods and importeq scarcity goods
have also been entrusted to these co-
operatives and whether the supply of
various items direct from the mills
has also been arranged?

Shri B. S. Murthy: The main fea-
ture of these consumer co-opcratives
is that the goods required by the com-
mon man arc made available in the
stores, wholesale as well as primary
stores,

Dr. P. S, Deshmukh: Is there any
arrangement by which it will be possi-
ble to sce that all these stores are
properly fed with the goods they re-
quire on as low a price as possible
and what js that organisation?

Shri B, S. Murthy: All arrangements
are being made to see that the supply
channels are always kept.

Dr, P. S. Deshmukh: I wanted to
know the organisation, if any. Or is
it only Government officers and the
Secretary who is going to do that?

Shri B. S, Murthy: The hon. Mem-
ber knows many things about these
supply channels and the Central or-
ganisation. The whole thing is now
being entrusted to the State Govern-
ments.

Mr. Speaker: Now, he has the right
to question and not to answer. There-
fore, he wants to know it.

Shri B. S. Murthy: In all humility,
I am answering him,

APRIL 9, 1963
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Shri Warior: May I know whether
these co-operatives are actually new
oneg or they are conversion of the
old ones, and if they are new ones,
their special nature as compared to
the old ones?

Shri B. S. Murthy: There are certain
old ones, but most of them are new.

Shri Balkrishnan: In the report of
the Ministry of Community Develop-
ment and Co-operation, for the year
1962-63 it has been stated that the
majority of the stores were not func-
tioning properly. So, I want to know
whether Government have ‘made any
enquiry as to why the majority of
the stores were not functioning well.

Shri B. S. Murthy: An enquiry was
made, and steps were taken to rectify
wherever there were any defects in
the societies. and they are being re-
vitalised.

Shri Balkrishnan: What was the rea-
son for their defective functioning?

Shri B. S. Murthy: The hon. Mem-
ber knows that the societies are
worked by men, and if we do not
get good material in the men, natu-
rally, the sgocieties cannot function
well.

Ships for Movement of Coal

+
( Shri P. C. Borooah;
| Shri Raghunath Singh:
*782.< Shri P. R, Chakraverti:
} Shri Subodh Hansda:
[ Shri Surendra Pal Singh:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether Singh Committee has
recommended for the movement of
coal to acquire 12 more vessels which
can ply in a draft not exceeding 22 feet
and rejected the idea of acquiring
liberty ships which require a draft of
27 feet; and

(b) it so, the details thereof?
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The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) The
Committce has  recommended that
twelve specially designed shallow draft
vessels of about 10,800 DWT each and
a service speed of 12,5 knots should
bo acquired since existing coastal ships
including Liberty ships cannot carry
coal to their full capacity owing to
shallow draft.

(b) A copy of the report is laid on
the Table of the Housc [Placed in
Library, See No. LT-1087/63].

Shri P. C. Borooah: What action has
been taken on the recommendations of
the committee?

Shri Raj Bahadur: We are making
enquiries, and in fact, we have started
discussiong with the Garden Reach
Workshop, the Hindustan Shipyard
Ltd., ang with the Mazgaon Docks for
the construction of these vessels of
the special type with 10,800 DWT and
22 feet draft. We are also exploring
the possibilities of placing orders for
such vessels in Belgium and Yugcesla-
via against credit foreign exchange.

Shri P, C. BOorooah; May I know how
much coal is proposed to be trans-
ported by these vessels, and also the
present navigation capacity for the
transport of coal?

Shri Raj Bahadur: We have been
asked to transport 2 million tons of
coal. Many of our coastal vessels are
old, and as many as we can build of
the new type of vessel that I have just
now indicated will supplant them or
will replace them.

Stiri Vidya Charan Shukla: What are
the chances of 2 million tons of coal
being transported by ships during the
current Plan period?

Shri Raj Bahadur: We have already
achieved this target during the last
calendar year. We have transported
about 2 million tons of coal already; I
think it is about 1936 million tons
of coal; I am gpeaking from memory.

CHAITRA 19, 1885 (SAKA)
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Shri Indrajit Gupta: In view of the
unsuitability of Liberty ships, which
the hon. Minister has just admitted,
due to the draft being too deep, may
I know why Government have ap-
proved of the acquisition of a number
of Liberty ships by the Jayanti Ship-
ping Co. for use on the coastal trade?

Shri Raj Bahadur: We allowed the
acquisition of Liberty ships because
they involved the minimum amount of
foreign cxchange payments. And we
arc acquiring ghipping for coastal
necds, not only for the Hooghly but
for other places. Apart from that,
therc is no other ship with that parti-
cular qualification available at the mo-
ment, which requires minimum pay-
ment of foreign exchange, and hence,
we have to choose them.

Shri Bhagwat Jha Azad; May I know
whether the recommendations  also
eslablish how far this changeover from
the Liberty ships will minimise our
cost in terms of foreign exchange as
well as in termg of other costs?

Shri Raj Bahadur: If we build all
these ships apart from the amount
of money that we have to spend in
importing the necessary equipment
that we are not at present manu-
facturing, the entire cost will be paid
in rupees, and there will be a saving
in foreign exchange, and to that ex-
tent, the amount that we would have
to spend on the ships that we would
have to import from abroad would
also be a saving.

Mechanisation of Farming

*783. $hri Maheswar Naik: Will the
Minister of Fooq and Agriculture be
pleased to gtate:

(a) whether any gcheme is in hand
for progressive mechanization of In-
dian farming;

(b) if so, the extent of progress
achieved in this direction; and

(c) whether any, and if so, in what
shape Central aid is available to in-
dividual farmers in this regard?
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The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) No specific scheme
for progressive mechanization of farm-
ing in India js in hand.

(b) Does not arise.

(c) 25 per cent subsidy is available
to farmers for inducing them to pur-
chase improved bullock drawn imple-
ments and spraying and dusting ma-
chines. Loan assistance js available
for purchasing pumping sets, trac-
tors and their implements.

Shri Maheswar Naik: Have State
Governments taken up any schemes in
which they have introduced mecha-
nisation by themselves?

Dr. Ram Subhag Singh. Actually,
complete mechanisation has been °in-
troduced at the Central Government
farm at Suratgarh, There are cer-
tain other farms run by some indi-
viduals. . . .

Dr. P. S, Deshmukh: The question
refers to farms outside Suratgarh.

Dr. Ram Subhag Singh: Outside that,
some Statc Governments are trying to
introduce some tractors on their State
farms. They also want to manufac-
ture some small tractors. Negotiation
is going on.

Shri Maheswar Naik: Have planta-
tion farmgs been able to shift from
traditional types of farming to modern
mechanised farming?

Dr. Ram Subhag Singh: Some plan-
tation farms are using the mechanised
method. The trend is definitely to-
wards that.

Shri D, N. Tiwary: Since holdings in
India are very small and since ceil-
ings have been imposed in various
States, from 20 to 30 acres, do Gov-
ernment think that tractors would be
useful for farming?

Dr. Ram Subhag Singh: It is a fact
that on a small holding large tractors
will not be so useful. But there are
small tractors as well. The Japanese
tractors and the UK Landmaster trac-
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tor have a smaller HP. They are very
suitable for smaller holdings. We
have gpened four centres where Japa-
nese farmers are demonstrating their
technique very successfully.

oY qmr g 0 q ST ST g
fF g7 AFTEe § A9 A=t
& 71 F18 ot g § o ufz ar ar
IFAT M @ g fwaw whmm
‘arE g

o TW qww fag : wit zam
AT AIATERA TG gET & #E
/M FHI wEgE gE g 1 A
e fear S wwaT § S faar o)
STTORIT |
Shri Indrajit Gupta: What ijs the
present condition of the scheme for
setting up a second mechanised farm
in the public sector on the Suratgarh

model, and why is it progressing s2
slowly?

Dr. Ram Subhag Singh: It is not pro-
gressing slowly. It has been decided
upon. As the hon. Member knows,
that is an area which was not so deve-
loped. Gradually it shall have to be
developed. Steps are being taken at
Jetsar for the second farm which is
going to be opened,

&t ST &7 : 39 I (o
Iy T g1 R 2 7 e ) faaw
&Fed F1 JEIT R T T =TT
AT T g afe g oy fea dvew &
sarg fear o ?

o W T fag 57 T 30,832
T WA Y W@ | &9 9w 5
g000 dFEd F TEW FA | WA
A § QLRY T I I R dFd
1 wiqay ST Nl | 37 1 g7 TRT
W 1 AT BN A ¥Yo dFed
FATHET | Y AY G FY T g
ITH M FAY T AT IgFT g ART
G ¥ oo ;ﬂz‘(mﬂﬂ'(m“f
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Shri Tyagi: Is there any plan to set
up tractor stationg in various regions
from where cultivators could avail of
the agricultural machinery on hire?

Dr, Ram Subhag Singh: That is a
scheme I shal] have to consider be-
causc it is very useful. I want to re-
commend this idea.

Dr. P. S. Dedhmukh: Is the hon.
Minister aware that the Planning Com-
mission does not hold very progres-
sive views about progressive mecha-
nisation? If so, is he going to convert
them to his view because there is a
demand on the part of farmers for
progressive mechanisation?

Dr. Ram Subhag Singh. I recognise
that without going in that direction
progressively, there will not be a
suitable increase in production because
ihe most modern techniques are re-
quired to be introduced in our agri-
culture. I do not want to shirk that
responsibility,

Shri A. P. Jain: Since the ceiling
law has limited the size of holdings,
have Government any programme for
importing or manufacturing small
tractors of 8—10 range?

Dr. Ram Subhag Singh: We are hav-
ing that in view. Small tractors are
going to be very useful in our agri-
culture. So we have opened some
centres where these tractors are being
put on demonstration.

Dr. Ram Subhag Singh: The East
Asiatic Company will go into produc-
tion very soon, and the UK Landmas-
ter will be produced there, We are
at present considering the Japanese
small tractor, and we will have that
also manufactured here.

Shri A. P. Jain: Has the Minister
hand tractor in mind? I mentioned
about the 8 to 10 ton range.

Dr Ram Subhag Singh: Yes, Sir.

‘We shall do that.
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Sethusamudram Project

+
Shri Muthiah:
*784. { Shri Ramanathan
[ Chettiar:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether the Naval Hydrographic
Office at Dehra Dun has recently com-
pleted a major survey of the gulf of
Mannar and the Palk Straits for the
construction of the Sethusamudram
Project;

(b) it so, what are the findings of
the survey; and

(c) when the Sethusamudram pro-
ject will be constructed?

The Minister of Shipping in the Min-
istry of Transport and Cummunica-
tions (Shri Raj Bahadur): (a) to (¢).
In order to arrive at a reliable esti-
mate of the cost of the project, it was
considered necessary to carry out cer-
tain land and sea surveys and inves-
tigations in the project area. A provi-
sion of Rs. 22.14 lakhs has accordingly
been made for this purpose in the
Third Five Year Plan. This work
included a hydrographic survey of the
sea approaches to the proposed canal.
The work was entrusted to the Naval
Hydrography Branch of the Ministry
of Defence, who have completed it
in the last survey season. The Gov-
ernment of Madras who are preparing
the fresh estimate of costs has intimat-
ed that the findings and charts in
respect of this survey are awaited by
them and that further necessary action
would be taken by them on receipt.

The question of taking up the Sethu-
samudram Project will be considered,
when the correct cost of the project is
known.

Shri Muthiah: I want to know the
depth of the water in the sea, and the
nature of the soil at the bottom, whe-
ther it is sandy or rocky.

Shri Raj Bahadur: I cannot exactly
give the results of the survey as done
by the experts.
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Dr. K. L, Rao; May I know whether,
In view of the national importance of
this project, investigations are being
made for a by-pass channel on the
land also?

Shri Raj Bahadur: I do not think
any investigations for a by-pass chan-
nel on the Jand are being made. I am
not aware of it.

Siltation of Calcutta Port

*785. Shri R, Barua: Will the Min-
ister of Transport and Communica-
tions be pleased to state the steps
Government have taken to establish
a Hydraulic Study Department to go
into the problems of silation of Cal-
cutta Port?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): A state-
ment is laid on the Table of the House
[Placed ‘in Library, See No. LT-1088 /
631.

Shri R. Barua: May I know whe-
ther it is contemplated to develop
Haldia port, and if so, how much
money is earmarked for it?

Shri Raj Bahadur: Money ear-
marked in the Third Plan is about
Rs. 7 crores and steps are being taken
to finalise the arrangements to proce-
ed with the priject,

Shri R. Barua: How long will it
take to bring it to working condition?

Shri Raj Bahadur: I cannot exactly
make a forecast of the time, but cer-
tain studies are being made.

Shri Indrajit Gupta: May 1 know
how far the final scheme about Haldia
Port is likely to be affected by the
outcome of these hydraulic studies at
Haldia?

Shri Raj Bahadur: That will enti-
rely depend upon the nature and
character of the results that would be
Yiven to us by this study, and unless
and until that is known, it is very
difficult for me to forecast or antici-
pate what the results would be, but
1 hope that from the studies that have
already been made not any serious
dislocation can be feared.
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Shri §, C. Samanta: May I know
whether simultaneously the Model
Research Station at Poona will carry
on some experiments which will be
available to these hydraulic experts?

Shri Raj Bahadur: I think the two
have {o work in close liaison. We
cannot exclude the one by the other,
and the two will go together.

Dr. K. L. Rao: May I know whe-
ther Indian experts in hydraulics have
been associated as consultants with
this team?

Sari Raj Bahadur: Yes, Sir. There
is one Deputy Chief Hydraulic Engi-
ncer and one  Assistant Hydraulic
Engineer. These two are for hydraulic
purposes, There is also one River
Research Officer who is reponsible for
survey and field observation. The
Hydraulic Engineers are for the study
of the details.

Shri Maheswar Naik: Form  the
statement I find that some naval
vessels were hired for carrying on
the survey work in Hooghly. What
is the result of that survey, and what
action has been taken by the Govern-
ment as a resull of the recommenda-
tions made by this survey?

Shri Raj Bahadur: A very thorough
hydraulic study was recommended by
the World Bank icam which visited
us some time back. The appoiniment
of this particular section is a result
thereof. This new section that has
been created has also advised us that
we must have a full-fledged vessel
known as a rescarch vessel, equipped
with the latest mode of equipment to
make the studies efficient. Pending
that, we have acquired certain other
vessels with certain improvised equip-
ment and apparatus with which this
section has already started the study.

Agricultural Programmes

+
186 S Shri P. Venkatasubbaiah:
* \ Shri Subodh Hansda:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that Gov-
ernment had approved a scheme to
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send Study Teams consisting of Cen-
tral Ministers, Advisers of Planning
Commission and other important offi-
cers for an on the spot study of agri-
cultural programmes; and

(b) if so, the details of the scheme
and how it will be implemented?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) It has been decid-
ed to send small teams from the Cen-
tre for discussing the formulation and
eflective implementation of  agricul-
tural production programmes and
giving all possible assistance to States.
Thesc teams comprise of Planning
Commission Advisers (Programme
Administration), Officials of the Min-
isteries of Food and Agriculture, Com-~
munity Development and Cooperation
and the Planning Commission. During
the concluding siages of the discus-
sions with the States, one of the Mem-
bers of the Planning Commission or
one of the Ministers of Agriculture,
or Community Development and Co-
operation is expected to participate.

(b) A statement giving the details
of the scheme is placed on the Table
of the House. [Placed in Library, See
No. LT-1089/63.]

Shri P. Venkatasubbaiah: What
steps are concurrently being taken by
the Community Development depart-
ment to give support to this scheme

of increased agricultural production
launched by this Ministry?
Dr. Ram Subhag Singh: Actually

they have asked their officers and
block development commissioners, etc.
to devote much of the time at the vil-
lage level to increase agricultural pro-
duction. They are doing their best.

Shri P. Venkatasubbaiah: Have the
Government considered the desirabi-
lity of setting up a permanent liaison
officer at the headquarters of each
State so as to watch the activities of
the Central and State Governments
for removing the bottlenecks for step-
ping up of production?

Dr, Ram Subhag Singh: We are
in live contact with the States. To
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think that there is no active and sirong
co-ordination is not correct. Anybody
who is under the impression that agri-
cultural production is not getting
adequate attention is totally wrong.
There is no apprehension at least on
my part that suitable steps are not
being taken.

st forfa faw @ #&1 g W
At St 7 gt ey § aganar & fF
frr a9y ¥ @l & IATET H HTATA A
gafg & g1 ®Wr g ? ag #19 & eF7ae
® 1 LW &7 91 A F fad g 6%
UIE THTHeA] AH] q FIE Iq07 §ET
g2?

Mo W T fag : ww § 5w AT
& & g@ U A 9T O @ E
X ag Fg1 & arandia awear T8
g€ & ug 3z @) 7@ & wifw fordy
ot T BE g TN FET T T,
ITH QY gETdY gy AqaNta AT g
T QX &1 AT | FS AR F A
# ot i FHEL AW E § A g
ST Y FUT T ITFT IATET 47 qgf
9 9% WX & FUT 7 g1 MT ¢ | guiey
HTATAT AHAAT F1 ST FgeAT T & )
R Y g9 ITF! T@T F AT T4 |

Shri Inder J. Malhotra: Two days
back it has been stated publicly that
there is shortfall in food production.
May I know if these teams are expect-
ed to fix the responsibility and to
see on what accounts there have been
these shortfalls in food production?

Dr. Ram Subhag Singh: I was
there and 1 too participated in  that
debate. This shortfall is stated on
the basis of the target that has been
laid down for the Third Plan and the
target itself was based on certain sup-
plies like water, fertiliser, agricultural
unplements and so many other things.
If these supplies are available on the
basis of which they were calculated
in the beginning, there will not be any
shortfall by 1965.
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Shri Sham Lal Saraf: May I know
if the visits of these study teams will
be in regard to specific projects like
the package programme or whether
there will be a genertl survey of agri-
cultural production in every State?

Dr, Ram Subhag Singh: These
teams are likely to study the details
of agricultural programme in one par-
ticular district of each State and genc-
rally of other districts also. In that
particular district they will try to
understand each and every problem in
regard to agricultural production in
one block, but generally everywhere.

Shri Vasudevan Nair: Is it a fact
that this slack in agricultural produc-
tion is the result of the lack of enthu-
siasm on the part of the Food and
Agriculture Ministry as alleged by the
Planning Commission—that the Minis-
try is not prepared to implement the
policies ag laid down by the Planning
Commission?

Dr. Ram Subhag Singh: I am try-
ing to implement the policy of this
Parliament in as best possible manner
as I can. To think that it is not doing
that, if anybody or any party thinks
like that, it is totally in  darkness.
(Interruptions).

Some Hon. Members rose—

Mr. Speaker: My difficulty is that
when 1 allow every supplementary,
the number of members who want to
put more supplementaries grows every
time!

Shri Tyagi:
portant.

The question is im-

Mr. Speaker: We had a discussion
on the Demands of the Ministry of
Food and Agriculture only recently.
(Interruptions). Order, order. Shri
Tyagi.

Shri Tyagi: 1 wonder if the Gov-
ernment is aware that if the team is
to be accompanied by Ministers and
advisers of the planning bodies, etc.,
actual study would not be possible,
‘because the demonstrations, show-of?,
exhibitional activities, etc., will all
take their time. So, may 1 know why
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the Government does not think of
paving a surprise visit to the areas,
instead of just demonstrating their
arrivals, because then no actual study
will be made?

Dr. Ram Subhag Singh: What the
hon. Member "says is largely correct,
but I am getting it done on behalf of
the Ministry of Food and Agriculture.
If some people wani to come and feel
that their presence will be useful,
they are welcome,

Dr. P. S. Deshmukh: May I know
on what basis the districts are going
to be chosen, because most of the
package districts are the best districts
India, whose production was to be in-
creased? I hope they will take the
normal or the average district for this
purpose.

Dr. Ram Suhhag Singh: They are
not going to study everywhere the
package district, but in some areas
they will also study the work that is
done in the package districts. So far
as the actual work of package districts
is concerned, it has been done only in
seven districts, and therefore this
question does not apply to each State.

=t forg AW ;- F@r SER ag
Y FY I G7AT F S g2 HAhAeE
ofars & gt 1 o st Ty srosy ?

0 @Elt ;- 9gr IEA S9 1 TTH
ar g At
To T T fag : st g arar
ofwar § Ia=T a g fasrg I soaa
W7 T ST AN 3T | §ET To o
Fgra 4 7 Wk A M &
Shri Jashvant Mehta: In the light of
the shortfall in agricultural produc-
tion, may I know whether Government

is seriously thinking of crop planning
scheme?

Dr. Ram Subhag Singh: We are
thinking of crop planning, But I do
not recognise and I am not going to be
guided in my activity by this bogey
of shortfalls.
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Shri Bishwanath Roy: In view of
the reply given by the Minister just
now, may I know when the help to
the eastern districts of Uttar Pradesh
which are always affected by floods
every year is going to be given?

Dr. Ram Subhag Singh: This sup-
piementary question is about what is
going to be done in the flood-affected
areas of Uttar Pradesh. We have
started some rural manpower utilisa-
tion programme, and perhaps at 10 or
11 centres that programme has been
introduced and for improving the
cane cultivation there Uttar Pradesh is
going to spend about Rs. 1 crore in
certain areas which are in the eastern
parts of Uttar Pradesh also.

Some Hon. Members rose—

Mr. Speaker: The only thing I
can do is to pass on to the next ques-
tion.

Shri Hem Barua: It is a very im-
portant question.

Mr. Speaker: 1 am very sorry, Shri
Bhakt Darshan.

ot WO T ¢ A & A o T
9T {1 Y TF T3 9 11 qEAT 4T |

TEq WA : W3 HSAT 95 |
& TEEU "eqr

*ory. WY WA TWW : T @G
aq ofe q=f © R R8s’ F wa-
Tifea 53T H@&4T o3 & IO F gAY
# Tg T F I I {6 I qaw0w
gear #) famafaarem w1 @i 33 F O
Fqmofags g ?

ww T yfw W { ey W
(w10 T @ fag) : Fasafaere
HIRA WA § TR & ¥ fa=re
st fopam § o farelY deaT Y Farea -
T AT § A I¥ TF @a FuTg
T T & TY sArENE WX Aferw
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&7 § T T g § AR qear 9T
arnt ¥ fag @et <@ 9 a7 fomr F
9T TE FW | TT g8 AITTF R
£ WA F1 A ST F7 fAdveror
feam ST

. SHATHA § a9 AT HeqT
td gEifaaradt ) gw1wa & faqre

SerEr &1 A 7T 78 qI=T qE A
ECuill

[The University Grants Commission
has expressed the general view that
before an Institution can be deemed
to be a University, it should become
an autonomous body and have admin-
istrative and academic freedom and
that the Institute be open to persons
not employed in the Forest Depart-
ment.. It would now be necessary to
examine the full implications of this
stipulation.

2. The matter will now await consi- ~
deration by the Court of the Forest
Research  Institute and Colleges.
That Court is going to meet in May.]
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o TMEW fag - A Tl W
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Shri Sham Lal Saraf: In view of
the subjects offered for study in this
Forest Research Institute and the cur-
riculum that is being followed  for
turning out graduates from that ins-
titute, may I know what difference it
would make by coverting it into a uni-
verity? May T know whether that
question has been gone into before
the Ministry would take any further
action?

Dr. Ram Subhag Singh: Actually
it would not makc any diffcrence
because even the foreign universities
and scholars recognise that the stand-
ard of this institution is in no way in-
ferior to any forest institutes in any
other country of the world. The only
difficulty is that so far it is awarding
only All India Forest College Dip-
lomas. It does not award doctorates,
M. Sc. or D.Sc. degree. This is only a
question of conferment of degree and
nothing else.

Shri D. C. Sharma: May I know
what will be the finance involved in
the first year and in the succeeding
years if this is turned into a
university and whether the money
that will be spent additionally will be
commensurate with the advantages
that we will get from it?

Dr. Ram Subhag Singh : It is pre-
cisely due to this factor that we are
not so much enamoured about trans-
forming only the name of this
institution, because there is not
going to be any material change in
the study and research.

Shri Mansinh P, Patel: May I know
whether this subject was discussed
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two days before in the State Minis-
ters’ Sub-Committee on Forests; if
so, the details thereof?

Dr, Ram Subhag Singh: This was
not included in the agenda because
that agenda concerned only the
availability of timbher and certain
other  things. Though, of course,
generally, they were free to discuss
anything they liked, this has been
under consideration for a long time
and it will be given a final form by
the court of the Forest Institute. But,
as I said, we are not very much
enamoured by this change,

=t oot fag o Far # o9 sEar g
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Bomb Explosion on Railway Track

+
( Shri D. C. Sharma:
Shri D. D. Mantri:
Shri Hem Barua:
Shri Subodh Hansda:
*788.4 Shri S. C. Samanta:
\ Shri Onkarlal Berwa:
Shri Maheswar Naik:
| Shri Ram Harkh Yadav:
{_ Shrimati Savitri Nigam:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that one
Khalasi was killed and two others
injured as a result of the explosion
of a bomb, which they found on the
railway track, between Harisinga
and Udalgiri stations on the Tezpur-
Rangiya section of Northeast Frontier
Railway on 15th March, 1963;

(b) whether any enquiry has been
held into the incident; and

(¢) if so, the findings thereof and
the action taken in the matter?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) and (b). Yes Sir, he was
not a Khalasi but a gang-man, and
the bomb was found a few yards
away from the railway track and
not on the track itself.

(c) The enquiry is still in prog-
ress by the Government Railway
Police and their findings are awaited.

Shri D, C. Sharma: May I know if
this bomb was there as a result of
some sabotage or as a result of some
other thing?

Shri Shahnawaz Khan: That would
be known after the enquiry is com-
pleted.

Shri D, C. Sharma: May I know
why the enquiry has taken so long
when it is a matter which affects one
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of our most sensitive areas at this
time?

Shri Shahnawaz Khan: The en-
quiry is conducted by the State police,
and the railways are not in a position
to force their hands.

i fm AraEmer 1 sERe 63
AT &, 99 & faw 461 A F1 FeEa
faar & 7
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Shrimati Savitri Nigam: May I
know whether the contents of the
exploded bomb have been sent for
laboratory test; if so, what results
have been revealed?

Shri Shahnawaz Khan: The con-
tents of the bomb are gunpowder, and
when the thing explodes no gunpow-
der remains.

Shri A. P. Sharma: May I know
whether any interim compensation has
been given to the family of the killed
person?

Shri Shahnawaz Khan: As I sub-
mitted just now, Sir, as soon as the
result of the enquiry is known all
these matters will be considered.

Shri A, P. Sharma: The final pay-
ment can be made afterwards. ] want
to know whether any interim paymcnt
has been made.

Mr. Speaker: If it had been given,
certainly he would have told the hon.
Member. Therefore, nothing has been
given.

Shri Hem Barua: In view of the
fact that this incident is not a stray
incident, it is a part of a pre-planned
subversive activity—it is  suspected
like that—on behalf of China, may 1
know why Government have not been
able to look into the matter so long?
I want to know whether the Railway
Ministry  here at the Centre has ap-
proached the State  Government to
hurry up with the matter because it is
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a sensitive area and a strategic area
also?

The Minister of Railways (Shri
Swaran Singh): I do not think that
there is any basis for this assertion
that this ig part of any pre-planned
activity on the part of the Chinese.
Let us not unnecessarily get panickly.
On this very track, according to the
information in our possession, a num-
ber of traing passed that morning,
fairly important trains, and nothing
happened. And I would not be sur-
prised if this was a sort of casual fall
from some of the goods that were
carried in the train. This is one of
the possibilities that is being investi-
gated. Therefore, let us not fear or
see danger where it does not even
exist,

Shri Hem Barua: Sir, on a point
of order. When I said that it is sus-
pected that it is a part of the pre-
planned subversive activity and all
that, the hon. Deputy Minister has
state that an inquiry is proceeding
into the matter and the State police
are conducting this inquiry. But here
is the' hon. Minister who comes and
asserts that this is not a part of any
subversive activity or something like
that, in the midst of the inquiry that
is being made into the incident. May
1 know whether this is not going to
prejudice the inquiry? That is the
point of order.

Mr. Speaker: The hon. Member
gave his own apprehension, or his
own version, that he suspects subver-
sion. If that does not prejudice the
inquiry, the version given by the
Minister can also be a possibility and
it also does not prejudice the same.
Both of them have given only the
possibilities and apprehensions and
both would be considered by the in-
quiry committee.

Shri Tyagi: While the Minister is a
responsible person and, therefore,
makes a responsible statement, the
Member is irresponsible. How can
they be put on par?

Shri Hem Barua: Sir, on a point of
order. Yesterday I pointed out that
you alone have got the right even to
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abuse us and as loyal members we
will sumbit to you. Now my hon.
friend, Shri Tyagi, says that I am ir-
responsible. 1 seek your protection.

Mr., Speaker: He has expressed
that as a token of his affection.

Freight Rates

+
 Shri P. C. Borooah:
Shri Dinenr Bhattacharya:
*790.) Shri Indrajit Gupta:
( Shri R. S. Pande:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether questions relating to
freight rates covering the India U.K.
and Continental trade were discussed
at the India U.K.—Continental Con-
ference held on the 21st March 1963;
and

(b) if so, the specific questions dis-
cussed and the decisions taken there-
on?

The Minister of Shipping in the Min-
istry of Transport and Communica-
tions (Shri Raj Bahadur): (a) X:es. Sir.

(b) The discussions are still going
on and no decisions have yet been
taken. When the result is known the
information will be placed on the
Table of the House.

Shri P, C. Borooah: May I know
whether the recent increase in ship-
ping freight by certain foreign ship-
ping companies has affected the im-
port trade between India-UK-Conti-
nental countries and, if so, to what
extent?

Shri Raj Bahadur: There was a
meeting of the India-UK-Continental
Conference where they considered the
question of the possible upward revi-
sion of the freight rate. The discus-
siong are still going on and they have
not come to any conclusion, So, it
will not be possible for me to make
any forecast.

Shri P. C. Borooah: May I know
whether any mutual concession is
going to be given in regard to
freights?
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Shri Raj Bahadur: Mutual conces-
sion in regard to freight cannot be
given by the conference. I do not
know what they are going to arrive at.

Shri Indrajit Gupta: Have the Gov-
ernment seriously considered this as-
pect that in case this Conference de-
cides on an upward revision of freight
it may have a very adverse effect on
our export programme?

Shri Raj Bahadur: I do not know
on what basis the hon. Members pre-
sumes that we are not very seriously
concerned about it. In fact, we have
taken ample care to see that no up-
ward revision of freight takes place
without any reason. Some two years
back we have, in fact, advised that
there should be a basis for increase in
freight, whenever it is contemplated.
Everything should proceed according
to that. £

Dr. L. M, Singhvi: Have the Gov-
ernment on their part formulated any
specific scheme or proposals in respect
of freight rates and, if so, is the Min-
ister in a position to give us a broad
indication of that position?

Shri Raj Bahadur: No indication is
possible,  But, we will surely consi-
der the views expressed by the con-
ference. Apart from that, il should
be rcalised that these conferences are
autonomous bodies and our companies
are members thereof. As Members
they can express opinions. If the con-
ference takes a decision to make up-
ward revision of freight, the only
remedy is to ask our companies to
come out of that conference. We
have got no administrative control
over the conference. But, there is an
agreed basis of functioning according
to which they function. We hope that
nothing will be done to unnecessarily
jeopardise the interests of our foreign
trade.

Mr. Speaker: Next question.
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Shri Maheswar Naik: May I know
whether the attention of the hon.
Minister has been drawn to a recent
report to the effect that the Planning
Commission has considered the steps
so far taken for the production of
cotton as inadequate and whether any
turther steps have been taken by the
Government to raise the output?
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Shri P. R, Patel: I want to know
whether the Government is aware
that the import of cotton under P.L.
480 in large quantities adversely
affects production of cotton here.

Dr. Ram Subhag Singh: It is to some
extent correct. But, as the hon.
Member might appreciate, last year,
the total production of cotton was only
45 lakhs bales. The annual consump-
tion of our textile factories is from
53.to 56 lakh bales. So, we had to
take resort to the import programme.
Because, had we not imported cotton
last year, our mills would have been
starved That was necessary last
year. Now we will keep this in mind.

Shrimati Savitri Nigam: May 1
know besides increasing production
of cotton, what steps the Agriculture
Ministry is taking to increase the
quality and per acre production of
cotton?

Dr. Ram Subhag Singh: We are try-
ing to introduce better seeds and pro-
vide better irrigation and fertiliser
facilities. Added to that, we want to
give better prices for our cotton so
that the farmers may have a suitable
incentive to increase the per acre
yield of cotlon as well as to grow
better varieties.

Dr. P. S. Deshmukh: It is now
agreed by everybody that greater
agricultural production depends on
remunerative prices for the growers.
This year, the cotton growers, because
they produced more, have had a very
bad experience. What is the Govern-
ment’s proposal to counteract such
similar circumstances for the next
year?
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Dr. Ram Subhag Singh: The Agri-
culture Ministry has taken measures
and that has now been accepted by
our other colleagues and that would
be announced within a week perhaps.
We are going to give incentive in
terms of prices also. The floor is go-
ing to be increased. We will watch
the trends on our production and
markets and try to link up prices in
a guitable manner,

Dr. M, S. Aney: Has the Govern-
ment realised or not that prices of
cotton generally are low when the
cotton is in the hands of farmers and
they generally rise after it goes from
the hands of the farmers to the mer-
chants? 1Is there any step in the
contemplation of Government to
remove this difficulty?

Dr. Ram Subhag Singh: We realise
this difficulty and we are constantly
paying our attention. We consulted
the hon. Members from the cotton-
growing States also twice this year,
and on the basis of their suggestions,
we have made certain suggestions to
our other colleagues and to the
Planning Commission. Most of those
suggestions have been accepted, and
they will be announced within a week
or so.

+iY SHTC TR ST AT FAT W
R & T #, 97 gar e ¥ Ry
AT gedr & 7

o T W fag : 8 aga &
&Y Tt § | W fagy ad 9fE vy ar
wis g oY, gafey @Ay ot 9t 5w
IS FYE SACT AT 7S TR | GF &7
F 7% & % w07 LY 9@ Wi g
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XM ot el F 1 AT AT Y 3y
FeA WA qEr o faRE HwmE
Coui
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Milk Supplied by D.M.S.

+
Shri D. D. Mantri:
*95. J Shri. Yashpal Singh:
7 Shri D. C, Sharma:
LShri Sidheshwar Prasad:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the milk supplied by
Delhi Milk Supply Scheme on the
16th and 19th March, 1963 emitted
obnoxious odour; and

(b) the steps taken to supply pure
milk?

The Parliamentary Secretary to the
Minister of Food and Agriculture
(Shri Shinde): (a) No. Except for a
small number of bottles of cow milk,
which had an off flavour, the entire
quantity of buffalo, cow and tonned
milk sold on 16th and 19th March,
1963, agregating to 1,36,163 and 1,38,431
litres respectively, was of satisfacinry
chemical, bacteriological and o¢:gano-
leptic quality.

(b) Delhi Milk Scheme has all
along supplied only pure milk of
various kinds.

#ft FTET T AN : ATATT HAY
HEET ® FATT ¥ qar s@ar g fw
T FTIH A OAAG A, a8 qwHA
F f7ar mr o1 | & St e g
& w7z g9 A e frar war ?

Shri Shinde: The hon. Member’s
statement that impure milk was dis-
tributed is not correct. The milk is
pasteurised and it is distributed only
after pasteurisation.

Shri Tyagi: Is water mixed?

=it qoae Tag : #4198 wE R O
T R W2 ¥ | gens fRar omar g
I 39 9 g9 & &9 facrfaws 73
ara & o1 fod go 7 @ @ s
@A o ?
145(Ai) LSD—2.
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Shri Shinde: The buffalo milk which
is collected from centres round about
Delhi is distributed not after 44 hours
as has becn zlieged by the hon. Mem-
ber but much earlier. Of course, the
cow milk which is received from
Bikaner is distributed between 24 to
36 or 40 hours, but that is kept under
chilled conditions, and according to
internationally accepted hygienical
standards that is fit for human con-
sumption and also of good quality.

ft fagTx wwiT A A
St J gamn g f5 g @va T ar o
ST AT N AT | § FIAAT =weAr
g & fFm wure ot &oT 35 faved
a7 wg fF a8 T a1 72w adf
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DT ZH AW FT @R F1 AT 90 T8
ar & &% fedi a7 @07 g wcars
fear war

oEg AEEY . WA HETHLT
q¢ AT HEEY SATET  LAE 6
g a1 fo2 oma & wdf Wi I
g ar s fear smar & Swwr W
NFIT &Y |

ot fImT wamw : H 7 oar
f& famr wmx o7 @wFTz 39 faead
q7 qgat 40 ?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): The allegation that it
was spoilt milk is not correct. In
fact, I made a thorough enquiry into
this allegation, becausc some reports
had appeared in the letters to the
editor column of certain papers that
the milk distributed from certain
booths was not of satisfactory quality.
I also received some complairts from
some of my colleagues in Parliament.
I made a thorough enquiry, and I
found that as far as the bulk of sup-
plies of buffalo milk, toned milk and
a major portion of cow milk were
concerned, there was absolutely no
complaint. But regarding the distri-
bution of certain bottles of cow’s milk
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there have been complaints. It hap-
pened like this. Bottles of cow milk
were filled from a bottle-filler which
had previously been used for filling
bottles of flavoured milk. So, there
has been that impurity of the flavour
of the essence in the milk which was
distributed in certain bottles.

Then, there was also another thing.
The cow milk is what we receive from
Bikaner. And on the Purnima and
Amavasya days, they do not supply
milk. Thereforc, we have to have
some buffer stock, but we do not
keep it for mo:c than 24 hours, and
this buffer stock which should not
have been kept for more than 24
hours before being issued somehow
happened to be kept for more than
24 hours and it happened to he dis-
tributed. Enquiries have been con-
ducted, and the responsibilities are
also being fastened. With regard to
the quality, there is a very good
machinery both at the time the milk
is received and after pasteurisation
to see that the quality is ensured,

Development of Plans of Railways

*798. Shri Maheswar Naik: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that some
changes are likely to be affected in
the development plans of the railways
in view of the emergency; and

(b) if so, the extent to which and
the lines on which such changes are
contemplated?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) and (b). A statement is
laid on the Table of the House.
[Placed in Library, See No. LT-1093/
63].

Shri Maheswar Naik: From the
statement, I find that there is no cur-
tailment contemplated but adjust-
ments will be made. May 1 know
whether in making these adjustments
ronal interests will be kept in view

or whether these adjustments will be -

made at the cost of zonal interests?
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Shri S. V. Ramaswamy: It will be
the national interest that will be kept
predominant.

WRITTEN ANSWERS TO QUES-
TIONS

Shipping Companies

*789. Shri Harish Chandra Mathur:
Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Unstarred Ques-
tion No. 274 on the 30th April, 1962
regarding loans advanced to the
Shipping Companies and state:

(a) the amounts if any overdue for
payment with reasons therefor; and

(b) the increase in shipping capa-
city is promised by the Companies
and the schedule for the same?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a)
Thtre is no amount overdue for
payment by the Shipping Develop-
ment Fund Committee to the
Shipping Companies. The Committee
pays loan instalments as and when
they fall due and the necessary for-
malities are completed by the bor-
rowers.

(b) The tonnage already added or
to be added with the help of the loans
sanctioned /promised but not yet paid
is about 3,68,000 GRT which is
expected to be completed by the end
of the Third Plan.

Hopper Wagons on Southern Railway

*791. Shri Eswara Reddy: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that there
is a great shortage of Hopper wagons
on the Southern Railway;

(b) whether it is also a fact that
the ballasting of the Railway track is
impeded due to this shortage; and

(c) when the additional Hopper
wagons will be supplied?
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The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) There is some shortage
of Hopper wagons but other type of
wagons are being utilised for the
purpose.

(b) No Sir.

(c¢) Provision in the Rolling Stock
Programmes has been made to cons-
truct the additional number of Hop-
per wagons to meet Southern Rail-
way’s requirements during the cur-
rent Plan period.

Cotton Cultivation

*796. Shri Raghunath Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether Bihar Government are
planning to grow cotton in the State;
and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Yes.

(b) The scheme for the cultivation
of long staple cotton in Chhotanagpur
Plateau aims coverage of 8000 acres
under P216 F cotton in Bihar State
by the end of Third Plan at an esti-
mated cost of Rs. 1,81,592.00. Demons-
tration plots with this variety of cot-
ton are proposed to be laid out in all
Government farms during the kharif
season 1963-64. Steps are being taken
for the multiplication of seeds for
distribution to cultivators.

Second Class Travel Facilities

*797. Shri Harish Chandra Mathur:
Will the Minister of Railways be
pleased to state:

(a) which sections of the Railways
still have second class travel facili-
ties;

(b) the improvements, if any, that
have been effected in these coaches
and whether any sleeping reservations
are made; and

(c) how long second class travel
is to be retained?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) A statement is laid on the
table of the House. [Placed in Lib-
rary, See No. LT-1091/63].

(b) As the earlier decision was to
ultimately abolish second class, pro-
vision of sleeping accommodation or
the question of effecting improve-
ments to this class of accommodation
was not taken up.

(c) It has been since decided not to
abolish second class accommodation
on the railways.

Co-operative Farms

*“799, Shri Subodh Ilansda: Will the
Minister of Community Development
and Co-operation be pleased to state:

(a) whether it is a fact that a West
German expert recently visited and
studied the Indian Co-operative
farms;

(b) it so, whether he has submitted
any report on this subject;

(c) the opinion of the West Ger-
man expert with regard to co-opera-
tive farming in agriculture; and

(d) whether he has recommended
for increase in the number of such
farms in our country?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri Shyam Dhar
Misra): (a) No Sir. The Government
of India have not invited any such
expert from West Germany after
1959 to visit India and study co-opera-
tive farming societies in the country.

(b) to (d). Does not arise.
Road Overbridges on Railways

1627. Shri Daljit Singh: Will the
Minister of Railways be pleased to
state:

(a) the names of places where
Punjab Government have consented
to the construction of road overbridges
on the Northern Railway during
1962-63 and the reaction of the
Ministry thereto; and
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(b) the stage at which the construc-
tion of overbridge at Rajpura Railway
station rests at present?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Nil. The State Govern-
ment of Punjab have not proposed
construction of any Road-overbridge
during 1962-63.

(b) The Scheme for a road over-
bridge in place of the existing level
crossing near Biscuit Factory at Raj-
pura has been postponed by the
Punjab Government.

Assistance to Orissa Government

1628. Shri Rama Chandra Mallick:
Will the Minister of Food and Agri-
culture be pleased to state the amount
of grants or loan given to the Govern-
ment of Orissa for irrigation purposes
under the Grow More ¥ood Cam-
paign during 1962-63?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): Under the revised
procedure for rendering financial
assistance to State Governments, intro-
duced fom the year 1958-59, Central
assistance admissible to various State
Governments is sanctioned in bulk
for schemes under the head “Agricul-
tural Production” which includes
Minor Irrigation and Land Develop-
ment. As such, it is not possible to
indicate the amount of Central assis-
tance given to the Government of
Orissa for their Minor Irrigation
Schemes during 1962-63. Information
with regard to grant and loan sanc-
tioned to the Government of Orissa
during 1962-63 for their Agricultural
Production Schemes, including Minor
Irrigation and Land Development, is,
however, given below:—

Year Grant Loan
1962-63 Rs, 26:29 lakhs Rs. 680
lakhs.
et TF I 9T Uy Y
2538 st qTS qOET
" Lsft 9o @0 fag:
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w9 f&
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Minor Irrigation in U.P.

J shri Sarjoo Pandey:

1630- 4 Snri 3. B. Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the amount of loans and grants
given to the U.P. Government for the
expansion of minor irrigation during
1962-63; and

(b) amount utilised by them?
The Deputy Minister in the Minis-

try of Food and Agriculture (Shri
A. M. Thomas): (a) Under the revised

procedure for rendering financial
assistance to State Governments,
introduced from the year  1958-59,

Central assistance admissible to
various State Governments is sanc-
tioned in bulk for schemes under the
head “Agricultural Production” which
includes Minor Irrigation and Land
Development. As such, it is not pos-
sible to indicate the amount of Cen-
tral assistance given to the Govern-
ment of Uttar Pradesh for their
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Minor Irrigation Schemes during (/) 37 9T qes-ea & faaT
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Telephone Exchange Buildings in
Assam

1634. Shri R. Barua: Will the Min-
ister of Transport and Communica-
tions be pleased to state:

(a) whether there is any plan for
constructing new Telephone Ex-
change Buildings in Assam;

(b) if so, the places selected for
these new Dbulidings and whether
necessary lands are being acquired;
and

(¢) how long it will take Govern-
ment to complete the proposed build-
ings?

The Deputy Minister in the Minis-
try of Tramsport and Communications
(Shri Bhagavati): (a) Yes.
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(b) Gauhati, Shillong, - Dibrugarh
and Imphal—Land is available at all
these places. There is also a proposal
under consideration for a building at
Dergaon.

(¢) The likely dates for completion
of these buildings are under:—

(i) Gauhati—Dec. 1963.
(ii) Shillong—Dec. 1964.
(iii) Dibrugarh—March 1967.
(iv) Imphal—March 1966.

(v) Dergaon—Proposal is under
consideration.

Detection of Ecotypes

1636. Shri Tan Singh: Will the
Minister of Food and Agriculture be
pleased to stafe:

(a) whether there is any proposal
for research to be conducted by Kar-
yological methods and experimental
taxology tor detecting ecotypes im-
portant for development arid zones;

(b) if so, the expenditure involved
and result thereof; and

(c) whether there is any provisjon
for experiments on plant dynamics
and the incompatibilities between
species?

The Minister of State in the Min-
istry of Food and Agriculture (Dr.
Ram Subhag Singh): (a) There is no
proposal at the moment for research
by Karyological methods nor is there
any programme at present for experi-
mental taxology for detecting cco-
types important for developing arid
zones.

(b) Does not arise.
(c) Studies are being undertaken

on plant dynamics; but not on the
incompatibilities between species.

Central Arid Zone Research Institute

1637. Shrl Tan Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the number of climatological
stations observing precipitation, air
and soil temperature and soil moisture
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under the Central Arid Zone Reearch
Institute at Jodhpur;

(b) the expenditure involved on
each such station; and

(¢) whether any other station is
functioning or going to be established
in the country to take micro-climatic
observations and phenological obser-
‘vations of plant development?

The Minister of State in the Minis-
try of Food and Agriculture (Dr, Ram
Subhag Singh): (a) The number of
stations under the Central Arid Zone
Research Institute, Jodhpur recording
various climatological elements is as
under:

-

Precipitation . . 42
Precipitaton and }
air tempcrature 2
Precipitation air and
soil temperature and soil I
moisture
At Jodhpur there is a full-fledge

Climatogical Station observing all the
elements,

(b) (i) Rs. 100 as initial expenditure
on equipment required for 45 stations
for measuring precipitation only.

(ii) Rs. 4,100 on the Climatological
Station measuring precipitation, soil
and air temperature soil moisture etc.

(c) At the Central Arid Zone Re-
search Institute special micro-climatic
observations are being taken at various
experimental sites with treec communi-
ties and on sand dunes at Osian etc.,
in order to dctermine the net water
balance of arid zone. The phenological
observation on tree species and gras-
ses are also being recorded.

Development of Agroclimatology

1638. Shri Tan Singh: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether there is any proposal
to establish a national committee for
development of agroclimatology and
to seek co-operation between farmers
and meteorologist;

(b) whether any international
agency has offered any technical assis-
tance for developing research in agro-
climatology; and

(c) it so, the results thereof?

The Deputy Minister in the Minis-
try of Transport and COmmunications
(Shri Mohiuddin): (a) and (b). No,
Sir. India Meteorological Department
has already a Division for investiga-
tion into agricultural meteorology and
allied matters.

(c) Agricultura] Meteorological Divi-
sion has prepared ‘“Crop Weather
Calenders” numbering about 500, for
the important crops grown in the
various districts of the country, show-
ing detailed weather conditions which
are normal for and detrimental to the
various phases of growth of crops.

Weather Forecasting Service is pro-
vided by 5 Regional Main Forecasting
Offices at Delhi, Bombay, Calcutta,
Madras and Nagpur, which issue
Farmers’ Weather Bulletins, containing
district-wise forecasts for the next
36 hours, with an oullook for subse-
quent 2 days. The Farmers' Weather
Bulleting are translated into the local
languages and broadcast by the Reg-
ional Stations of the All India Radio.
from 29 stations, in 20 languages. They
are also supplied to newspapers for
publication. Further, any individual
can subscribe for the daily telegraphic
supply of the bulletins, pertaining to
his area, at a nominal cost.

The Department is making efforts
to investigate and devise methods of
medium-range forecast, so as to pro-
vide weather forecasts covering the
next 3 days to a week, so as to be of
more help to the farmers.

Seismological Observatory

1639 Shri Siddaih: Wil] the Minis-
ter of Transport and Communications
be pleased to refer to the reply given
to Unstarred Question No, 3636-A on
the 20th June, 19682 and state:

(a) whether the Seismological Ob-
servatory near Bhakra Dam has been
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installed and has started functioning;
and

(b) if so, gince when?

The Deputy Minister in the Minis-
try of Transport and Communications
{(Shri Mohiuddin): (a) and (b)., The
seismological observatory building at
Bhakra is being constructed by the
Bhakra Dam authorities. It is expect-
ed to be ready for use within about
four months. The ovservatory will
start functioning as soon as the build-
ing js ready and made available to
the India Meteorogical Department.
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Sugarcane Cultivation in Orissa

1641. Shri Ulaka: Will the Minister
of Fooq and Agriculture be pleased
to state:

(a) whether Central Government
have given any financial help to Orissa
for the development of sugarcane
cultivation in the State during 1962-63;

(b) if so, the details thereof;

(c) the total acreage brought under
sugarcane cultivation in the State
during the aforesaid period; and

(d) the total production of sugar-
cane in Onissa during the same per-
iod?

The Deputy Minister in the Ministry
of Food ang Agriculture (Shri A, M.
Thomas): (a) Yes, Sir.

(b) Rs. 0.25 lakhs (Estimated).

(c) and (d). Firm estimates of area
and production of sugarcane in 1962-63
will become available in June, Ac-
cording to the All India Second Esti-
mate 1962-63, the area under cane is
expected to be 66,000 acres,

Roads and Bridges in Orissa

1642. Shri Ulaka: Will the Minister
of Transport and Communicationg be
pleased to state:

(a) the amount of money sanctioned
by Union Government for construction
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of roads and bridges in Orissa during
1962-63;

(b) the amount asked by the Orissa
Government to improve the communi-
cations in the State during the afore-
said period; and

(c) the amount that has been allo-
cated consequent on request of Orissa
Government?

The Minister of Shipping jn the
Ministry of Transport and Communica-
tions (Shri Raj Bahadur). (a) to (c).
The required information is as under:

Cost of roadand Amount ask, Final allot-

bridge schemes ed for by the ment of

sanctioned by Government funds made

the Central  of Orissa by the
Government in Central
Orissa during Government
1962-63

Rs, Rs. Rs.
4,11,75,200 3,05,48,297  1,90,89,300

The amounts mentioneq in columns
(2) and (3) pertain to all sanctioned
works including those sanctioned be-
fore 1962-63 and not yet completed.

Regiona] Poultry Farm, Bhubneswar

1643. Shri Ulaka: Will the Minister
of Food and Agriculture be pleased
to étate:

(a) the number of eggs produced in
the regional poulty farm at Bhubnes-
war (Orissa) during 1962-63;

(b) whether the production of eggs
in the poultry farm has shown any
decline in comparison with production
of eggs during 1961-62;

(c) if so, the reasons therefor; and

(d) the total number of birds distri-
buted by the said regional poultry
farm during 1962-63?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) 1,63,772.

(b) No. The number of eggs pro-
duced in 1961-62 was 88,853.

(c) Does pot 1rise.

(d) 25,320,

Post Offices ang Public Cal} Offices
in Orissa

1644, Shrj Ulaka: Will the Minister
of Transport and Communications be
pleased to state:

(a) the number of post offices and
Public Cal] Offices opened in Orissa
during 1962-63; and

(b) the number of requests rece-
ived from Orissa for opening of such
offices during the same perind?

The Deputy Minister in the Ministey
of Transport and Communications
(Shri Bhagavati):

(a) (9) Post Offices . 234
(#) Public Call Office 8

®) (1) Post Offices . 554
_ (1) Public Call Offices 21

Central Assistance to Orissa

1645 Shri Ulaka: Will the Minister
of Food and Agriculture be pleased
1o state:

(a) the amount of money given
by Central Government to Orissa
Government for carrying out pro-
grammes of (i) Animal Husbandry
and (ii) Dairying and Milk Supply
in Orissa during 1961-62 and 1962-63;
and

(b) the amount of money actually
spent so far on the above schemes
in Orissa during the aforesaid period?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). In ac-
cordance with the revised procedure
for release of central assistance to the
State Governments, the payment sanc-
tions for central assistance for (i)
Animal Husbandry and (ii) Dairying
and Milk Supply schemes are includ-
ed in the sanctions under the head of
development, “Animal Husbandry,
Dairying and Fisheries”.

A statement showing the available
information on the amounts of central
assistance given to the Government of
Orissa for development under the



8679 Written Answers

head “Animal Husbandry, Dairying
and Fisheries” during 1961-62 and
1962-63 and the amount of money
actually spent by them is laid on the
Table of the House. |[Placeq in Libra-
7y, See No. LT-1092/63.]
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Telephone Connections in Delhi

1647. Shri D. C. Sharma: Will the
Minister of Tramsport and Communica-
tiong be pleased to state:

- (a) whether it is a fact that 35,000
persons in Delhj are still on the wait-
ing list for telephone connections and
some of them have been waiting for
as long as 12 years;

(b) if so, the reasons therefor; and

(c) the steps proposed to be taken
to provide them connections at an
early date?

The Deputy Minister in the Minis-
try of Transport ang Communications
(Shri Bhagavati): (a) Yes.
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(b) Limitation in the capacity of
the e¢xchanges due to limited resources
being available.

(c) It is proposed to add 32,000 lines
to Delhi Telephone System during the
remaining period of the Third Five
Year Plan,

Construction of Overbridges

1648, Sthrimati Savitri Nigam.: Will
the Minister of Railways be pleased to
state:

(a) the amount provided for con-
struction of over-brides during the
Third Plan period; and

(h) the amount of money spent
thereon during the first two years of
the Third Five Year Plan?

The Deputy Minister in the Minis-
try of Railways (Shri S, V. Rama-
swamy): (a) A provision of about
Rs. 3 crores was contemplated for
Railways’ share of road over and
under bridges during the Third Plan
period.

() Rs. 19.0 lakhg approximately.

Liquid Nitrogen Fertilisers and Food
Production

1649. Shri Subodh Hansda: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any experiment js pro-
posed {o be held in India for increas-
ing food production by using liquid
nitrogen fertilisers;

(b) if so, whether any project has
becn selected for this purpose; and

(¢) when the experiment will start?
The Minister of State in the Minis-

try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Yes.

(b) The Advisory Board of the
Iindian Council of Agricultural Re-
search at its ‘meeting held in July,
1962 recommended that trials with
liquid ammonia and anhydrous am-
monia should be taken up at the Cen-
tral Rice Research Institute, Cuttack,
Sugarcane Research Institute, Luck-
now, and Pirrcom stations at Sirsa
(Punjab) and Coimbatore (Madras).
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Steps to implement this recommenda-
tion are being taken,

(c) The experiments will be taken
up at the above-mentioned centres as
soon as the necessary equipment ana
other preliminaries have been arrang-
ed.
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National Highway jn Kerala

1651. Shri P, Kunhan: Will the
Minister of Transport and Communi-
eations be pleased to state:

(a) the progress so far made in the
construction of National Highway No.
47 in Kerala;

(b) the expenditure so far incurred
in this respect; and

(c) when the work is expected to
be completed?

The Minister of Shipping in the
Ministry of Transport and Communi-
cationg- (Shri Raj Bahadur): (a) There
are no missing links on the National
Highway No. 47 in Kerala. However
a sum of Rs. 30.13 lakhs for construc-
tion of by-passes and improvement of
the Highway, and another sum of
Rs. 42.21 lakhg for reconstruction of
weak bridges and construction of

bridges on diversions, have been pro-
vided in the Third Plan, against which
estimates aggregating Rs. 19.38 lakhs
have so far been sanctioned and esti-
mates for remaining works are await-
ed from the State Government. Be-
sides this, there is a provision of
Rs. 40.47 lakhs for the carryover
works from the Second Plan for this
Highway.

(b) A sum of Rs. 3558 lakhs has
been spent upto February 1963 on the
new and carryover works.

(c) Some works included in the
Third Plan are expected to be com-
pleted during the Plan period, whereas
some works will be carried over and
completed in the fourth Plan.

Electric Traing Between Madras and
Arkonam

1652. Shri Elayaperumal: Will the
Minister of Railways be pleased to
state:

(a) whether the Government pro-
pose to introduce electric trains bet-
ween Madras Central and Arkonam;
and

(b) if so, how much time this pro-
posal wil] take to materialise?

The Deputy Minister in the Minis-
try of Railwayg (Shri S, V. Rama-
swamy): (a) and (b). Electrification
ot this section may be considered
when saturation is reached with stream
traction. Investigations made so far
indicate that electrification of this short
section is not financially justified.

Vessels Operating at Fishing
Stations

1653. Shri Elayaperumal: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the number of vessels that are
operating at Fishing Stations in
Madras State;

(b) the amount allotted in ihe
Third Five Year Plan for this pur-
pose in this State; and
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Boeing Service to Tokyo
1655. Shri D. C. Sharma: Will the
(b) Rs. 63 lakhs. Minister of Transport and Communi-
(c) Rs. 23.36 lakhs. cations be pleased to state:
(a) whether any additional Boeing
service is proposed to be introduced
T g SR EE to Tokyo; and
(b) if so, the detailg thereof?
(EWY. =t s & The Deputy Minister in the Minis-
T qfagA A €T HA) 48 AN FT try of Transport and Communications
a F%T F (Shri Mohipddin): (a) and (b). Air-
Ea ) India has introduceq an additional
Rl frequency on their Boeing service to
(%) w7z = gf* — ™ Tokyo and this additional frequency
fafa & wreq & g =R G 94T is operating on the route Bombay-
« New Delhi-Bangkok-Hongkong-Tokyo
(=) 71 & EER JreHTT AR with effect from the Ist April. 1963
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Cooperative Sugar Factory im
Ganganagar

1657, Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Rajasthan Govern-
ment have asked for the sanction of
a cooperative sugar factory at Gaj-
singhpur in Ganganagar; and

(b) if so, the decision taken in this
regard?

The Deputy Minister in the M.inis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) Yes, Sir.

(b) The matter would be consider-
ed when licensing of additional capa-
city in the sugar industry is resumed.

Booking Restrictions to Assam

1658. Shri P. C. Borooah: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that there
are certain restrictions on the book-
ing of goods from Northern and
North-Eastern Railways to Stations
in Assam on North-East Frontier
Railway while no booking is avai!-
able from Western South-Eastern and
Eastern Railways to those stations;
and

(b) if so, the nature of restrictions
imposed on such bookings?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) No.

(b) Owing to greatly increased de-
mands, all traffic moving by rail to
stations in Assam is now regulated in
accordance with its inter-priority
and the despatch programmes snon-
sored by the State Governments and

other official agencies at the receiv-

ing end. To the extent feasible,
movement on trade account is also
permitted in accordance with the

priority schedule in
Indian Railways.

force opn the

Sugar Quota for Punjab

1659. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Punjab has recently
sought an increase in their quotlz of
sugar; and

(b) if so, the
this regard?

decision taken in

The Deputy Minister in the Minis-
try of Fooq and Agriculture (Shri
(A. M. Thomas): (a) There are no
State quotas of sugar at present.

(b) Does not arise.
P&T Offices

1660. Shri Daljit Singh: Wil] the
Minister of Transport and Communij
cations be pleased to state:

(a) the number of Post and Tele-
graph Offices at present in Punjab
(District-wise);

(b) whether Government propese
to increase their number during
1963-64 and 1964-65; and

(¢) if so, the number of places where
these are likely to be provided?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) A statement is
land on the Table of the House.
[Placed in Library, See No. LT-1093/
63].

(b) and (c). Yes;

P.O.s. *T.O.s.
———————————— .
1963-64 . :g; :g

1964-65

*Subject to the availability of stores.
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Foreign Post Office, New Delhi

1661. Shri P. C. Borooah: Will the
Minister of Transport ang Communi-
cationg be pleased to state:

(a) whether it is g fact that a sum
of about Rs. 5000 in Indian currency
had been found missing recently from
the Foreign Post Office at Mathura
Road, New Delhi;

(b) if so, whether investigations
have been made into the matter; and

(c) if so, with what results?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) Yes, Sir. Cur-
rency Notes of Rs. 4,600 were found

missing from a Foreign Registered
Letter.

(b) and (c). The Registered Letter
was detained under the instructions
of the Customs authorities on 1-2-61.
It was subsequenily ordered to be
confiscated and when the customs In-
spector came on 18-3-1963 to take
over the article and opened it the
currency notes were found to be
missing. The case was reporied to
the police. The Departmental and
Police investigations are stil] in pro-
gress. o

Railway Track

1662. Shri Eswara Reddy: Wil] the
Minister of Railways be pleased to
state: s

(a) the length of track on Rail-
ways which hag not been renewed
for the last 70 years;

(b) whether any time schedule has
been drawn to renew such track; and

(¢) the estimated cost for the rene-
wal of the same?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) 457.00 miles approxi-
mately, on scctiong where the axle
Joads and traffic are very light.

(b) This mileage is likely to be re-
newed during the currency of the
Third ang Fourth Five Year Plans.
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(¢) The estimated cost of renewal
is about Rs. 486.00 lakhs.

Senior Scale Officers in

Railways
Board

1663. Shri Eswara Reddy: Will the
Minister of Railways be pleased to
state:

(a) the number of senicr scale
officers working in the Railway Board
for more than five years; and

(b) the rcasons for retaining them
in the Railway Board for such a long
period without transferring them to
various Railway Administrations?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) One.

(b) The officers has been retained
in the public interest.

Selection of General Manager (Rail-
ways)

1664. Shri Eswara Reddy: Will the
Minister of Railways be pleased to
state:

(a) the procedure for selection of a
General Manager of a Railway Ad-
ministration; and

(b) whether the selection has to
be approved by -the Cabinet Sub-
Commitee on Appointments?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) and (b). General Mana-
ger of a Railway Administration is
selected from amongst very senior
Officers of Indian Railways on the
recommendations of the Railway
Board and with the approval of Gov-
ernment,

Madras Airport

1665. Shri Eswara Redy: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) when the Madras Airport will
be ready for Boeing Service;

(b) amount spent so far for extend-
ing the runway; and
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(c) whether the works have been
impedeq due to short supply of
cement?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Mohiuddin): (a) Madras Air-
port is expected to be ready for
Boeing operations by about middle
of 1963.

(b) Rs. 24.05 lakhs. The work is in
progress.

(c) No, Sir.
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Zonal Office of Railways in Andhra
Pradesh

1667. Shri E, Madhusudan Rao: Wiil
the Minister of Railways be pleased
to state:

(a) whether any proposal has been
received by Government for esta-
blishing a zonal office for Railways
in Andhra Pradesh at Secunderabad;
and

(b) if so the action taken in the
matter?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) and (b). A statement is
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laid on the table of the House [Plac-
ed in library, See No. LT-1094/63.]

Scheduled Castes and Scheduled
Tribes on Railways

1668. J Shri P. Kunhan:
\ Shri Dinen Bhattacharya:

Will the Minister of Railways be
pleased to state:

(a) the number of candidates be-
longing to  Scheduled Castes and
Scheduleq Tribes who have been ap-
pointed in the Olavakkote Railway
division during 1960-61 and 1961-62;

(b) whether the reserved quota has
becn filled up; and

(c) if not, the reasong therefor?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz

Khan): (a)
Scheduled Scheduled
Castes Tribes
1960-61§ 14 4
1961-62 38
(b) Yes.

(c¢) Does not arise.
Package Programme ip Trichur

1669, Shri A. K. Gopalan: Will the
Minister of Fooq and Agriculture be
pleased to state:

(a) whether the Kerala Govern-
ment have requested the Central Gov-
ernment to extend the package pro-
gramme to Trichur District in the
State; and

(b) if so, the action taken in the
matter?

The Minister of.State in the Mimls-
try of Food and Agriculture (Dr.
Ram Subhag Singh): (a) Yes,

(b) The State Government has
been informed that it is not proposcd
to extend the Intensive Agricultural
District Programme (Package Pro-
gramme) on the pattern on which it
is being implemented in Palghat and
Alleppey districts of Kerala to any
other district in the State during the
Third Five Year Plan period.
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Roads ang Bridges in Punjab

1670. Shri Daljit Singh: Will the
Minister of Transport ang Communi-
cations be pleased to state:

(a) the additiona]l amount sanc-
tioned other than Plan allocation for
the construction of roads and bridges
in Punjab State due to present emer-
gency; and

(b) the details thereof?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) No
additiona]l allocation has been made
for the construction of roads and
bridges in Punjab State due to the
present emergency.

(b) Does not arise.
Distribution of Pesticides

1671. Shri Kolla Venkaiah: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the amount of subsidy paid by
the Central Government towards the
purchase and distribution of pesti-
cides to the small peasants in Andhra
Pradesh during 1961-62 and 1962-63;

(b) the number of peasants bene-
fited by this subsidy scheme;

(c) whether there is any proposal
to increase the amount to be paid to
the peasants; ang

(d) if so, what is the increase and
from when?

The Minister of State in the Minis-
try of Food and Agriculture (Dr.
Ram Subhag Singh): (a) and (b). In-
formation is being collected from the
State Government and will be laid on
the Table of Sabha.

(c) No, Sir.

(d) Does not arise.
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Rupanarayan Railway Bridge

1673. Shri Indrajit Gupta: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that the
girders of the railway bridge over
the Rupnarayan between Howrah
and Kharagpur have been found to
be sub-standard;

(b) whether this
electrification work
and

is hampering
on this section;

(c) if so the steps proposed to
avoid undue delay of the work?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) to (c). The existing
girders of the Rupnarayan Down-
Line Bridge are weak and are pro-
grammed for replacement. Construc-
tion of an additional bridge across
Rupnarayan for the proposeq third
line has already been approved. The
regirdering of the existing bridge
and the construction of the new
bridge will be so phased as not to
hamper the electrification of the Sec-
tion.

Milk Plants in Punjab

1674. Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the
U.S., Ambassador recently announced
at Amritsar that milk scheme Plants
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will be set up U.S A. at all important
places in Punjab;

(b) if so, whether a scheme has been
formulated for the same; and

(¢) the names of such places?

The Deputy Minister in the Minis-
try of Food and Africulture (Shri
A. M. Thomas): (a) No, Sir.

(b) Does not arise.

(¢) Does not arise.
Railway Schools

1675. Shri Krishnapal Singh: Will
the Minister of Railways be pleased
to state:

(a) the number of schools of the
Primary and Pre-Primary status being
run by the Ministry of Railways with
their locations; and

(b) the number of gstudents and
teaching staff in each of these schools?

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Khan):
(a) and (b), Information is Dpeing
collected and will be laid on the Table
of the House in due course.

Catering Establishments

1676, Shri Sidheshwar Prasad: Will
the Minister of Railways be pleased to
state:

(a) whether it is a fact that the
National Nutrition Advisory Com-
mittee has stated that the catering es-
tablishments run under the Ministry
are very poor; and

(b) if so, the steps taken to ensure
nutritive value of the food served?

The Deputy Minister in the Ministry
of Rallways (Shri Shahnawaz Khan):
(a) The proceedings of the Advisory
.Committee referred to are awaited.

(b) Suitable steps necessary will be
considered on receipt of the proceed-
ings.
145(Ai) LSD—3.
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Derailment of Goods Train

1679. Shri P. C. Borooah: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that a goods
train collided with a stationary trol-
ley between Bayasam and Anakapalli
in the Vijayawada region of the
Southern Railway on the 4th March,
1963 and got derailed;

(b) if so, the loss of life and pro-
perty, if any; and

(c) whether an inquiry has been
made into the causes of the accident
and if so, the result thereof?

The Deputy Minister in the Minis-
try of Railways (Shri S, V. Rama-
swamy): (a) Yes. The accident took
place between Bayyavaram and
Anakapalle stations.
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(b) There wag no loss of life. Ap-
proximate cost of damage to Railway
Property was Rs. 3,000.

(c) According to the findings of the
Departmental Enquiry Committee the
accident was due to the lorry (material
Trolley) having been placed on the
track without adequate steps being
taken for its protection. :

12 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT OF GANGA BRABAMA-
PUTRA WATER TRANSPORT BOARD

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): 1 beg
to lay on the Table a copy of the
Annual Report of the Ganga Brahma-
putra Water Transport Board for the
year 1962. [Placed in Library, See
No. LT-1085/63].

NATIONAL CO-OPERATIVE DEVELOPMENT
CORPORATION RULES

The Deputy Minister in the Mimis-
try cf Community Development and
Co-operation (Shri B. S, Murthy): On
behalf of Shri S. K. Dey, I beg to lay
on the Table a copy of the Nationat
Co-operative Development Corpora-
tion Rules, 1963, published in Notifica-
tion No. GSR 498 dated 23rd March,
1963, under sub-section (3) of section
22 of the National Co-operative
Development Corporation Act, 1962.
[Placed in Library, See No. LT-1086/
63.]

12.02 hrs,
ESTIMATES COMMITTEE
THIRTY-THIRD REPORT

Shri Dasappa (Bangalore): I beg to
present the Thirty-third Report of
the Estimates Committee on the Minis-
try of Mines and Fuel—Coal Control-
ler’s Organisation, Coal movement,
Coal Board, Coal Washeries, Coal
Council of India ete.
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12.03 hrs.
BUSINESS ADVISORY COMMITTEE
FIrTEENTH RFPORT

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha): I
beg to move:

‘That this House agrees with
the Fifteenth Report of the Busi-
ness Advisory Committee present-
ed to the House on the 8th April,
1963,

Mr. Speaker: Motion moved:

““That this House agrees with
the Fifteenth Report _of the Busi-
ness Advisory Committee present-
ed to the House on the 8th April,
1963”.

Shri Surendranath Dwivedy (Ken-
drapara): In regard to this Report, 1
could not attend the meeting of the
Commilttee; 1 was attending a meeting
of the Joint Committee.

1 think two points need to be discus-
sed here. One is that the time allotted
for the discussion of the Report of the
Bose Commission, namely, 6 hours, is
too little. We should have at least 12
hours for this discussion, So many
issues are involved in this matter and
6 hours would be hardly adequate

Secondly, as regards extension of
time upto 6 P.M, as you know, we
are sitting for almost 3 months and
we have agreed to sit upto 6 P.M. till
the budget discussions including the
Finance Bill are over. If Government
have some other business, it is better
we extend the session for two or three
days so that we can have the extra
time that is proposed to be had by
sitting one hour extra every day. It
will be very hard on Members to ex-
pect that they will continue to git till
6 P.M. everyday till the business of
this session is over. I therefore think
that we should rather extend the
session imstead of sitting an hour
extra,
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Shri Dafi  (Indore): Government
have spent about Rs. 15 lakhs on the
Bose Commssion and the Commission
was at work for six years. But for
discussion of their Report we have
been allotted only 6 hours. The mini-
mum required would be 12 hours,

1 would also submit before we dis-
cuss that Report, the Government
should place at our disposal the report
of the Sub-Committee which was ap-
pointed so that we can have a tull and
complete discussion on the Commis-
sion’s Report. Fixing only 6 hours
would be really stalling real discus-
If we want to have a real discussion,
we ghould have at least 12 hours.

Shri Ansar Harvani (Bisauli): More
time must be given for that.

Shri Morarka (Jhunjhunu): As
regards items (1), (2) and (3) of para
2 of the Report, three Bills, the
Finance Bill, the Super Profits Tax
Bill and the Compulsory Deposit
Scheme Bill have together 16 hours
allotted to them. My submission is
that this time is very inadequate for
these three Bills,

The second point is that the scope
of the Finance Bill will be very wide
and special attention shall have to be
devoted to the provisiong of the Super
Profits Tax Bill and the Compulsory
Deposit Scheme Bill. There is a pre-
cedent also. The Wealth Tax Bill and
the Expenditure Tax Bill which wcre
introduced simultaneously by the
Finance Minister in this House were
referred to the Select Committee. If
for any reason this time there is not
engugh time to refer them to the
Select Committee, separate time should
be allotted, and the consideration and
passing should be taken up separately
and not along with the Finance Bill.

It hag been held in this House, and
it has been a recommendation of the
Estimates Committee also, that even a
major amendment of an existing Act
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[Shri Morarka]

like the Income-Tax Act should not
be passed through a provision in the
Finance Bill, much lesg can separate
Bills be taken together. Therefore, I
beg of you to consider and direct that
consideration and pussing of the Fin-
ance Bill and the Super Profits Tax
Bill and the Compulsory Deposit
Scheme Bill will be taken up
separately.

My request is that if possible, these
two Bills, the Super Profits Tax Bill
and the Compulsory Deposit Scheme
Bill should be referred to the Select
Committee, but if there ig no time and
Government cannot accommodate that
request, they should be taken up
separately and separate time should
be allotted.

Mr. Speaker: Will the Minister be
able to say anything about the
demands made about extension of time
and sitting late up to 6 O’clock.

Shri Satya Narayan Sinha: We all
discusssed this matter yesterday, You
were also present. The unanimous
opinion was that because this is sum-
mer, sitting till 6 O’clock will not
cause hardship to Members. On
the Vivian Bose Report also, that was
the decision of the Committee. If the
House decides to have more time, 1
will not have any objection.

br. L, M. Singhvi (Jodhpur): Not
beyond 5 O’ clock.

Shri Satya Narayan Sinha: Consi-
dering the volume of work which we
have placed before the House, if we are
not going to sit till 6 O’clock, we
may have to sit till 15th May.

Shri Morarka: What about my
point?
Dr. L. M. Simghvi: It is not very

fair to those of us who like to attend
all the proceedings of the House. We
have to study matters and read our
papers, and this would leave us abso-
lutely no time, really speaking. I
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would request you Sir, to intervene

in the matter and see that time is
not extended as a rule. We canont
possibly look through our papers.

The result invariably is that we have
to address empty houses after 5 O’
Clock, and also Members are found
relatively unprepared.
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Shri Gauri Shankar Kakkar (Fateh-
pur): I have to submit one thing.

Mr. Speaker: Is there a new point?

Shri Gauri Shankar Kakkar: Yes,
Sir. It would be more convenient to
sit till the 5th May than to sit up to
6 O’Clock every day.

Mr. Speaker: First is the Vivian
Bose Report. If the House feels thag
the time is not adequate, then it can
extend it, but the difficulty that the
Minister of Parliamentary Affairs has
expressed has also to be taken into
consideration. The alternative sug-
gested is that we may sit beyond 3rd
May.

Several Hon. Members: Yes.

Mr. Speaker: I do not know whe-
ther all the Members are agreeable
and the Government also.

Several Hon. Members: Yes.

Mr. Speaker: What about the re-
action of the Government? The
Members are all for it.

Shri Satya Narayan Sinha: If the
House decides they are going to sit
beyond 3rd, we cannot have any
objection.

Mr. Speaker: That means that we
will sit up to 5 O'Clock every day
and not beyond that. And then we
will have to consider the qeustion
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how long we sit beyond 3rd, and
then again adjustment will have to
be made anew, because the Govern-
ment should also get ready all the
legislation or other work that it has
before it, so that the Business Ad-
visory Committee might be able to
decide how it can adjust and within
how many days.

The second thing is that this ought
not to be made an excuse here that
Members of any group could not
attend at that time.

Shri Surendranath Dwivedy: No,
Sir. My representative was present.
1 was given a special invitation, but
1 was not present. You might say
that I could have raised the question
there. That is why I made the ex-
planation.

Mr. Speaker: FEven if the repre-
sentatives of the groups are pre-
sent....

Shri Surendramath Dwivedy: He
had raised this question of not sit-
ting bevond 5 O'Clock.

Mr. Speaker: Then, there ought
to be some binding force. If one
raises that question and ultimately
all those present agree to one thing,
there ought to be some sanctity about
that.

Shri Hem Barua (Gauhati): Par-
liament is sovereign.

Mr. Speaker: 1 am not doubting
that. If it is not supreme, I would
not have put it before the House. The
House is supreme in taking its own
decision. It can always do that. Even
if it takes one decision, when the
actual business comes it can again
change it. There is no doubt about
that. 1am only requesting Members
of the different groups that they
should be serious about it and see
that they are present. Or the
representatives  that they send
there should be properly briefed so
that others would not have to take up
that question here when the unani-
mous reports come.
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Shri Surendranath Dwivedy: That
was what I submitted. He raised the
question there; it was not accept-
able. Therefore, I wanted it should
be raised in the House so that if the
House agrees, we could proceed,

Mr. Speaker: It is now decided that
we will sit up to 5 O’clock only, except
on the days when we have thig half
an hour discussion or other things.
That is admitted.

Shri Morarka: What about my sug-
gestion?

Shri Daji: His suggestion is a good
suggesiton. 1 suggest that this report
may go back again to the Committee
and we will have it considered there
again.

Mr, Speaker: We had had that dis-
cussion alsp and said that these two
Bills might be given separate allot-
ment of three hours each. I am just
telling the House what happened
there. In the Business Advisory Com-
mittee we had taken up that question
and discussed it also. We thought
that three hours for each of these
Bills and ten hours for the Finance
Bill would do; because these two Bills
were also connected with the Finance
Bill, general discussion could take
place simultaneously but we take the
clause-by-clause consideration separa-
tely. That also depends on the
pleasure of the House.

Shri Morarka: Every year the time
given for the consideration of the
Finance Bill alone is about 15-18
hours, This time, for the Finance Bill
and for these two major Bills the total
time given is 16 hours. It is very
inadequate and no justice coud o be
done to these Bills. Therefore, i b
of you to consider it and allot fresh
time.

Mr. Speaker: The time allotted for
these Bills is adequate. In 1957 we
had 12 hours, in 1958, 12 hours; in
1959, 15 hours, in 1960, two days; in
1961, 16 hours and in 1862, 12 hours.
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Shri Tyagi (Dehra Dun): Let us
have it in proportion to the tax
amount.

Shri Morarka: Why not send the
Bills to the Select Committee now
that you are extending the time till
the 15th of May?

Mr. Speaker: It is not for me or
for the Business Advisory Committee
to decide about it. We have only to
allot time. 1f the time is agreed to
then the motion can be brought for-
ward by any hon. Member or Minister
and we can refer it to the Select Com-
mittee, But I cannot decide it just
now. I am concerned with the allot-
ment of time. If the House feels that
ten hours for the Finance Bill and
six hours for the other two Bills are
inadequatle, we may increase it to 12
hours for the Finance Bill......

Shri Morarka: 15 hours for the
Finance Bill and ten hours for these
two Bills.

Shri Daji: The matter can go back
to the Commitice.

Mr. Speaker: If the mater goes
back to the Commitee and comes up
again here, the same thing would hap-
pen again, I would like to know the
reaction of the Minister of Parlia-
mentary Affairs.

Shri Satya Narayan Sinha: 15 hours
for the Finance Bill and ten hours for
these two Bills? I do not know whe-
ther ‘he whole House wants it. It is
mors than wheat is justified.

Mr. Speaker: Then we might do
this. Of course, that should be the
decision of the House, because it
jepends upon the pleasure of the
House, For three years, wc have had
12 hours each year, and for two years
we had 15 hours each year. Therefore,
we can agree to 14 hours. That would
be all right, I hope. 14 hours for the
Finance Bill and six hours for those
iwo Bills; 20 hours in all should be
enough. (Interruptions).

Shri Daji: 16 hours for the Finance
Bill,
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Shri Tyagi: It should be in propor-
tion to the corpus of the tax.

Mr, Speaker: When we d.scuss the
Finance Bill, the other two Bills will
also be discussed or touched there.

An Hon. Member: Clause by clause.

Mr. Speaker: Not clause-by clause;
that would be taken up separately.
Otherwise, all the Members who speak
on the Finance Bill will touch the
other two Bills also. Therefore, I
think the Members should agree that
20 hours should be enough. If at that
moment we feel that the time should
be extended by an hour or so we can
always do it. So, 20 hours for this,
and ten hours for the Vivian Bose
report.

Shri Daji: No, Sir, There should
be 12 hours for that report.

Shri Surendranath Dwivedy: 12
hours is the minimum (Interrup-
tions).

Shri U. M. Trivedi (Mandsaur):
Everyone wants 12 hours, It is a
voluminoug report.

An Hon. Member: Two days.

Shri Vidya Charan Shukla (Maha-
samund): At least two dayg should
be allotted for that discussion.

Mr. Speaker: If the House wants
that it must be 12 hours, then it shall
have to sit for six hours each day.
Then two days would be allotted to
it.

Shri 8. M. Banerjee (Kanpur):
Would the report of the Attorney-
General also be circulated to the Mem-
bers before that report is discussed?

Mr. Speaker: That is a different
thing.
Shri Tyagi: Ten hours,

Mr. Speaker: We have decided it
this way: two days for th~t report and
20 hours for the three Bills—the Fin-
ance Bill and the other two ccnnected
Bills. These are the amendments that
have been made to the report.
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Shri Surendranath Dwivedy: Up to
$§ O'clock.

Mr. Speaker: The House will have
to sit up to 5 O’clock every day except
on the days when there are half-hour
discussions, The Vivian Bose report
is there; two days for that. If we want
to sit longer—

Shri Surendranath Dwivedy: We
agree to 12 hours.

Shri Daji:

Mr. Speaker: If the House agrees
to 12 hours, it is perfectly all right.

Shri U. M. Trivedi:

Shri Vidya Charan Shukla: For the
Vivian Bose Commission report we
have agreed that the time will be 12
hours.

Mr. Speaker: If the House wants
to sit for six hours each day, it will be
12 hours, Now, I shall put the motion
that with these amendments the report
be agreed to. The question is:

“That this House agrees with
the Fifteenth Report of the Busi-
ness Advisory Committee present-
ed to the House on the 8th April,
1963, as modified.”

The motion was adopted.

12 hours.

12 hours.

12.18 hrs,
*DEMANDS FOR GRANTS—cou!d,

MINISTRY OF COMMERCE AND INDUSTRL
—contd.

Mr. Speaker: The House will now
take up further discussion and voting
on Demands for Grants under the con-
trol of the Ministry of Coemmerce and
Industry. Out of six hours allotted,
five hours and five minutes have
already been taken. Shri D. S, Patil.

Shri Daji (Indore): Sir, may I
submit in this connection that if we
sit after 6 O’clock, normally, the extra

*Moved with the recommendation of
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time taken should not be deducted
from the time allotted. We sat up to
6.35 or so yesterday. The extended
time should not be deducted from the
time allotted. ] am only submitting a
convention by which we may be guid-
ed,

Mr. Speaker: If I had adhered to
that, T would have called the Minister
straightway. But now I have called
a private Member.
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[ %o faro wrfew]
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QAT 2 AR e st wOE
9T F T Neqwrgd 3T & W 3}
¥ W 2w T wRr dar wIAr
tar ag o= 2 fr framl F1 IR
Iqifsd ww F Ifaw W fAw )
Tafeg e w2 agEr T A
G T AJT TG WG AT | &
daa # fF g dafe g
Production of cotton as compared to
the price targets has been as follows:-
Y 28R o—% ¢ WY TG TS, A 8% 8-
&R F ¥.Y 9@ WS, ) §3-%3 §
¥ A@ ME AT G JRELU-S% A
qT Yo AT S FTE | T o2
@A FT gER A A g fF=r @
e oforw ag g fF @ W
V¥ AT@ TS & IART F ST weq
TRAT AT 4T SEF QT F AT F
g

¥ JwrEd fatar § Y ag e
I ¢ e AYEw, @ 7@ o1 AfEH AT
¥ fFUE FEU I g | X9
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0% ¥ §9Y T AOFT SAEA ALY
I | RET 1 o fpear &g
3, 7 ¥ wfed W F A wgea
F1 7% WRAEA [T Agar g fF
FRAFRT A AT ®IE FeA ww
fEr T@E A FIfTE Y IR
W F g Ao s g W
g WX Jg IER! @ & ST 9
A RfEm wA E

& 7g fragT w<AT Tnga g 5 798
T HYT q W F U Agd Hedqw
qa1 &1 & W F a1 & weAr g
g fF 7@ 99 1 5@ @7 § A WS
tog cnfr wfage ¥ o oF arfedy
& gt ¥ A wfer dwe sT A
arfed | wfest fedgarsoram 1 & 1
oq Wg I 430 gl § 4@l W
FI3T 44 F (A @ D ong,
g TR WR w9 awT gfars
# mid v ofms F @ @@
I A FAE HT I A A
fRgral N WA GgET | Ag &%
7 fawg & fe s g a§ g A
R @ gl g de R
g aE @ gw oax & Qe
AT E G 4 | wEERETE, qEEE
W:ﬁqum&mm‘rﬁ": &
W HgEET Q@ E | e e
& f5 a&l s dar #F O & A
o & #g waT § fF = faew gy
aret & #1§ {eedt w7 ofon & A
A W a1 TW W AaE Fron
W qg T &1 AT T saar g
¢ e Wmfer afew = wgr W&
faa gar & fag ofsmr wrf g
gl Mot Aol 3ITET AALY fesw
JrgA |

Y wredegd ® q@t F AWNA
fafar wik gfewr g2 ur s § A
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faq & vs feafr s Afar st
Foddes sfow o @ w1 fA0a
frar & 1 39 & fod gl molf #r
g R &0 T At s fwar g o
afs7 i TF A @Y I I
engfa @Y faelt § o 37w
Y sara frar § “OwiRwE W
5T Feafe@™’ | AfF TaHe v
qF ¥ AR Trwde T fAew ¥
FITOT AR T FERfesy & qar
ST FUAT TT I & 1 &L, & e
¥4 HT 9ET ST AT WK A &
faq @oq F fa¥ gaE w7 aOE
% of 7 aF " wd gfe ¥
qFA WA ¥ w@aaml &1 agd
feawd I AT § | HTIRIHAT TF A0
2 fF oo a@ A wim o ¥
SeEY WX g Aifed R Frrafad
afgg qx T F At E feafar wi)
fifer fad Som F o7 e &
WA 3 =TI

SEHa N A maew 2 IR
TR ¥ g8 1% fowga A8 & Sfeer
4§ & qAfae I fEEEl #7
o o afed 1 waa & wow &
i g . . . .

A HERQ : WA 93T
THg qETT g AT g 0

= Fo firo qufewm : faaray, 188X
¥ WS TF T FIE F W H AR
T & At aE g fE wEw & feo
T e T g1 oF g T 98 €
fe T wEw WX @ifer sew &
aga B | T W gfar # a
WA § 1 fewEr, e & g
ofawaw TF (¥ & qeq {REY 9
a1 9 FEAW qed 26 A 4T |
sfaswaw o7 /1< feaw ger & o
we gr Sfem A & zEfad
ANAT FT E R 6 FOX ONTEE #%
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[ 2o firo wrfiw]

qETAT 1T | A« HAAT FT 9 3/ 97
ST 97 /T A TG T FAGRT F
IS FT AAT ATEA § WX AW F Gar
2R et Jhr T T NewgT qgr
3T 9TEY 9 TEfd IF W AN
TS FEET | HT @ THAT T[99 T
& 9l A o T AT B AATGAT AHTL
& TS § W Ay & s
N @ MET 00 W ¥ q@TT
Trfegd

0 e s sy & 95 s
g g fr a8 w A fv @9 &=
TEW W H gy A aden sfaw
At @ W7 9T § owwfa gt & afeA
oAt W 37 9% FTRT fefegamie wE
# 1 gw 91gd 7 % T § AT s
# wnaifea afew = T @t
g ] za% fag e & fw it o
TS I A1 F a g2 o AT
wy o fegraT @ ag Smar ana
& fip SEr ooo FY qIINTA A AT
F &0 €Y O SR AWATIA FT g
2 afew 30 wgw g fr faEs W
ofawfaa a1 & w@f  fF &g
T HET qIA oS4 §T BN
? agi W RN QA A B
T TR gAY Arfed |

T ¥ qE W e e gew fad
¥ wroET s O gAY wgRd
T g g fr afasa w1 sam
garaq &t Wt A ¢ qg fEaEl
& fal 3 amawd @, ud g q
FIT ] FA F

Shri Rameshwar Tantia (Sikar):
Mr. Speaker, I would like to say a
few words about jute and tea. The
hon. Minister for International Trade
was pleased to say yesterday what
Government propose to do to help the
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tea industry. I will only mention two
points- regarding jute. The quality of
the jute should be improved. Now,
the quality produced in Bihar is very
poor. The difference in price between
good quality jute and bad quality jute
is quite big sometime$ as much as
Rs. 20 to 30 per maund. While good
quality jute was being sold last year
at Rs. 50 per maund, the poor quality
jute was being sold at Rs. 20. 1In
Assam until ten years back only poor
quality jute was being grown., Now,
within these ten years they have
greatly improved the quality. So, if
they want it they can improve the
quality. I feel that Government
should give first priority to the im-
provement of the quality of jute.

Then, the price of jute in September
and October is always low because the
small traders have not got facilities for
advance against jute. So, they are
forced to sell it at a lower price. I
suggest that Government should cons-
truct some bonded warehouses in the
mofussil so that the cultivators and
small traders can keep their jute
there and get money against that. It
will enable the cultivators to keep
their jute with them until November
or December when the prices go up.

Coming to tea, I have not much to
sa, on that. The Tea Board is func-
tioning very well. Even during the
emergency, the Chairman of the Tea
Board visited the border tea estates.
I think the decision of the Govern-
ment to abolish the export duty on
tea is a wise step. Even then, a pro-
blem will arise because the internal
consumption of tea is rising every
year. So, unless we increase our tea
production, I think wo will face shor-
tage of tea, as demand will outstrip
supply. So, every effort should be
made to see that the production of tea
goes up.

Yesterday, Shrimati Akkamma Devi,
the hon. Member from Ni'giris, sug-
gested that every facility should be
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given to the small estates and long-
term financial arrangements must be
made for them. I support her fully.
These are the teg planters who are
going to fill up the gap in production.
So, the Minister should consider their
case favourably and some arrange-
ments should be made for granting
them loans, *

The present licensing system retards
the growth of industrial development
and, as I said some days back, it is
very defective. The year before last
1,350 licences were issued; last year
1050 licences were issued. I do not
know how much of them are lying
idle. An application has to pass
through five or six Ministries before a
licence is ultimately granted. It has
to pass through the Commerce and
Industry Ministry, Planning Commis-
sion, Finance Ministry, Transport Min-
istry if it involves communication or
transport and so on. It is a big hurdle.
An applicant has to wait for six
months or more to get a licence, For
ordinary people who have no ¢ontacts
it is next to impossible to get a licence
within a reasonable time. Licences are
normally given only to those firms
which can employ high-salaried people
as contact men. It is very difficult for
ordinary small industrialists to get li-
cences. If Government are really keen
on rapid industrialisation of the coun-
try, some method should be devised by
them by which each and every persun
who wants to set up a small industry
should be able to get licence, provid-
ed his scheme is technically feasible.

Even when an applicant gets a
licence, he has to pass through ano-
ther hurdle, and that is power shor-
tage. At least in, West Bengal it is my
experience that no new industry can
be put up before 1964 when Bander
power will come. So, while on one
side we are planning to have more
industries and more production, on
the other side, there is shortage of
power, which shows that there is
something wrong in our planning.
When we plan to have more industries,
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simultaneously we must plan for sup-
ply of sufficient power too.

Then, I am of the view that super
profits tax will retard the growth of
industries. If the Ministry of Com-
merce and Industry also feel the same
way, they should do something to see
that it is done away with. After all,
it is a combined venture of the Gov-
ernment. They should firmly tell the
Finance Ministry that since our object
is to make the country industrialised
within a short time and nothing should
be done in a manner which will retard
the growth of our industries, they
should do away with the super profits
tax, as it is bound to affect industriali-
sation to a very great extent.

May I, Sir, have another two minu-
tes?

Mr. Speaker: Yes, if he so likes;
but he wanted only five minutes in
the beginning,

Shri Rameshwar Tantia: Op jute I
will say there will be competition from
Pakistan and other countries also. So,
if we do not act just now, it will be
too late. It is a good thing that we
have introduced broad looms. Now
we have to give first priority to the
improvement of quality. If we fail in
that, I think there will be a big gap
between our demand and production
and we will have to depend on im-
ports from Pakistan.

There is too much of delay in the
issue of licences, because many forma-
lities have to be gone through before
a licence is issuced. If an application
for licence is made to the Ministry and
it is found on examination that the
proposal is reasonable and feasible, it
should be approved immudiately,
without any delay. Now an applica-
tion has to pass through so many
Secretaries, Directors, specialists and
so on that it takes a long time before
a decision is taken. If we agree that
our object is rapid inductria'isation, I
feel something should be done by the
Government to see that these hurdles
and dfficulties are removed.
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[Shri Rameshwar Tantia]

Then, many of the licences which
have been granted are not at all used.
There are licences which are one and
a half years or two ycars old where
nothing has bcen done. What have
they done in the matter? I hope
some reply will be given to this point
by the Minister in his reply to the
debate. I am of the view that if those
licencs are not used in time fresh
licences should be issued to other peo-
ple and the olg licences should not be
permitted to be used after a prescrib-
ed period to be fixed by Government.

Shri Hem Raj (Kangra): Mr. Spea-
ker, Sir, yesterday, the Minister of
International Trade gave us some hope
that the interests of the small tea
growers will be 1-oked after. So far
they have been disillusioned because
no help has been extended to them for
the last so many years as far as I
know because the Tea Board is domi-
nated by big vested interests. There-
fore, the small tea growers have not
had a good deal from the Tea Board.
At least so far as my area is concerned
i.e., Himachal Pradesh, Punjab and
Uttar Pradesh_ the tea gardens in that
area have not had 3 fair deal from the
Tea Board. We find from the statistics
published by the Tea Board that the
production of tea in the Kangra valley
is decreasing. At the same time, be-
cause of the accumulation of stocks,
the price fetched by this tea is going
down. The money that has been allot-
ted by the Tea Board for the develop-
ment of tea has not been fully spent.
When this question was put to the
spokesmen of the Ministry, they have
admitted that the small tea gardens
have not been looked after so well.
Only yesterday, the hon. Lady Mem-
ber from the South, put forth before
the House one suggestion and com-
plained that the small tea gardens of
the South are not being looked after
well. The fate of the small tea gar-
dens in the North is no better.
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When the Public Accounts Com-
mittee was examining the Tea Board,
th.> Committee was informed that
green tea was grown in Kangra and
Dehra Dun and that not much has
been done by the Tea Board for the
development of tea in those areas.
Therefore the Committee was cons-
trained to remark:

“The Committee are, therefore,
unable to find any justification for
such large savings on the develop-
ment schemes to the tune of Rs.
12 lakhs on the one hand and, on
the other failure to improve the
production of green tea which
has a good export market.”

The Committee hoped that proper
attention would be given to this aspect
in future,

So, Sir, for such a long time we
have been pushed aside. This green
tea growing area should be developed.
1 want to make certain suggestions in
this regard. We have been represent-
ing that, the excise duty on green tea
should be done away with. For that
purpose, we represented that a sepa-
rate zone for this area be demarcated.
But that has not so far been accepted.
My first suggestion is that a separate
zone for this area be demarcated and
at the same time this area be exempt-
ed from excise duty.

My second suggestion is that re-
search should be made on the low pro-
ductivity of this area. At the same
time, I would say, when the Tea Board
is giving direct subsidy for fertilisers
and for transport to the Tripura area,
1 do not understand why, when the
land route has been closed by Pakis-
tan for Afghanistan and other Middle-
East Asian countries, the subsidy both
for fertilisers and transport be not
given to the green tea growing areas.
Also, 1 want that the results of the
experiments for the development of
tea which are made by the different
stations be made available to the tea
growers of this area free of any cost.
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Then, I want that a separate repre-
sentation be given on the Tea Board
from these tea growing arcas. This
demand was also made by the lady
Member from the South, We want
this because the intercsis of the small
tea growers neither from the south
nor from the north are being properly
looked after by the Tea Board, There-
fore, a separate representaticn on the
Tea Board should be given to the tea
growers both from the north and the
south.

Then, Slf, tea statistics from the
tea growing areas of north do not
find a place in the Tca statistics of the
Tea Board., Therefore, those statistics
should also find a place here,

Mr. Speaker: The hon Member may
try to conclude now,

Shri Hem Raj: Sir, one or two
points more I want to make. I may
kindly be given two or three minutes
more.

There is another problem and that
is about the border districts of Lahaul
and Spiti, whether they are the tra-
ders from Ladakh or from Lahaul
and Spiti in Himachal Pradesh.
Those people used to trade with Tibet.
But that trade has now been stopped.
Now, the things have come to such a
pass that all those traders are dying
and they have not yet been given any
rehabilitation grants. The position is,
the trade between Tibet and Nepal is
open and the trade between India and
Nepal is open. But when those peo-
ple go to Nepal and buy something
from Nepal, then any goods that they
bring from Nepal are being confiscat-
ed. I have got the cases that have hap-
pened in my area where they have
been fined thousands and thousands of
rupees without giving any warning to
those people. When they buy such
things from that area, when they
bring those goods from there, those
goods are being confiscated, Those
poormen have been ruined because of
the closure of trade with Tibet in the
first instance and secondly, when they
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bring goods from there from Nepal
they are fined thousands of rupees.
You can imagine the feelings of those
people. The people of those arcas are
frustrated and they are very much
angry with this action of the Govern-
ment.  Therefore, T would warn the
Government that they should treay all
these border people with leniency wnd
with svmpathetic mind.

Mr, Speaker: The hon. Member
should conclude now.

Shri Hem Raj: There is another mat-
ter also. In those areas there is the
only cash crop kuth root. That used
to be exported to China, That is stop-
ped. That is not being exported now.
The price of kuth root has come down
to a very low level I would there-
fore, request the Commerce and In-
dustry Ministry that they should try
to find some other market for the ex-
port of kuth roots.

Then, the only rock salt mine that
exists in India is in the Mandi area.
The other salt mine, as you Mr, Spea-
ker know, we have left in West Pakis-
tan. The rock salt which is found in
the Mandi area was going to be mech-
anised in the First Five Year Plan and
a sum of Rs. 1. crore was allocated for
it. Even after 11 years the matter
stands where it was. In the previous
year, only Rs. 2 lakhs were spent for
that purpose and this year, 1963-64,
only an amount of Rs.1 lakh has been
earmarked. I want that this matter
should be expedited. I also learn that
these mines are also being taken up
by the Hindustan Salts Ltd. and, I
think, the Hindustan Salts Ltd. will
expedite the mechanisation of these
mines.

I hope the Commerce and Industry
Ministry will look into all these mat-
ters and do justice to the hill people
of these areas which are already
backward and which are suffering for
a long time,

Mr. Speaker: The hon. Member
should conclude now.
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Shri Hem Raj: With these remarks,
I support the demands for grants cf
the Ministry of Commerce and Indus-
try.

Mr. Speaker: It should not be taken
by the hon. Members that the ringing
of the bell is only a hobby with me
and I indulge in it for the sake of
pleasure.

Shri Hem Raj: I had been sticking
to your ringing of the bell, But today
only I had wanted more time......

Dr. P, S. Deshmukh (Amravati):
Mr. Speaker, Sir, although there are
gquite a few pointg I would have liked
to dwell upon, I would touch only
one or two points here. I would, first
of all, like to support all the sugges-
tions that my hon. friend Shti D. S.
Patil has made on behalf of the cot-
ton growers and the attitude of the
Text'le Commiss'oner. The M'nistry
of Food and Agriculture is trying to
get the cooperation of the Ministry
of Commerce and Industry so that
whatever orders he passes, or inter-
ference he does, would be in consulta-
tion with the Food and Agriculture
Ministry, and not only on his own
when naturally the interests of the
mill-owners and other people predo-
minate.

The point that I want to impress
upon the Ministry is that they should
give a little more sympathetic con-
sideration for the development of
cooperatives in external and internal
trade, especially the external trade. I
must acknowledge with gratitude that
there have been occasions when the
Ministry has supported cooperatives
and especially the National Agricul-
tural Cooperative Marketing Federa-
tion. But sometimes there is a sort
of a fall off and then they propound
theories which are absolutely anti-
cooperative.

Shri U. M. Trivedi
Why from them?

(Mandsaur):

APRIL 9, 1963

for Grants 8720

Dr. P. S. Deshmukh: The coopera-
tives are unable to compete on equal
terms with private firms. If you are so
fond of giving monopolies to the pub-
lic sector and the State Trading Cor-
poration, there should be the least he-
sitation in giving monopolies to co-
operatives. They are fair and more
beneficial to the country and to the
Government and to everybody. Then,
they- directly help those who produce
goods. In the case of pulses and so
on, things are getting on very
well when the State Trading
Corporation had given to the
Federation the full authoridy and ex-
clusive right to procure pulses, But,
when at the instance of one influentia]
merchant or firm from Bombay, some
departure was sought to be made,
which was initially not liked by the
Commerce and Industry Ministry, I
know, but somehow, they hag to let a
sort of a mouse into the show. But,
then they thought that it is much bet-
ter that more rats would come along
through the same hole.

I would like to suggest that the
policy that we were following was
the best. They should pursue that.
It is a fleabite. Out of the whole
external trade, the pulses monopoly
to the co-operatives is only Rs. 4-5
crores worth. I can assure you. I am
prepareq to stand personal guarantee
that your exports will increase, the
growers will get a better price and
the things will be done well. There
are some people who run down the
co-operatives at the least possible ex-
cuse. I do not know it they have a
prejudice against the co-operatives or
they think in a very different way. I
am sure,—I am prepared to convince
any officer who hesitates to help the
co-operatives,—that if there is any
falling off or non performance, there
must be some substantial cause for it.

I like the State Trading Corpora-
tion. I stand as a sort of a father of
this organisation because I was the
Chairman of the ccmmittee which
recommended the establishment of the
State Trading Corporation. They
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have done very excellent work. But,
the State Trading Corporation, in
many respects, works ag if it is a Sec-
retariat department. We know what
trouble people have in the contractors
getting their money. Some people
get their T.A. Public advocates whom
we engage have to wait for two years
before they get the payments. The
same thing is repeated in the case of
the National Federation. In one or two
instances, there is considerable harass-
ment if you donot receive the pay-
ments. That is a complaint, as
a matter of fact, of all the
co-operatives in the country. It
is not only the Ministry of Commerce
and Industry which has to be blamed.
Everywhere whenever co-operatives
have to0 deal with the Government,
they come across thes# difficulties.

There are pools of cotton. They
have got co-operative ginning and
pressing factories. The Govern-
ment comes forward because these
people give pure seed. They purcnase
it. They ask them not to sell. For 6
or 8 months, they do not pay a singlc
pie. How is it possible for the co-
operative ginning factories to survive
or the pool to be there if the funds
which are owed to ‘*hem are not
given? If the policy which was being
followed in the Commerce and Iun-
dustry will be followed, 1 am sure,
they will deliver the goods. We will
do better performance. I am sure
the performance of the Federation
compares well with what the mer-
chants were doing, is far better. Iam
prepared to swear by it. So faras the
quantum is concerned, the prices,
purity, the name of India is concern-
ed, in giving goods of the description
which we contracted for, there is a
certificate by the Chairman of the
State Trading Corporation itself, that
the Federation does not require even
samples to be sent. Peopie are fre-
pared to contract on the basis of
mere description. That was the repu-
tation which the Federation had got.
I am sure that reputation can be
maintained with a little more sym-
pathy and a little better understand-
ing with the co-operatives.
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ot a7 feg (IER) : wemwm wE-
Tg, AErY 9 Afq 1 foaar ao-
#Hifar wgea § Sa wifas wk whar-
frs gfeemr ¥ mge A & 1 TR
IR R arforsy fawnr 3 @y 9ot
e § x@ a1 ) e faar @ fw
sgearea  feafa ®t 3@ gu @A
F q) w aga e e wfas afa ¥
P AT grEAEFaT ¥ 1 W Afa w AP HF
gft W gAMWW AF F FUFAT §
FAEY qEAT WY TG g A @ § W
# g @ A fR3zw w=m fv @
o€ grasgwar @ fw gardy Aifa § o)
TR wrwy § wfsrr of@aq &
T | qHY F gATT w1 @S g F ¥
U FqTEZ I7 GIAT HFTq THE FEIAT |

o grfrs difg aaefy @
a8, "atq Y geefeaa afadt
WiegaT &, I6F WL gaW@F qfe-
TGT FH K HEAGESAT & wWifw A
WRNfrE IR gH FT AR & A7
TR e & ww A w9 g | qaft W
X IqEA © wfawa 737 &, Ffw fege
9 &ft F19 #1 afg g9 & A @ ar
fageft a7 10, ¢ S @@r @1 @
f& &7 T © qX@E TQT § 199 FTA F}
& agr & 2, fag arfas oeoma 7 oag
LY sfama =9 3 w7 2 1 Awifrs
Iareq & fay st A saws g §
39 g9 7 g9 qf A ¥ w6, walg
faq, F=a @9, 9 AR g,
M = 9 gzt & off gare agr
#¢ fatw afvads g @Y, oHr ara T
2 | WX UF oF 1§ a1 F faagw Fem
fe fagqq 1 s A foaar & @@
w5q f5qm 91 SUQ FW & | gHA A
.33 fafage sieEed &1 oA
foar § ag g W &y wfawa &9
2 1 el guaEly QAT F ATE EW
ot TfEF A WA FEAT AT § JAOF
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[ o ferg)
foad 7 o 9 SR R E T
¢ fafags fdm@es afus s g
FET W | AY fgAw ¥ a7 gErdr
qHAT ¥ FEI AfuT g 27 AT wq-
a7 & gw S W T gR |

F5X A FT IgT OF gFT g,
aiY ¥ fafags s/ 1 goT go
Qdo Qo ¥ qUANTT AT & TNIE AeA~
¥ fad | AT e ¢ ooy oY ATeae
12T & AW § I o wow SfEa
feem fae =fed, svaur <7 S
FT SYcareA 9 SA | AfFHA gw afsdaw
FE T T AT WEA 2 & W 3w
w1 AT gER qwA g Ry el
FISAT & w7 § 59 G § ¥yo FUT To
FT ATV JIAEAT & | TEH oo FAT
Fo §2T ¥ qAATAT § AT (o FOT
Fo AT ¥ FawmaT § S fw gw dfEdy
qaAETy QAT F O aw AT &7
|, srafs areafasar ag & fF §ev &
IQAEEM § 99 T A TR §F
¥ U & I g FAW 333 W@
To FT AT 94T § WX L83 ATE %o
T ATH A GAT €IH § qA9A A
U ¥ gar & A faa & fF 3R
-@gd Avg 9w & 1 oY feafa § afz
W g gw ofea® ¥FeT dETTES
Y T wfws 7o 3 § O sfaw ag
2 Y gug & wafs @it &1 a9gq @
o 59 vfqd Sored A7 s WTA-
wFar T g forqr f arEnt § O
-Hifa ¥ Ao @, 39 U ¥ gav fwar
ST gwar &, Afeq fomg aww g/ @ &
-Z feewior ¥ aga wfas oo 1 |-
@HAT § 39 gHG FAw Afqalt ¥ w19
a7 Frar Ad &1 cafad g wud
#ifa graedt gwra § wrawaw qfcada

-%TAT Wifgd
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Shri Subbaraman: (Madurai): Mr.
Speaker, I think you very much for
the opportunity that you have given
to me to speak. I congratulate the
Minister, and se also the Minister for
International Trade and the Minis-
ter for Industry for the vast improve-
ments that have been done in all
sections of industries.

The aim of Government is welfare
state. In a welfare state, every citi-
zen should have the minimum re-
quirements of life. Employment
alone will bring the requirements of
life for the people. To give full
employment, Government have been
taking quite a number of nicasures.
Basic industries are quite necessary
for giving employment. But, that
does not go too far. Village indus-
tries, khadi and the handioom help
to a great extent in meeting the
unemployment question. Govern-
ment are giving a lot of encourage-
ment to improve and increase pro-
duction of khadi and village indus-
tries. Gram ekai movement is a very
good scheme. It creates self-reliance
in the people. It helps the pouple of
the villages to assemble, to ccnsider
what their needs are and how to
meet them. If every village is made
to rely upon itself, we wiil be meet-
ing the unemployment question to a
great extent. I would like to suggest
one thing in regard to this matter. Re-
search, though carried on, should give
special emphasis on improving the
Ambar Charkha. In Ambar Charkha,
the carding section is the most difficult
one. Though we have now got Am-
bar Charkha with six spindles, if we
improve ‘he carding section of the
Ambar Charkha, it will lessen the
strain of the workers who are at it
So also, some research should be car-
ried on so that matching colours
are found out and good designg are
produced. We can take advantage of
our ancient own paintings and archi-
tecture. There are vast improve-
ments going on all over the world,
and we can adapt them according to
our genius.
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At the same time, quality should
be maintained and controlled. Ame-
rica has come forward to take a fairly
good quantity of khaddar; probably it
is because of the designg that they
have agreeq to import that quantity.
If we improve that, I think that they
wil] take further quantities.

lu regard to the handlooms, we

are sending a good quantity of our’

products to the eastern countries, But
the quantities have not been so satis-
factory. There is a lot of scope and
there are good prospects for improv-
ing our exporis. But we should see
at the same time that the quality is
maintaineq ang further improved.

As regards handloom weavers, [
would suggest that if we spend some
more money or set apart some more
money for their housing, there would
be better prospects of our further im-
proving the production of these goods.
There are a lot of prospects for im-
proving the handloom goods produc-
tion. Handloom industry should be
given all protection from the compe-
tition of powerlooms and automatic
looms. If we continue to give further
encouragement to handlooms, there
are possibilities for several lakhs of
people more to get employment in the
handloom industry.

There are backward areas in every
State anq also in every district. A
survey should be taken of those parts,
and suggestions should be given to
them as to what sort of village indus-
tries and small industries can be
started in those places.

Owing to the Gold Control Order,
lakhs of goldsmiths have been thrown
out of employment. Though Govern-
ment have come forward to rehabili-
tate them, it has not helped them very
much. So, I would like to impress
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upon Government that they should
not be satisfieq with what they have
done, and they should further attend
to their rehabilitation as quickly as
possible.

The foundries in Madurai are
suffering very much—I have already
told the Minister of Steel and Heavy
Industries several times. and I have
written to him also about this—for
want of pig iron. Government should
think of some scheme under which
they can supply pig iron to these
foundaries, and that should be done as
quickly as pos<ible. If that is not
possible, they should import pig iron
and make the foundries work as effi-
ciently as possible.

About short staple cotton, we are
exporting a large quantity of short
staple cotton to Japan and other
countries. We want thicker and
coarser yarn for rope-making and for
nets. So, we shoulq start some fac-
tories or some other projects so that
we can make full use of the short
staple cotton,

Though Government are doing a
lot of things for the small scale in-
dustries, the people are not able to
understand them fully. So. it should
be publiciseq to a greater extent. That
is what I would like to request.

There are certain drug manufactur-
ing companies under Government, but
the cost of the medicines is a little
higher, and, therefor, it is not possible
for the poor people to go in for those
medicines. So, I would suggest that
the prices should be lowered.

Now that cement is in shortage, slag
and coal ash....

Mr. Speaker: After the ringing of
the bell for a second time, no new
point should be taken up. Of course,
a Member can be allowed to complete
the sentence or the idea that he has,
but no new point should be taken up.
Now, the hon. Member should con-
clude.
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Shri Subbaraman: Now that cement
is in shortage, slag and coal ash
should be made use of and available
to people so that they can replace
cement by making use of them.

About cardamom Government have
been pleased to form a directorate of
cardamom. In the Madras State,
Madurai district is the only district
whieh produces cardamom. Though
this directorate has been formed, no
member_from the Madurai district has
been included in it. So, I would like
to suggest that a member from the
Madurai district should be included in
the directorate.

Since there is no time, I shall con-
clude here, ang I support the De-
mands of the Ministry.

The Minister of Commerce and
Industry (Shri K. C. Reddy): Mr.
Speaker, Sir, the hon. Members who
have parlicipated in this debate yes-
terday and today have covered a very
wide ground indeed, and I am grate-
fu] for the words of appreciation that
fel} from some of the hon. Members
regarding the working of this Minis-
try. There have been criticisms as
well, anq I would like to say that
these criticisms have been taken note
of, and it shall be the endeavour of
.everyone concerned with this Minis-
try to profit by those criticisms and
to see what could be done in order to
improve the working of this Ministry.

13.07 hrs.
[MR. DEPUTY-SPEAKER in the Chairl

Some hon. Members referreq to the
structure of the Ministry and the pre-
sent shape of this Minisiry. The
House is aware that at the time of
the reconstitution of the Ministries in
April last year, the Depariment of
Heavy Industries was transferreq to
the Ministry of Stecl and Heavy In-
dustries, and later in the year, as
some hon. Members have pointed out,
the development Wing wag transfer-
red to the Ministry of Economic and
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Defeace Co-ordination. Some hon.
Members did not seem to have appre-
ciated this new structure of the Minis-
tries. I would not like to say much
about it, but I would only l'ke to
point out that this Ministry at the
present momen‘, though some hon.
Member said it was a truncateq Mi-
nistry, has a scope which is so vast
and varied. Whatever arrangement
we may make in repect of the govern.
menta] work, I think that it is very
necessary for all Ministries concerned
to work in a spirit of co-operation,
and every attempt should be made
to co-ordinate the working of these
Ministries in order to improve the
industrial growth of the country. So,
this requires continuous co-operation.
So far as my Ministry is concerned,
whatever changes may take place in
the structure ot this Ministry, we
shall be only too ready, and we shall
make every possible effort, and earn-
est efforts at that, to co-operate with
the other s'ster Ministries in order to
bring about satisfactory industrial
growth which is so necesssary and
essential at the present momen! more
than ever.

1 am sure that some more Mem-
bers would have participated in this
debate if they had the time, and made
this Ministry. I am afraig that I
shal] not be in a position to deal
with all the points that have been
raised in the course of the debate by
various Members. Limitations of
time preclude that possibility. So, it
ghall be my endeavour to refer to
some of the major aspects only and
to give an assurance that in so far
as the points, which I am unable to
cover or refer to are concerned, we
shall do everything possible to give
our best attention to them, and to
study them carefully with a view to
securing wherever possible such im-
provements in policy as well as in
administration as may be feasible.

Yesterday, my colleague Shri Manu-
bhai Shah had intervened in the
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debate and had dealt with the export
problem at considerable length. He
underlined the importance of exports
in our presant economy acd nuvr.td
in great detail the steps taken to
boost up our exports in order to fulfil
the targets for export laid down in
the Third Plan. It is not necessary
for me to add to what he has said.
The vigorous promotion of our ex-
port programme is one of the major
planks in our economic policy and
everyone concerned in Government 1s
keenly alive to and conscious of the
compelling need to build up our ex-
ports as rapidly as possible and maxi-
mise them to the extent feasible.

In this connection, I would like to
say that every possible co-operation
is coming forth to increase production,
both in the sphere of industry and of
agriculture, to enable more and more
exports to be realised. I would say
further that all departments of Gov-
ernment are co-operating in this mat-
ter. Yesterday, my hon. colleague re-
ferred to certain Ministries which had
taken certain steps to increase our
exports. He referred to various mat-
ters, Today certain  Members. who
spoke referreq to the cotton policy
of Government. Some have referred
to jute and tea. These aspects were
also covereq by my colleague in his
speech yesterday angq I do rot think
it is necessary for me to refer to them
again in my speech. I wish it haa
been possible for my other colleague,
Shri Kanungo, to speak abeut certain
aspects pertaining to industry and
the company law administration witn
which he is intimately connected. But
.owing to limitations of time, it was
not possible for him to intervene in
the debate. Therefore, today I would
like to confing myself to these two
departments.

One of the most important points
made in respect of industrial progress
and development was what some hon.
Members called the slow rate of
growth. T think Shri Daji, who
opened the debate and certain other
Members referred to it and said that
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during last year the rate had beem
only 8 per cent whereas two years ago
it was about 11 per cent. During 61-
62, it was only about 6 per cent.

With regard to this, I would like to
make one or two important points. In
the very nature of things, it is not pos-
sible to secure an even rate of deve-
lopment during every year of any par-
ticular plan period. For example, it
will be noticed that during the Second
Plan period, in the beginning the rate
of growth was 4 per cent, then about
3-8 per cent and then it went up to 8
per cent and then to 11 per cent. So
there was a gradual rise in the rate.
This is accounted for by the fact that
in the beginning of any plan period,
industrial licensing is resorted to 1o
cover the targets prescribed in that
plan period. So during the first two
years or three years, the rate of
growth will not be so marked or «s
high as in the concluding years of the
plan by which time all the new licen-
ces that had been granted would have
been impiemented and production
started. I referred to this aspect last
year and I would like to repeat it now.

Shri Jashvant Mehta (Bhavnagar):
What was the target for the first year
of the Third Plan?

Shri K. C. Reddy: There was no
particular target for the first year; it
is for the whole plan period. The en-
deavour should be to fulfil that target
and the time for judgment will be at
the end of the Third Plan and not in
any particular year of the plan period.
I have endeavoured to point out that
variations in the rate of development
in various years are naturally bound
1o be there. If I may say so, these are
to be expected. If sufficient allowance
is made for this, I do not think it
is a matter for disappointment that the
rate of growth was only 8 per cent last
year. One wishes it could have been
better, but our effort should be in the
direction of improving the rate in
subsequent years.

I would like to refer to one or two
other important aspects of this
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matter. As the House is aware, during
the last two years, there has been a
much severer foreign exchange crisis
than previously. A ninst this back-
ground, it is a matler for some satis-
faction that we have been able to
secure even an 3 pr cent rate of
growth. T would lik. to mention :i:»
foreign exchange availability position
during the last two years, or rather
during the last three half years. T::»
foreign exchange availability bet-
ween October 1961 and March 1962 was
to the tune of Rs. 184 crores, during
April 1962 to September 1962, Rs. 161
crores and during October 1962 to
March 1963 Rs. 151 crores. During
this period, it dwindled by about Rs. 30
crores. In spite of this, the growth of
industrial production has been sustain-
ed at these levels.

There is another important aspect
The fact that the growth has been sus-
tained in spite of this reduction in
foreign exchange availability indicates
the extent to which indigenous re-
sources have substituted imports, a
very important aspect which I would
like to highlight. This feature is also
brought out by another set of figures
to which my attention was drawn re-
cently. The Annual Report of the
Ministry of Economic and Defence Co-
ordination has given very illuminating
figures of purchases made by the
DGS & D during the First, Second and
Third Five Year Plans. During the
First Plan, the DGS & D purchased
goods worth about Rs. 173 crores, dur-
ing the Second Plan. Rs. 1103 crores
and so far during the Third Plan Rs.
259 crores. The percentage of imported
equipment included in these figures
works out to 41 during the First, 24
during the Second and 19 so far during
the Third Plan. These figures give an
indication of the steady growth of in-
digenous industry which is able to
supply an increasingly large part of
stores and equipment required. Thig is
a healthy feature of our industrial
growth and I hope this will be conti-
nued in future also with better and
better results.
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I would also like to point out here
that the process of utilisation of more
and more indigenously available mate-
rial will, if anything, be accelerated in
the coming years. For example, the
indigenous availability of certain mate-
rials like aluminium, synthetic rubber,
carbon black, tyre chords, steel, pulp,
caustic soda and certain other chemi-
cals will have a much more significant
tmnact and it is because of this that I
vonture to hope, and I would like the
'ITouse to share this hope with me, that
even though the prospect of our get-
iing any appreciable quantum of
foreign exchange for raw materials
are not particularly bright, we shall
be able, nevertheless, to sustain with-
out diminishing our present rate of
industrial gnowth.

In this connection, 1 woulq like to
refer to one very important aspect
which is very necessary at the present
juncture. It is no doubt true that
ultimately we have to depend for our
maintenance imports on our own re-
sources and not on aid fer that pur-
pose also. One can understand our
dependence on foreign aid for our
developmental purposes and for im-
port of capital equipment. Neverthe-
less, at the present moment when we
are passing through a very dynamic
developmental phase, it is very neces-
sary that we should have some assis-
tance to pay for the import of com-
ponents of capital goods, steel, non-
ferrous metals and certain other im-
portant raw materials. Ag time
passes on import substitution and ex-
pansion of exports, to which we are
giving very earnest attention, may
render this less necessary, but at the
present stage, as T snid, it is of parti-
cular crucial importance. I have
referred to this aspect at the present
moment because the consortium of
friendly countries is meeting very
shortly, and I hope they will be able
to appreciate such suggestions as are
made in this behalf by us.

Industrial production has to be in-
creased in every possible way. The
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challenge that the country is facing at
the present moment demands that in-
dustrial production should be stepped
up. It has been repeatedly said that
defence and development should go to-
gether, and we should not do anything
to belittle the necessity of industrial
development. So, in connection with
increasing our industrial development,
I would like to refer to onc or two
important aspects.

Some hon, Members referred to un-
utilisod capacity that is existing in
our various industrial units. Figures
have been given. I do not know from
what documents those figures were
taken out, but I have a feeling that
these figures, the presentation of these
figures and the basis on which these
figures have been woked out, are not
quite, if I may say so, fool-proof. In
fact, we are at present trying to look
into this matter more carcfully, and
my Ministry, in consultation with the
Planning Commission and the Minis-
try of Economic and Defence Co-ordi-
naion, is trying to work out figures
which are more reliable and which
can give a clearer idea of what exactly
the position is in respect of this very
important matter.

Having said that, I would like to
point out that unutilised capacity is
there to some extent, though I am not
prepared to agree readily and imme-
diately that it exists to the extent that
it is said to exist. Of course, to the
extent that there has been shortage of
foreign exchange and consequent in-
adequate availability of imported raw
materials it is quite possible that the
existing capacity hag not always been
fully utilised, and this applies to both
the small-scale industry and the large-
scale industry. Also, capacity might
not have been fully utilised in certain
spheres because of transport difficul-
ties, shortage in availability of power,
coal etc. Whatever difficulties there
might have becn in this spherc in the
past, I think I will be correct in say-
ing that thanks to the efforts put forth
during the recent months, particulraly
by the Ministry of Economic and De-
fence Co-ordination and also other
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Ministries, these problems have been
solved to a considerable extent, and
in the utilisation of capacities that al-
ready exist, the position has improved,

Here, I woulq also like to point out
the way we compile these figures.
The newer units whose capacities have
been taken into account have all been
added togcther. They have not had
time actually to go into full produc-
tion. The moment a unit is establish-
ed, its capacity which is on the books
is taken into account and it is added
to the existing capacity and certain
infevencey are drawn.  After all no
unit produces to its full-rated capa-
city immediately it is established. So,
in giving figures dealing with capa-
city and actual production, I would
suggest allowance should be made for
this fact as well.

Shri Daji: Will vou make an asses-
sment and let the House know what
according to the Government iz the
position? 4

Shri K, C. Reddy: I have already
said we are looking into the matter.
In fact, the Government itself would
like to know what exactly the posi-
tion is more definitely than what the
present figures reveal and certainly
when we finish that work, we will
take the House into confidence be-
cause we would like the House to
know the real facts.

I should add we are constantly on
the look out for capacities which are
really unutilised or under-utilised with
a view to seeing whether they could
not be brought into use, particulraly
now when defence needs can well do
with the fullest working of our avail-
able capacity.

Many criticisms have been made by
several hon. Members on the question
of industrial licensing. Reference has
been made to the procedure which
we follow in industrial licensing, stat-
ing that it is very cumbersome, that
they have to go a number of officials,
that there is ecansiderable delay in the
issue of industrial licences. It has
even been said that there is a certain
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amount of favouritism, that big people
get the licences, that small people do
not get them. Several criticisms have
been made on this point. While not
claiming that everything is perfect,
that no deficiency exists or no mis-
take has been committed, I would like
to assure the House that every care
is takon by not only myself and my
colleagues, but also by the officials in
my Ministry, to see that licences are
given only on a just basis, and not on
any basis of preference or partiality.
In fact, whercver any party has any
grievance, he has certain remedies
open. He can appeal and ask to look
into the matter again, and we are
always ready to look into the matter.
But by and large, industrial licensing
has been going on, I should venture
to say, in a very proper manner.

Regarding procedures, again I would
not like to claim perfection, there is
considerable scope for improvement
of procedure. The Federation of
Indian Chambers of Commerce and
Industry also had suggested certain
changes in the procedures to be
adopted. In consultation with them we
have improved our procedures, and on
the whole 1 feel that our disposals
are much quicker now than before. I
may support this statement by one or
two facts. For example, applications
for licences which were more than
three months old, which were about
500 in number in November, 1982,
have been brought down to 300 in
February, 1963. We arc making sus-
tained efforts to brine down ‘he num-
ber of licence applications which are
more than three months old. To save
avoidable efforts on the part of entre-
preneurs we are periodically publish-
ing lists of industries for which
licenses are not prorosed to be given.
The lists are drawn up on certain
rational grounds. The latest list is a
long one containing 211 items. This
big figure might have created some
apprehensions in the minds of hon.
Members. The list contains onlv those
tndustries, barring a few which are
of luxury character, in regard to
which industrial licences had already
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been issued to cover the Third Plan
target, We cannot go beyond the
targeted production because, other-
wise, we will be placed in difficulties
and stresses and strains will increase
upto a limit we can take a risk but
beyond that it is not desirable. This
list is reviewed every half year. If
the licence holders have not taken
effective steps or production is not
likely to materialise in regard to any
particular product we restore the
particular item to the licensing list.
So it is reviewed from time to time;
certain items are omitted and certain
items are added as and when neces-
sary. In the nature of things, it is
not desirable to have free licensing
as one hon. Member pointed out. We
keep under review the targets envi-
saged in the Plan and wherever there
is justification for revision of targets
we entertain applications for indus-
trial licences. For instance in respect
of aluminium tyres, explosives, etec.
we have gone beyond the targets
prescribed because we felt the neces-
sity to do so.

Dr. M. S. Aney (Nagpur): You can-
not do that without reference to the
Planning Commission?

Shri K. C. Reddy: Of course, in
consultation with the Planning Com-
mission. We can do nothing without
consulting the Planning Commission.
In this context there were some criti-
cisms about favouring certain indus-
trial houses; there has been an attack
on concentration of econcemic power.
Tt krs boon the continuous effort of
my Minisiry o encourage new entre-
prencurs, particularly in industries
which have become established, which
do not roquire complicated or special
know-how or large block of capital.
For instance, last year in the matter
of issuing industrial licence for estab-
lishing textile mill we sccured not
only proper regional distribution but
we said that in the grant of licences
in these fields, they should not be
given to people who are already
entrenched in these industries.

Shri Heda (Nizamabad): Is not the
licence given to the new entre-
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prencurs purchased by the old ones
who are slrcady established in the
industry?

Shri K. C. Reddy: I do not know
about that. In a particular case
brought to our notice I have been
enquiring from the State Government
whether any such thing has happened.
I heard something from the State
from which the hon. Member comes
but I had not definite information.

Dr, L. M. Singhvi (Jodhpur): Does
this Ministry on its own motion strive
or endeavour to collect its own infor-
mation and intellegence?

Shri K. C. Reddy: What I may say
is that we would be grateful if hon.
Members who come to know anything
of this kind would be good enough to
pass them on to us. It is not as if
Government has no agency to find the
truth about these matters. Our tex-
tile commissioner’s office is constantly
reviewing the position and watching
the progress made.

Shri Daji: If the transfer is legal,
even if we give information what
action is possible? I can give you
right now examples of textile mills
licensed by you last year having
changed ownership.

Shri K. C. Reddy: Please pass it on.
Shri Daji: But what is its use?

Shri K. C. Reddy: It is an undesir-
able practice which has got to be
controlled. If such instances are
brought to our notice....

Shri Gauri Shankar Kakkar (Fateh-
pur): How can it be controlled if it
is legal?

Shri Heda: The entire assets of the
new ones arc purchased by the old
ones; it is thus given a legal shape. I
do not think Government can do any-
thing about it.

Shri K. C. Reddy: That is a diffe-
rent matter. We can make a law.
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There are always methods to which
people would like to resort to over-
come some legal obstacles. If this
kind of thing goes on we will have
to be vigilant and new measures will
have to be taken.

Shri Priya Gupta (Katihar): The
point at issue is whether the Govern~
ment can take legal action against
such things? What can the Ministry
do at present about the transfer of
these licences? Are there any
administrative rules?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): Transfer of licence
is prohibited.

Shri K. C. Reddy: I think it is a
specific condition of the licence when
it is issued. If that is done we can
take action to revoke the licence.

It was pointed out during the debut:
that information in regard to L.
issue of industrial licences to the big
industrial houses has not been pro-
vided to this House in accordance
with an undertaking given by my
colleague Shri Kanungo and that it is
about a year since such an assurance
was given. My colleague interjected
when this point was made and said
that this information has been made
available. I would like to tell the
House that the information had been:
passed on to the Ministry of Parlia-
mentary Affairs; possibly by now they
have or in the near future they will
place that information en the Table
of the House....

Shri Daji: For next year’s debate?

Shri K. C. Reddy: It is true that in
respect of industries which require
considerable capital investment only
well-established houses can be reason-
ably expected to be successful, in
launching any new enterprises we
have to take care of the need for more
and more industrial production.
Because of the necessity to have more
ami more industrial preduction, it
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becomes incumbent and compelling to
give industrial licences to these big
imdustrial houses, and it is only under
such certain circumstances that these
licences are given to them.

In this connection, I would like to
refer to the oft-repeated point made
by hon. Members about the need for
proper regional distribution of indus-
tries. Taking the large-scale indus-
tries first, hon. Members are aware
that the policy of dispersal is em-
bodied not only in the industrial
policy resolution but also in the
various plan documents. It has been
the continuous and constant endea-
vour of the Government to see that
these projects in the public sector are
established in States where there
have been no public sector projects,
of course, after taking into account all
the relevant factors to which I shall
refer a little later. It is because of
this you will find that in most of the
States in our country today, in fact
in all States, some public sector
industrial project or other has been
established. I do not want to go into
details. Hon. Members of the House
are aware of the steps that have been
taken by the Government to see that
public sector projects are established
in various States of our country.

The other day, Shri Koya, I think,
was saying that no public sector pro-
ject has been established in his State,
Kerala. Recently, I am glad that a
decision has been taken to establish a
machine tool plant in Kerala and I
hope it will go through. A decision
has also been taken to establish an
oil refinery in Kerala, and I hope that
will also be speeded up. So also with
regard to other States, decisions are
being taken by the Government from
time to time for the establishment of
these public sector projects.

In the practical application of this
i i there are some
policy, as I safd, ]
obvios' considerations which should be
kept in mind. For example, the pro-
ximity to raw material sources, pro-
ximity to consuming centres, avail-
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ability of power, water, transport
facilities, etc,—these certainly will
have to be kept in mind before any
project is established in any part of
the country. It is, of course, true that
in the public sector it is possible for*
Government to be somewhat less
rigid than in the private sector, though
even there, it would not be souna
policy to completely ignore these
essential factors. In a country of our
size, it is quite possible for us te
select sites in different parts of the
country without materially ignoring
these factors. It is no such considera-
tions, for example, that various units
in the public sector have been located
in comparatively less developed areas,
in places like Rishikesh where the
Anti-biotic Factory has been decided
to be established; Kotah where a pre-
cision tool instrument factory is to be
established; Hyvderabad, and such other
places. Even in the private sector,
Government'’s licensing does, to a con-
siderable extent, help to move indus-
trial units to what may appropriately
be called under-developed or depres-
sed areas. For example, a PVC plant
has been licensed to be established in
Rajasthan. I also learn that a licence
has been sanctioned for the produc-
tion of industrial explosives in
Madhya Pradesh. 1 can give several
instances of this nature to prove the
point that I am making, that in the
matter of establishment of not only
public sector projects but also in the
matter of establishment of private
sector units, the need for regional
dispersal of industries is constantly
}:ept in mind.

The same consideration is given
importance in the matter of establish-
ment of small-scale industries as well.
While it may be that the larger inaus-
trial estates have not been located at
any considerable distances from
industrial cities, it is nevertheless a
fact that over the entire area of the
country you will find industrial acti-
vity is largely stimulated by the small
industries programme. There are &
number of small towns dotting the
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country from Cape Comorin to Kash-
mir where there are small industries
established today, where five or seven
years ago there was no evidence of
any such prospect.

One hon. Member said—I think it
was Shri Harish Chandra Mathur—
or enquired about the impact of the
emergency on the civilian industries.
but I might say that the woollen
industry, for example, and cotton
textiles, and dry storage batteries,
tyres, trucks, road-rollers, etc,—to
mention only a few of them—have
had to readjust their production pro-
gramme to meet the defence needs.
Some of these industries are at the
present moment under the special
care of my colleague, Shri C. Subra-
maniam and the needful is being done
in respect of this aspect.

I think reference was made by a
certain hon. Member to the small-
scale industries sector. As the House
is aware, a number of orders have
been placed by the Director-General
of Supplies and Disposals, with the
small-scale sector, to meet the defence
needs.

At this stage, I would like to men-
tion one important matter that was
raised by two or three hon. Members.
I do not want to go at length into the
working of the public sector projects
which are under the care of my
Ministry or under the care of some
other Ministries of the Government of
India. They have a definite role to
play, and the role that they have to
play has been clearly enunciated by
the industrial policy resolution and in
the Plan reports that have been put
before the country from time to time.
It is a very heartening feature that
the role the public sector is playing
in our economy is increasing from
year to year and from Plan to Plan
period. I do not want to go into the
details, but the position today is vastly
different from what the position was,
say, at the beginning of the first Five
Year Plan or at the beginning of the
sccond Five Year Plan. The share
that the public sector projects have

CHAITRA 19, 1885 (SAKA)

for Grants 8742

got either from the investment point
of view or from some other important
points of view, is very marked indeed.
This, if I may say so, is one of the
ways by which we can combat or pre-
vent what has been feared by several
ncn, Members is happening, namely,
the concentration of economic power.
The fact that the public sector is
growing should be a heartening
feature, and it is in this context that
the hon. Mcmbers of the House are
very eager that these public sector
projects should be constantly under
their scrutiny and the accountability
to Parliament should be ensured and
certain arrangements should be made
in order to secure this very worth-
while object.

Reference was made to the delay
that has takcn place in the matter of
setting up of a joint committe. of the
two Houses of Parliament in order to
scrutinisc the working of the public
sector undertakings. 1 do concede
that there has been some delay in
regard to this matter. Several
attempts were made on previous occa=
sions to set up a Joint Committee of
this nature. The necessity for such a
Joint Committee is not questioned. It
is very very necessary. The Govern-
ment also is very keen on setting up
a Joint Committee of the two Houses
of Parliament. More than a year ago
an attempt was made and a resolu-
tion was brought before this House.
But then several objections were
raised by several hon. Members of the
Houses belonging to various political
parties and so the resolution had to
be withdrawn with a view to give
further thought to this very important
question. On a later occasion, another
attempt was made and the resolution
that was placed before the House
again did not meet with the approval
of the other House of Parliament,
namely, the Rajya Sabha. There is
some keen difference of opinion bet-
ween the two Houses ~f Parliament,
the Rajya Sabha and the Lok Sabha,
and the Government have been try-
ing to find out how best this differ~
ence of opinion could ba resolved and
on the basis of some common undc
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standing a Joint Committee of Parlia-
ment could be set up. This
Committee, as the House is awaré,
is intended to be a Committee
of both Houses and the Mem-
bers of both the Houses on this
Committee should have more or
less equal powers, of course, in
accordance with the Constitution.
Attempts are being made at
various levels to see whether an
understanding could not be brought
about between the two Houses and
these attempts have not yet conclud-
ed. I hope it will be possible within
the next few weeks to bring a resolu-
tion to set up a Joint Committee for
scrutinising the public sector projects.

Dr. L. M, Singhvi: Are we to under-
stand that the Government is now
thinking of giving anything more¢ than
associate status to the Members of the
other House on this proposed Com-
mittee for public undertakings? May
we take it that as promised earlier
this resolution for the formation of
this Committee would be brought
before this House during this session?

Shri K. C. Reddy: I do not want to
anticipate things—the pros and cons
of the proposals—because that might
not be helpful to bring about an
understanding between the two
Houses. Whnt will ultimately have
to be done will have to be in accord-
ance with the provisions of the Con-
stitution, At the same time, we
should not take away any powers of
the other House in our attempt to
have a Joint Committee in which they
will have only associate status. As I
said. I 4o not think it is desirable at
{ie present stage to go into the merits
o? the guastion, because it is likely
to prejudice aa understanding between
the two Houses which is verv neces-
sary for setting up this committee.

Shri Daji: It was suggested in the
House that the Minister may call
together the various leaders of various
groups and the Chairmen of the PAC
and the Estimates Committee, sit
together and knock it out. No move
to this effect has so far been made.
Merely considering will not bring the
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two Houses together. What is neces-
sary is to call a formal or informal
meeting of the Members of various
groups of both Houses and come to a
decision.

Shri K. C. Reddy: It was done infor-
mally on the previous occasion. We
also intend to have the advice of the
hon. Speaker of this House and the
hon. Chairman of the Rajya Sabha.
These are being discussed at party
forums also. Even Members of Gov-
ernment have been contacting various
Members of the House to see what
could be done about this matter. I
hope it will be possible to have some
concrete results as early as possible.

Dr. L. M. Singhvi: Mr. Deputy-
Speaker, this statement is being made,
as you will recall, in pursuance of an
assurance given to the House by the
Minister of Parliamentary Affairs. At
that time it was made clear definitely
to the House that some definite indica-
tion of the intentions of the Govern-
ment would be available to us when
the Minister of Commerce and Indus-
try replies to the debate on the
demands. I am sorry to say that we
are not taken any further than we
were before, because we are being
told that this matter is being con-
sidered. We should be told definitely
when this would be brought up.

Shri K. C. Reddy: The Government
is not keeping idle over this matter.
In fact, from day to day, we are pur-
suing this matter and Government is
very keen that this Joint Committee
should be established at the earliest
possible moment. It is not correct to
say that we are trying to avoid the
setting up of that Joint Committee or
that we want to scuttle it, as some
hon. Members said. That is not the
object of the Government.

Dr. L. M. Singhvi: Give us the date.
The hon. Minister must stand by the
assurance given by the Minister of
Parliamentary Affairs to give us a
definite indication of the date by which
he would bring up this resolution foz



8745 Demands

the formation of this committee.
Otherwise, the House must go on with
its own programme and intentions,

Shri K. C. Reddy: I am afraid I
cannot give a definite indication of
the date. But I can give this assur-
ance that we will do everything
necessary and possible to bring into
existence this Joint Committee as
early as possible. I hope it will be
much sooner than the hon. Member
thinks.

Shri Kanungo: How about it if it
is passed in this House and thrown
out in the other House?

Dr. L. M. Singhvi: Why do you
think it will be thrown out in the
other House?

Shri Kanungo: I know.

Dr. L. M. Singhvi: It only means
the Government is losing confidence
in its own policy if it thinks that
this resolution would be passed in this
House and thrown out in the other
House. It is hardly for the Minister
to say so, when we are expecting a
resolution from the Government to be
broeught forward.

\

Shri K. C. Reddy: Not only with
regard to this matter, but with regard
to various other matters on which at
times differences of opinion crop up
between this House and the other
House, our endeavour should be to
bring about harmony. It is not desir-
able, it is not in the best interests of
the country and of Parliament to go
on accentuating these differences of
opinion. Whenever they crop up, it
should be the endeavour not only of
Members of this House, but of the
other House also, to bring about
understanding and harmony. It is
only in that wnay that we will secure
worthwhile results and successful
working of the parliamentary dcmo-
cracy in the country.

I should like to be brief with
regard to the other matters that 1
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have to deal with./ Time is against
me and I have to deal with a number
of other important matters. Reference
was made to the small-scale indus-
tries and the development of these
industries in our country during the
past few years. Yesterday one or
two hon. Members referreq to this
very pointedly. Shri Mathur parti-
cularly referred to certain aspects of
the growth and development of small-
scale industries at the present junc-
ture. These small-scale industries
have come up in a very ideal manner
in our country and it is even said
that we arc setting up a very good
example for others to follow in respect
of this. I do not want to go into that
aspect, but T will confine myself to the
situation that has arisen so far as the
small-scale industries are concerned in
respect of the availability of foreign
exchange, supply of requisite raw
materials, finances that will have to be
provided to the small-scale sector
both for imported equipment and also
for imported raw materials, and also
in respect of making the requisite
finance available for purchase of
indigenous machinery as well.

It is quite true that in the last half
year, the foreign exchange allocation
to the small-scale sector came down
to about Rs. 44 crores for items other
than steel and non-ferrous metals.
This mcant a cut of about 50 per cent
of the peak figure that was allotted
to small-scale industries in an earlier
half-year. I would like to say that
even considering the foreign exchange
difficulty through which we are pass-
ing and of which the House is aware
and taking into account the cut which
various other sectors have had te
face, I wish this undoubtedly drastic
cut in the sphere of small-scale sector
could have been avoided. To some
extent, however, the full impact of
the cut was softened by the inflow of
sizeable velume of defence orders,
about which the House is already
aware, : B
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I would like to assure the House
and Mr. Mathur—he is not here—that
I am not behind anv hon. Member in
the concern that has been rightly felt
for the small-scale sector. I am aware
of the employment potential that this
sector involves and my Ministry,
therefore, has taken up this matter
with the Ministries of Economic
Affairs and Iron und Steel. I am
glad I am now in a position to assure
the House that the prospects for the
future of small-scale industries are
not as bleak as my friend, Mr. Mathur,
suggested yesterday in the course of
his speech., I can assu.e the Housc
that the allocation for  April-Sep-
tember 1963, i.e., the next period will
show a distinct improvement.
Coupled with the efforts which are
being made to reorientate the indus-
tries in this scctor and to the maxi-
mum extent possible to utilise indi-
genous raw materials, I think we
could look forward to the future with
some reasonable confidence. This
would cover the points made that the
small-scale sector is being starveq of
raw material supplies.

14 hrs.

Then, Sir, in respect of capital goods
imports, it is true that the previously
existing credits have all been utilised
by the Small Industries Corporation.
They were pretty quick in utilising
these credits. They did it very
rapidly. Now they are facing a situa-
tion when no balance is available
from the previous credits. But now
I am in a position to say, and I am
glad to assure the House, that fresh
credits will soon become available to
the Corporation so that they can
revive their scheme of hire purchase
for imported cquipments. I am not
in a position, obviously, to indicate to
the House what additional amount
would be available for this purpose,
but I can assure the House that some
amount would be made available.
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With regard to indigenous credits,
to which also a reference was made,
the position is somewhat encouraging,
and I am glad to say that the National
Small-scale  Industries Corporation
will be placed with adequate funds
and the Corporation, in this respect
also, can revive its activities very
soon, ’

I woulg now like to say something
about the khadi anqd village industries.
The importance attached to khadi
and village industries is, I believe,
realised by this hon. House. There
have been certain criticisms about
certain aspects of the working of the
Khadj and Village Industries Com-
mission, I shall refer to them a
little later. This Khadi and Village
Industries Commission, as the House
is aware, has been recently recon-
stituted, angq it is a matter of grati-
fication to me and also, it may be, to
the House as well, that Shri Dhebar,
who has distinguished himself in
many fields and who was till recently
a distinguished Member of this House,
has accepted the chairmanship of this
Commission. Only the other day he
had a long discussion with me with
regard to various aspects of the work-
ing of the Khadi and Village Indus-
tries Commission. He also referred to
certain financia] rules that will have
to be framed in order to improve
matters. I do not want to go into
details about the points discussed
with him, but I would like to say that
he has addressed himself to this very
important work with great earnest-
ness and in a spirit of dedication and
devotion, and the House can look
forward to striking results in the
sphere of the working of this Khadi
and Village Industries Commission in
future years.

Dr. L. M. Singhvi: What about
Rural Industrialisation Commission?

Shri K. C. Reddy: In this connec-
tion, I would like to pay my tribute
to Shri Vaikunthla] Mehta who has
been connected with the Khadi and



8749 Demands

Village Indusiries Commission and,
earlier to that with the Board for
nearly ten years. His ill health has
compelled him to give up the work
that he had undertaken all these
years. With his characteristic enthu-
siasm he did quite commendable work
in connection with this important
sphere of our national activity.

Hon, Members would be glad to
hear the progress that has been made
in the matter of khadi. I will give
only very few figures. The produc-
tion of khadi has gone up from 125
lakh square yards ten years ago to
839 lakh square yards. The employ-
ment in khadi indus‘ry has gone up
from 3-79 1akhs people to 17-46 lakhs
people—nearly two million people.
Sales of khadi have increased from
about Rs. 130 lakhs worth of khadi in
1953-54 to nearly Rs. 20 crores worth
of khadi in 1961-62,

One of the major functions of the
Khadi and Village Industries Com-
mission is to render financial assis-
tance to a large number of institutions
working in the field of khadi and
village industries, From the date of
its constitution to the end of March,
1961, as the House is aware, the Com-
mission disburseq a tota) of Rs. 92
crores. These funds are made avail-
able to three agencies: firstly, to
institutions direct by the Commission
itself; secondly, to the statutory State
Boards which have come to be estab-
lished only recently in most of the
States; and, thirdly, to the State Gov-
ernments. I would like the House to
note the fact that out of this Rs. 92
crores disbursed by the Commission
during the last six years, as much as
Rs, 64-27 crores, that is, two-third of
the total disbursements, were
advanced directly by the Commission
to the khadi and village industries
fnstitutions, and out of these Rs. 684:27
crores utilisation certificates, about
which a mention has been made, have
been received for as big an amount
as Rs. 61'24 crores from these insti-
tutions—that is to say, about 95 per
cent. There is, therefore, no difficulty
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m watching the proper utilisation of

these direct advances, It is in con-
nection with the disbursements to
State Governments and to the State
Boards that some difficulties have
arisen. So far as disbursements to
the State Governments are concerned,
they are credited to the Consolidated
Fund, and these amounts come up to
about Rs. 6'60 crores. They come
within the purview, as the House will
appreciate, of the audit of the
accounts of the State Government. It
is only where disbursements take
place through the statutory State
Boards that there has been a back-
log in the reccipt of utilisation certi-
ficates. The Commission, I am glad
to say, is fully aware of the position.
And we, in consultation with the
Auditor-General and the State Gov-
ernments, are trying to evolve a
working machinery which would
obviate such delays as there are in
the submission of proper utilisation
certificates. I am referring to this
matter as this has been engaging the
attention of a large number of hon.
Members of this House. All I need
say at the moment is that the Com-
mission is fully alive to its responsi-
bilities to see that the hard earned
money of the people provided to it
out of the Consolidated Fund of India
is properly spent and accounted for.
A reference has been made to the
Tariff Commission. I think it was my
hon, friend Shri Guha who referred
to it. I do not think I neced reply to
it at length. I would like only to say
‘hat the functions of the Tariff Com-
mission solely in relation to protec-
tiom have no great significance these
days in view of the stringent import
contro] which we are exercising.
Nevertheless, they are advising in
respect of a large number of com-
modities fair prices for which have to
be fixed. They are also keeping a
continued watch on industries which
have been declared as protected and
from time to time they also recom-
mend de-protection in respect of those
industries which have been able to
stand on their own feet. It 1is, of
course, true that the Commission by
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itself might not be able to secure any
reduction in prices even in respect of
the protected industries, but once it
recommends the protection and the
Government accepts that recommen-
dation the industry 1is certainly
thrown open to forces of competition
which, if circumstances permit it,
gshould result in the reduction of
prices,

One hon. Member—I think it was
Shri Daji—referred to the Sholapur
Mills affair. This has figured in recent
weeks both in the Rajya Sabha and
in this House. Shri Daji referred to
the connection of Shri Thackersey
with the Sholapur Mills,; As my
colleague, Shri Kanungo, stated in the
other House, there is some evidence
that, in a report submitted by two
auditors many years ago, certain
findings have been recorded against
Shri Thackersey. This report, how-
ever, I would reming the Hcuse, was
made at a time when the Company
Law was administered by the State
Governments on our behalf. It is
only a few days back that we have
been able to obtain a copy of this
report from the Bombay Government.
We are going into that report and are
trying to trace the steps that were
taken after that report was submitted
to the Bombay Government. The
time that has elapsed makes this
process somewhat difficult and, pend-
ing a full study of this matter, I do
not wish to say anything on the
merits of the allegations against Shri
Thackersey. My colleague has pro-
mised to place a statement on the
Table of the other House as soon as
our study is completed, and I shall
arrange to place a copy of the state-
ment on the Table of this House also,
with the permission of the Speaker,
at the appropriate time. I should
perhaps explain that the action taken
by the Centra] Government and the
Government of Bombay in regard to
the Sholapur Mills with a view to
keeping it going could be separated
from the subject matter of this parti-
cuiar enquiry.
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I shall now refer to some minor
points which certain hon. Members
have touched. For want of time,
necessarily I will have to be very
brief. The hon. Member, Shri Koya,
referred to the quality of newsprint
that is being produced at Nepa. Every
effort is being made by the Nepa
Mills to improve the quality, but we
have to contend against certain in-
herent defects in the raw material, on
which the plant is based. If allowance
is made for this, I think the hon.
Member will concede that the quality
has shown improvement dquring the
last year, I might mention for the
information of the House that we are:
exporting the possibility of increasing
the production of newsprint at Nepa,
if necessary by importing pulp. We
intend to double the production of
this factory. I mention this because
the hon. Member, Shri Koya, con-
sidered the possibility of import of
newsprint from Pakistan. Of course,
I am not suggesting that we should
not consider the proposa] of the hon.
Member as well.

Then reference was made to certain
other points, a number of minor
points. In respect of them I would
like to mention that all of them will
be looked into. I am not in a position
to refer to them at the present mo-
ment, For example, referenc was
made to the present shape of NIDC,
setting up of a personnel commission
for recruitment to public sector
projects, reservation of certain types
of sarees for handlooms, the establish-
ment of a soda ash factory in
Rajasthan, the closure of paper mill
in Gorakhpur, defective import policy
in permitting import of certain finish-
ed products in preference to raw
materials and several other matters
by the hon. Members who partici-
pated in the debate today. I can only
say that we shall carefully go into
those matters and do whatever is
found to be necessary and feasible in
respect of them,

Now I would like to take a few
minutes of this hon. House to "efer to
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come very important matters pertain-
wng to the Company Law Administra-
tion. Particularly after the publica-
tion of the Vivian Bose Commission
Report on the working of the Dalmia
Jain Companies, these have gripped
the attention of not only Parliament
but also of the general public in our
country. In the previous years, the
Cempany Law Administration was not
receiving any attention, or if I may
zay so not much attention, at the
hands of Parliament, but now this sub-
iect has become a very vital and
important issue. So, 1t is very neces-
sary, in the interests of the healthy
growth of corporate sector, that we
have to discuss the various aspects.
various factors, that have come up in
regard to this matter.

Speaking generally with regara io
the werking of the Company Law
Administration, certain aspects were
referred to yesterday by the h n.
Vember, Shri Daji. With regard to
the basic ideals and c¢bject'ves which,
according to him, should have bheen
achieved by our administration, there
can be no real difference of opinion.
The task of furtherance of social jus-
tice, prevention of undue concentra-
tion of economic power, bringing tn
boock persons who have been found
guilty of malpractices under the exist-
ing law, problems of economic deve-
lepment on sound and healthy lines,
all these are undoubtedly the tenets to
which Government subscribe wholc-
heartedly, and I am grateful to the
hon, Members who have underlined
the need for following a policy which
would accomplish these social and eco-
nomic objectives.

In ‘his connection, a reference has
becen made to the inadequacy that
exists in the administrative set up, in
so far as dealing with the problem of
corpcrate sector is concerned. He has
quoted an extract from the annual re-
port of this Department. It is a fact
thai there is a certain organisational
defect in the present administrative
set up which does not make for an
integrated approach to the various
aspects of corporate administration and
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management in  our country. Some
years agn, in addition to the adminis-
tration of the Company Law, subjects
like stock exchange, capital issues and
also the working of certain financial
instilutions were under one depart-
ment but, owing to reasons to whica 1
need not refer at the present moment,
they were bifurcated and certain
agencies were brought under the Min-
1stry  of Economic Affairs and the
Company Law Administraticn came
under the Ministry of Commerce and
Industry. Certain comments and
certain suggestions have been made by
the Vivian Bose Commission report
also in respect of this matter. At ‘he-
present moment, 1 can only assure this
House that this matter will receive the
carnest consideration of Government
with a view to seeing if any better
alrangement could be arrived at.

Shri Daji alss referred to certain
trends regarding the holding of places
of profit by directors and their reia-
uves and he has quoled the figures
given in the annual Treport of the
Department to show that an increasing
number of relatives of directors is
being appointed to places of profit in
the higher remuneration brackets. As
it is, it is not a breach of law but :nly
a sor! of evasion. as he himself point-
ed cut. He has also referred to the
large number of contracts which pio-
vide for fixed monetary benefits of
Rs, 50,000 or more per annum which
have been sanctioned by Government.
These are trends which, if I may say
s7, have not escaped the notice  of
Government, as is oroved by the lact
that we ourselves brought them out in
the annual report. I am quite clear in’
my mind that this is not a healthy
trend and it has to be controlled. At
present we are keeping a constant
wa'‘ch over it, and I can assure him
and the House that, if and when neces-
sary, Government will not shirk
taking powers to arrest this disturbing
trend and at the time when we bring
up proposals before the House for
amending the Companies Act this
aspect will also be considered.

Reference was also made to the low
tines that are being imposed by the
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courts for violation of the provisions
of the Company Law. This ijs a matier
on which we have repeatedly express-
ed curselves as mast unhapoy, and we
can only express the hope that gra-
duaily the gravity of such offences
wculd come to be realised in  all
guariers and penalties commensurate
with such gravily imposed in those
cases.

1 would like to refer only to two or
three more aspects in respect of the
‘Company Law Administrati-m. Refer-
ence was made to the indirect and
tortuous evasions based on undesirable
and unsound company practices cited
in the report of the Department.
These malpractices which have come
to light on the basis of close scrutiny
of the documents filed before the
Regictrars by companies and subse-
quent cnquiries based thereon are
being kept under a constant watch and
though, under the law as jt stands, no
action might be possible against the
persons responsible for these malprac-
tices, it is invariably brought to thejr
notice by the Department that such
acis are against sound company prac-
tice. Here also I would like to say
tha: if it is felt necessary at any par-
ticalar point of time, Government will
not hesitate to tighten the provisions
of law to prevent these malpractices,
but I would appeal to the business
cornmunity not to force the hands of
‘Government in this way but to deve-
lop a sense of social consciousness and
to adopt a self-imposed ethical code so
that without having to resort to legis-
lative measures these undesirable and
unhealthy practices are voluntarily
-given up. In this contest, I would also
say that a healthy public opinion which
condemns such instances <f contraven-
tion of the spirit of the law would
ma‘erially contribute to the checking
-of these dubious practices. The atten-
tion that Parliament is giving. to these
‘matters nowadays, I hope, will have
a salutary effect and will result in a
healthy functioning of the corporate
sector in our country.

In this comnection, I would like to
make one point. It is not fair, it is
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rot proper, it is not desirable to treat
the wholc of the corporate sector in
the same way, to tar them with the
same brush, This was referred to by
Sari Daji yesterday, and I am giad
that he acknowledged it that he does
not want the corporate sector t» b~
liquida‘ed, he docs not want to have ¢
sory of general offensive agaijnst the
corporate sector and he only wants
thut the malpraciices should bo ironted
and those who indulge in those mal-
practices should be proceeded against.
He was also careful enough to add
that—I am glad to note it—under the
existing law, nothing can be done
against the rule of law. I am glad he
nentloned all these aspec's.

Shri Daji: They should not be fined
one anna per day.

Shri K. C. Reddy: It is a matter for
courts. I cannot say anything.

Shri Daji: You can amend the law
and prescribe the minimum penalty as
we have done in many cases.

Shri K, C. Reddy: I have already
referred to it. I do not think there is
need for me to say anything more.

Then, Shri Daji quoted extensively
from the Reserve Bank and the De-
partment’s studies to show how there
has been a growing concentration of
economic power in this context in the
hands of directors and managing
agents and how a large part of the
corporate wealth js being controlled by
a few leading business houses. These
are facts which I do not propose to
controvert but it must be kept in mind
that as against this there has been a
tremendous growth of the public sec-
tor, as I have already referred to
earlier in the course of my speech, in
the lsst few years and it is not as
th.ugh a few industrial houses in the
private sector alone have gained in
economic strength. In the light of the
considerable increase in industrial
activity in recent years there has been
an all-round expansjon and it should
not be overlooked that the expansion
m the case of companies like the
Tata Iron Steel Co. and Indian Iron
and Steel Company would account for
u great deal of the type of increase in




8757 Demands

assets etc, that the studies referred to
by Shri Daji have brought out.

I would like to mention, in this con-
nection, the steps that have been taken,
Under the Companies Act itself, cer-
tzin provisions exist o prevent growth
of monopolies. I wculd mention only
a few of them. The number of direc-
torships in public companies that an
individual can hold is limited to 20
under section 275 and no 'managing
agency concern can have more than 10
public companies under its manage-
ment by virtue of section 332.

Shrl Daji: Too high.

Shri K. C. Reddy: Further, a num-
ber of restrictinns on inter-company
investments have been placed by the
nrovisions of section 372 and the re
muneration payable to managerial
class as a whole is controlled under
sections 198, 310 and 348. While these
provisions are no doubt effective to
some extent, company law by itself
cannot effectively prevent the growth
cf monopolies. Executive agencies
jike the Licensing Department, Capital
Issue Con‘roller, financial institutions
which make financial resources avail-
able for the growth of industry also
naterially contribute to prevent the
growth of monopolies by the manner
in which they exercise their executive
power.

Now, I would like to say a few
words ab~ut the Vivian Bose Commis-
sion Report which is going to be dis-
cussed at great length during this ses-
sion of the House and I think it will
ot be necessary on my part to deal
with it at any great length at the pre-
sent moment. I would only say, this
report after it was received—the first
part of it was received in the month of
of June last year and the second part
was received in the m-mnth of October
—it was carefully studied in the De-
partment and after consulting the Law
Ministry steps were taken to get it
rrinted and place it before the House.
The Government after close study of
the various irregularities and mal-
practices mentioned in the report con-
sidered it necessary to have the
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matter further examined by two
Jegal experts and this examinatjon is
now going on. I would like to assure
the House «n this occasion that there
has been no intention either to sup-
press anything or shield anybody or to
preserve complete secrecy about pri-
vate business houses as observed by
Shri Daji yesterday. If there is a feel-
ing in the minds of anyone that these
people who indulged in malpractices
of the kind that have been brought
to light by the Vivian Bose C.mmis-
sion will get away with it, I think,
that is unjustified and there is no
basis for that.

There was also a reference ‘o a case
of an auditor who seems to have been
a party to a certain questionable
transaction by a bank. I am not quite
aware of all the facts and I would
certainly be grateful if these are sup-
plied to me to enable me to I:llow
up the matter further, So far as the
auditor’s role is concerned, it is indeed
most deplorable that a Member of an
honoured profession should have acted
as was stated yesterday on the floor
of the House and I shall certainly see
that the matter is pursued further, as
1 said, if the necessary details are
supplied t> me.

I have only two more points to make
in regard to the company law admin-
istration. One is with reference to the
propriety of companies making politi-
cal contributions. This is a question
which has arisen time and again in the
past. Under the Indian Companies Act.
1913 a company or its Board cf Direc-
tors could make political contributjons
to any extent provided the company
had taken power to that effect in its
Memorandum of Association. The
Companies Act, 1956 curtailed the
power of the Beard of Directors of a
public company and of a private com-
pany which was g subsid‘ary of a pub-
Iic company to a contribution in any
financial year of Rs. 25,000 or 5 per
cent. of the average of net profits of
the company during the three preced-
ing financial years, whichever was
preater, The Board of Directors c-uld
exceed this limit only with the con-
sent of the company in general meet-
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[Shri K. C. Reddy]

ing. Later, as the House is aware, the
Viswanatha Shastri Committee which
was appointed by Government in 1957
to suggest amendments to the Com-
panies Act, 1956, went into this ques-
tion but observed that contributions by
companies only to political parties did
not require to be more strictly con-
trolled as long as contributions from
other sources were not similarly regu-
lated. The Committee was of the
view that the question of regulation
of political comtributions was a broad
question of public policy outside ihe
scope of company law. So, this sub-
ject is not the one which could be
considered only in the context of the
administration of the company law,
but it could be considered in a wider
context. Whether the law relating to
elections has to be modified, or what
other steps have to be taken, or what
other decisions will have to be taken,
what policies the concerned political
parties or the Government might de-
cide tc pursue in regard to this mat-
ter, are not the subjects in respect of
which I would like to say anything
at the present moment. I am confin-
ing myself to the contributions that
companies could make to political
parties for whatever purpose it might
be.

The Viswanatha Shastri Committee
recommended that in so far as politi-
cal contributions by ccmpanies were
concerned full information relaling
thercto should be incorporated in the
accounts of the company. The Gov-
ernment accepted the recommendations
of the committee regarding disclosure
in the audited accounts of information
concerning political contributions and
smendment to that effect was included
in the Companies Amendment Biil,
1960. During the passage of the Bill
through Parliament, my predecessor,
Shri Lal Bahadur Shastri, out of de-
ference to the wishes of some of ‘he
Members, agreed to the imposition of
an absolute limit on the power of com-
panies to make poljtical contributions.
Thus section 294A of the Act came to
be enacted which fixed an absolute
limit of 5 per cent. of net profis or
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Rs. 25,000 whichever is greater, in
respect of such political contributions.
In permit€ng political contributions
within this limit and not placing an
absolute ban against them, Parliament
seems to have been influenced by the
considerations that contributions to
political parties are made by com-
panies with full knowledge of the pro-
claimed ideologies of the different
parties so that it cannot be contended
that such contributions determine or
influence the policy of various political
parties. So, it is not as if political
contributions by companies to political
parties will corrode our democracy or
interfere with the healthy functioning
of our democratic system. Also, the
full disclosure of such contributions in
profit and loss account is now required
by law and placing a prohibition
against limited companies alone from
making political contributions would
not be fair or proper as such contri-
butions could flow from other sources
and if at all it is the law relating to
elections rather than the Compantes
Act which would be considered for
amendment in this connection, as I
have already referred to a little while
ago.

I would also like to tell the House
that so far as Government companies
are concerned, we issued instructions
nearly two years ago that they
should not make any contribu-
tions even within the limits permit-
ted by law.

The last point that I would like to
mention is about the need for amend-
ing the Companies Act.

One hon. Member referred to the
need to prevent the various malprac-
tices occurring in the corporate sec-
tor, if necessary by amendment of the
law. This is a matter which is under
the consideration of the Government.
The Vivian Bose Commission report,
while observing thay the provisions
introduced by the 1956 Act and the
1960 Amendment have made it very
difficult for companies to commit the
type of irregularities and malpractices
which were thrown up in the course
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of their investigation into the affairs
of the Dalmia-Jain group of compan-
ies, recommended a few further chan-
ges in the Company Law to plug
certain existing loopholes. These
have been studied in the Department
of Company Law Aministration, to-
gether with the suggestions of the Jen-
kins Committee which went into the
working of joint stock companies in
the United Kingdom, and Govern-
ment is very much seized of the need
for bringing up a Bill at an early date
to further amend the Companies Act
in order to prevent some of these mal-
practices and arrest certain growing
unhealthy trends in corporate admin-
istration. We are also in this connec-
tion awaiting the recommendations of
the two eminent legal gentlemen to
whom the Vivian Bose Commission
report on the working of the Dalmia-
Jain companies has been referred.

14.31 hrs.

[SHrR1 KHADILKAR in the Chair.]

We expect them to make certain re-
commendations with regard to the
amendments that have to be made to
the Companies Act in order to prevent
the malpractices that have been
brought to notice in the Vivian Bose
Commission report and otherwise also.
So these are all matters which are
under constant study by the Govern-
ment. They will receive the earnest
consideration of the Government I
hope that all these, that is, the steps
‘aken by Government, as well as pub-
li. opinion, and the opinions expres-
sed by Parliament in regard to this
matter will result in a healthy corpo-
rate sector coming into existence in
our country. This Company Law ad-
ministration, Sir, is going to flgure
very prominently during the debate
that will take place in this House on
the Vivian Bose Commission report.
So I do not think it is necessary for
me to take any more time of this
House with regard to this matter.

Sir, T have taken considerable time
of this House. I am grateful to the
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House for the kind indulgence it has
shown to me. It remains for me only
to give the assurance that so far as my
Ministry is concerned it will be our
endeavour to do whatever is possible
in order to improve the industrial
production in our country, to create
the necessary industrial base that is
so absolutely essential to face the chal-
lenge that this country is faced with
at the present moment.

Dr. L. M. Singhvi: In view of the
fact that very large funds are com-
mitted to the care of the Government
under this Ministry and in view of
the fact that public sector undertak-
ings and similar undertakings are of
very great importance to our eco-
nomy, I would like the Minister to
make a statement on some of the
things that he has been pleased to dub
as minor. For example, the question
was raised in respect of the NIDC and
the Personnel Commission......

Mr. Chairman: Order, order. At
this stage the hon. Member can only
put a question or ask for an explana-
tion, not make a speech.

Dr. L. M. Singhvi: I want to know
whether Government have formulated
any specific thinking on the working
of the NIDC as a flnancing agency,
and as an addition to the proliferation
of agencies, and whether the Govern-
ment are going to create a Personnel
Commission for the publlc sector
undertakings which has been suggest-
ed and advocated also by the Esti-
mates Committee of this House.

Shri K. C. Reddy: I have taken al-
ready an hour and a half, and I would
not like to take more time of this
House in dealing with important mat-
ters of this nature. So far as the lat-
ter subject is concerned, that is, the
establishment of g personnel commis
sion for recruitment to the public sec-
tor projects, what all I can say is that
the matter is under the consideration
of the Government.
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Dr. L. M. Singhvi: That is a stock
answer.

Shri K. C. Reddy: I do not think it
has been possible to take a decision.
Shri Kanungo: It is not so easy.

Shri K. C. Reddy: And it is not so
easy, as my hon. colleague is saying.
Certain principles are being followed
even now by the public sector pro-
jects. It is not as if they
are doing this recruiting busi-
ness in an arbitrary manner. Certain
principles have been laid down, and
certain considerations they have to
keep in view when they recruit per-
sonnel for these public sector projects.
As 1 said, this is a matter which is
still engaging the attention of Govern-
ment. I do not know how soon it
will be possible for Government to
come to a decision regarding this.

With regard to NIDC I would like
to say that-so far as the financial as-
vect of th working of the NIDC is
concerned, the granting of loans for
=xample to textile concerns etc. has
been taken away from the purview of
the NIDC and it has been entrusted to
the Industrial Finance corporation
already. The NIDC, in the days ahead,
will be concerned mainly with the
promotional aspect of industries, deve-
lopment of industries, technological
service by establishing a Bureau for
that purpose; it is only that kind of
thing that the Industrial Development
Corporation will be concerned with.
So far as the financial aspect is con-
cerned, the granting of loans etc., as
T have said, that will cease to be the
function of the NIDC.

Shri Joachim Alva (Kanara):
There are one or two small things
which would like to ask. I did not
want to interrupt the impressive state-
ment of the Minister. The first 1s, is
it true that they are going to place
large funds at the disposal of the Na-
tional Small Industries Corporation
despite the emergency.

Shri K. C. Reddy: I do not quite
understand the question of the hon.
Member. In the course of my speech

APRIL 9, 1963

for Grants 8764

1 said that some funds are going to be
placed at the disposal of the National
Small Industries Corporation for
small-scale industries generally. It is
very very necessary to make these
funds available to them. In fact, if
we do not do so in this period of
emergency these industries will come
to grief and industrial production will,
suffer, and this is a thing which we
have got to safeguard against. It is
for this reason that I said that certain
steps have been taken and I gave an
optimistic view of the matter. I do
not know whether the hon. Member
takes exception to what I have said,
and he does not want these things to
be done.

Shri Joachim Alva: No, no; we want
more funds.

Shri Heda: I have only a small
question to put. So far as the can-
cellation of licences is concerned, the
Minister has highlighted the lacuna of
the licensees not using the licence
and starting industries. But the can-
cellation takes a very long time. And
my observation is that generally it
takes two to three years after which
only the licences are cancelled. Is
Government concentrating, in view of
the fact that this problem has be-
come serious, on finding out ways by
which the licences can be cancelled
earlier?

Shri K. C. Reddy: There is a pres-
cribed procedure in regard to this. It
is not as if we can do it arbitrarily.
A certain time should elapse before
the question of recovation of a licence
can be taken up. Three, four or five
months immediately after a licence is
issued we cannot think of revoking
the licence.

Shri Joachim Alva: Mr. Daji said
that fifty officers are needed to pass a
licence.

Shri K, C. Reddy: A statement
giving all the information about this
matter has been placed on the Table
of the House, and I would like to in-
vite the attention of the hon. Mem-
bers to that. And also, before revo-
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cation of any licence, we have to issue
a show-cause notice and we have to
hear the party as to why such and
such steps have not been taken, and
it is only after giving them a hearing
that we can ultimately decide on the
cancellation of a licence or otherwise.
So these are procedures which cannot
be short-circuited, and action is being
taken in all the cases in accordance
with the procedure that governs this
matter.

Shri Joachim Alva: One last ques-
tion. The hon. Minister has said about
over-weightage in  certain regions
with regard to industries. May . I
know if the hon. Minister 48 fully
aware of the fact that all ¥¥dustries
are being concentrated in Bangalore,
and to the detriment of Bangalore,
but next door there is Kolar which
has a labour population of forty thou-
sand, and if the Kolar gold mines are
exhausted those forty thousand fami-
lies will not have the wherewithal to
support themselves. Why is not a
single small-scale industry establish-
ed there where water is plenty, land
is plenty, and why are the other in-
dustries not forced to go there?

Shri Kanungo: You have gold there.

Shri K. C. Reddy: I am rather sur-
prised at the statement made by the
hon. Member. It is not as if all the
industries have been located at Ban-
galore. In fact, when I go to Banga-
lore and Mysore the complaint is that
not enough industries have been
located there. And I do not want a
wrong impression to be created by
the intervention of the hon. Member
who comes from Mysore, that all in-
dustries have been located at Banga-
lore. So far as Kolar is concerned, I
come from that area, and I would be
very very happy if we did have cer-
tain public sector projects or small-
scale industrial units established there
as early as possible. With regard to
small-scale industries, I can only say
this. It is not the Government that
can establish these industries. Entre-
preneurs should come forward and if
intrepreneurg come forward, cer-
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tainly, the Government will give all
assistance to establish these indus-
tries. In this connection, I may point
out that a decision has been taken by
the Mysore Government that one of
the new industrial estates that will
have to be established in the Mysore
State, will have to be at the Kolar
gold fields.

Shri Jashvant Mehta: I have not
received a reply regarding Kalinga
Tubes Ltd. I read that a licence was
issued to Kalinga Tubes Ltd. worth
Rs. 60 lakhs for importing zine. It
was sold. Another point is about C.I.
pipes. Kalinga Tubes Ltd. is not giv-
ing according to the prices decided by
notification.

Shri K. C. Reddy: What I can say
at present so far as these two matters
is this. In respect of one of the mat-
ters, that is, import of zinc and utili-
sation of zinc, a detailed question was
answered on the floor of the House, I
think, in December, 1961 by my col-
league Shri Manubhaj Shah, and it
wag stated at that time that there was
no basis for that complaint that had
been made. After due enquiry, it was
found that there was no basis. Subse-
quently what has happened, I do not
know.

Shri Jashvant Mehta: Will you en-
quire it?

Shri K. C. Reddy: With regard to
the second matter, I would like only
to point out this. It is now under the
control if the Ministry of Steel and
Heavy Industries. I hope it will be
possible for my colleague the Minis-
ter for Steel and Heavy Industries to
say somethlng about it in the course
of the debate which will come up on
the Demands for Grants of thay Min-
istry.

Some Hon. Members rose—

Mr. Chairman: I am sorry, no fur-
ther questions. Already the time is
up.

I will put all the .cut motions to-
gether.
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Some Hon. Members: Yes.

All the cut motions were put and

negatived.
Mr. Chairman: The question is:

“That the respective sumgs not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 31st
day of March, 1964, in respect of
the heads of demands entered in
the second column thereof against
Demand Nos. 1, 2, 3, 4, 5 and 113
relating to the Ministry of Com-
merce and Industry.”

The motion was adopted.

[The motions of Demands for
Grants which were adopted by the
Lok Sabha are reproduced below—

Ed.]

DemanDp No. 1—MinisTRY oF CoM-

MERCE AND INDUSTRY

“That a sum not exceeding
Rs. 70,09,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Ministry of Commerce
and Industry’.”

DEMAND No. 2—INDUSTRIES

“That a sum not exceeding
Rs. 19,87,23,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-

pect of ‘Industries’.
DeEMAND NoO. 3—SALT

“That a sum not exceeding
Rs. 57,26,000 be granted to the

President to complete the sum '
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Salt’.”

DEMAND No. 4—COMMERCIAL INTELLI-
GENCE AND STATISTICS

“That a sum not exceeding
Rs. 86,86,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pe ‘Commercial Intelligence

and Watistics’.

DEMAND No. 5—OTHER REVENUE Exp-
ENDITURE OF THE MINISTRY OF
COMMERCE AND INDUSTRY

“That a sum not exceeding
Rs. 3,39,96 000 be granted to the
President to complete the sum
necessary to defray the charges
which will cdme in course of pay-
ment dquring the year ending the
31st day of March, 1964, in res-
pect of ‘Other Revenue Expendi-
ture of the Ministry of Commerce

and Industry’,

DeEmAND No. 113—CaprrrAL OUTLAY OF
THE MINISTRY OF COMMERCE AND
INDUSTRY

“That a sum not exceeding
Rs. 10,60,37,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March 1964, in res-
pect of ‘Capital Outlay of the Min-
istry of Commerce and Industry’.”

MINISTRY OF TRANSPORT AND COoM-
MUNICATIONS

Mr. Chairman: The House will
now take up discussion and voting on
Demand Nos. 90 to 100 and 139 to 143
relating to the Ministry of Transport
and Communications for which 9
hours have been allotted.
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Hon. Members desirous of moving
their cut motions may send siips to
the Table within 15 minutes indicat-
ing which of the cut motions they
would like to move.

DEMAND No. 90—MINISTRY OF TRANS-
PORT AND COMMUNICATIONS

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 93,73,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Ministry of Transport
and Communications™

DEMAND No. 91—METEOROLOGY
Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 1,93,74,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Meteorology.’”

DEMAND N0.92—CENTRAL Roap Funp
Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs, 3,98,75,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Central Road Fund'.”

DemAND No. 93—COMMUNICATIONS
(INcLUDING NATIONAL HIGHWAYS)

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 6,76,44,000 be granteq to the
President to complete the sum
necessary to defray the charges
which will come in course of

bayment during the year ending
the 31st day of March, 1964, in
respect of ‘Communications (in-
cluding Nationa)] Highways)’.”

DemMAND No. 94—MERCHANTILE
MARINE

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs.  91,27,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Mercantile Marine’.”

DemMAND No. 95—LIGHTHOUSES AND
LIGHTSHIPS

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 1,01,21,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Lighthouses and Light-
ships’.”

DeEMAND No. 96—AVIATION
Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 5,05,43,000 granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in

respect of ‘Aviation’.

Ly - =
DEMAND No. 97—OvVERsEAs COMMUNI-
CATIONS SERVICE

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 1,28,28,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
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[Mr. Chairman])

payment during the year ending
the 31st day of March, 1964, in
respect of ‘Overseas Communica-
tions Service’.”

DeMAND No. 98—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF TRANS-
PORT AND COMMUNICATIONg

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 3,01,43, 000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Other Revenue Expen-
diture of the Ministry of Trans-

’

port and Communications’.

DEMAND No. 99—INDIAN PoOsTS AND

TELEGRAPHS DEPARTMENT (INCLUDING
WORKING EXPENSES)

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 87,69,34,000 be granted to the
President to complete the sum
necessary to defray the chavges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Indian Posts and Tele-
graphs Department (including

IR

Working Expenses)’.

DeEmAND No. 100—PosTs AND TELE-
GRAPHS DIVIDEND TO GENERAL RE-
VENUES AND APPROPRIATIONS TO
ReservE FUNDS

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 18,30,77,000 be granted to the
President to complete the sum
necessary to defray the charges
which wil]l come in ccurse of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Posts and Telegraphs
graphs Dividend to General Re
venues and Appropriationg to Re-

» 9

serve Funds”.
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DEMAND No. 139—CAPITAL OUILAY ON

Roaps
Mr. Chairman: Motion moved:
“That a

sum not exceeding

‘Rs. 57,11,94,000 be granted to the

President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Capital Outlay on
Roads'.” .

DeEMAND No. 140—CaArIiTAL OUTLAY OXN

PorTs

Mr. Chairman: Motion moved:

“That a sum not exceo.iny
Rs. 6,43,87,000 be granted io th:
President to complete ti: sua
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Capital Outiay on
Ports’.”

141—CaPrraL  OuTLAY
oN CIviL AVIATION

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 3,35,22,000 be granted to the
President to complete the sum
necessary to defray the charges
which wil] come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Capital Outlay on

Civil Aviation’.

DemanpNo. 142—OtHEr CApITAL OUT-

LAY OF THE MINISTRY OF TRANSPORT
AND COMMUNICATIONS

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 6,65,67,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
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payment during the year cnding
the 31st day of March, 1964, in
respect of ‘Other Capita] Outlay
of the Ministry of Transpert and
Communications’.”

DEMAND No. 143—CaAPITAL OUTLAY ON
INDIAN Posts AND TELEGRAPHs (Not
MET FROM REVENUE)

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 35,48,98,000 be granted to the
President to complete the sum
necessary to defray the charges
which wil] come in course of
payment during the year cnding
the 31st day of March, 1964, in
respect of ‘Capital Outlay on In-
dian Posts and Telegraphs {not
met from Revenues)’.”

Shri Dinen Bhattacharya (Seram-
pore): Mr. Chairman, last year, the
need for a firm policy on transport
was discussed by many hon. Mem-
bers in this House. From the Report
that has been published this year by
the Ministry, we find that the Govern-
ment did not at all give any impor-
tance to the observations made by
hon. Members during the last year’s
budget debate. If I may say so, cven
certain assurances given by  hon.
Ministers have not been implemented
during the last one year.

Road transport has been neglect-
ed in the past and it is being so even
now. The Government has been fol-
lowing a policy of discrimination
against road transport. In a develop-
ing country like India, there is ample
scope for the development of all
modes of transport. What is requir-
ed today is a firm policy on transport
that would help in mobilising and
utilising all the available transport
capacity in the country.

14.44 hrs.
[MR. SPEAKER in the Chair.]

There is a wide gap in the ‘trans-
port  capacity. Earlier  estimates
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placed the gap in transport capacity
at the end of the Third Five Year
Plan, between 35 milion and 45 mu-
lLion tons. But, the deficit wil be
greater now under the stress of de-
tence need. How this gap is gong to
be nlied up, how much traflic wi.l be
moved by the railways, how much by
roads and waterways—there is no
answer to this question. At least, I
do not find it in the report. The Gov-
ernment seems to have no idea at
all in this matter. Last year, during
the discussions, reference was made
to the Neogy committee which was
set up to know the real position of
cransport in our country. But, un-
fortunately, irom the latest statement
by the Chairman of this committee, it
has been revealed that this commit-
tee will not be in a position to bring
out its report even before the end
of the Third Five Year Plan. How
can we expect any improvement in
the transport policy when such a
thing is going on with regard to such
an important matter like the publica-
tion of the report of the committee
which was set up with the objective
of bringing out a co-ordinated and
wel.-knit transport policy for our
country?

The most important handicap of
road transport is the inadequacy of
our road system. Of the total road
mileage of 421,904 miles, only a little
over 13 per cent or 14 per cent is
black-topped or cement concreted.
Over 86 per cent is unsuited to handle
modern transport. There are only
30,000 miles of cement concrete roads.
Again, of the 15,000 miles of national
highways, more than half have single
lane traffic and through transport over
a part of them becomes impossible
because there are no connecting links
and bridges. There are no bridges
over 80 major river crossings. The
backwardness of the road transport
system is reflected also in the num-
ber of vehicles that we possess. I do
not want to compare our position with
the capitalist countries like USA,,
Great Britain or Germany. If I com-
pare it with the Asian countries, I
might say that our position is far be-
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low than Viet Nam, Philippines and
even of Iraq. On the basis of popu-
lation, lndia has 135 vehicles for
every 100,000 population as against
over 1000 in Ceylon, 800 in Viet Nam
and nearly 600 in Philippines. Ceylon
has 7 times the number of vehicles
that India has got for every mile of
road and 8 times the number of
vehicles for every one lakh of the
popuiation. This is the position.

I want to mention some concrete
facts. In the last year during budget
discussions, the hon. Minister Shri
Raj Bahadur stated that to remove the
congestion in the G.T. road, a 22 mile
by-pass was provided. But, I know
irom personal experience, as I reside
in that area, even one-fourth of that
by-pass has not yet been completed.
Hundreds of acres of land have been
requisitioned from the poor peasantry.
Even they have not got the compen-
sation for these lands. Last year, it
was made known to the country that
the by-pass would be completed and
the congestion would be removed.
Even now, that has not been done.
Is this the efficiency of the Ministry
of Transport and Communications?
However, I would urge upon the hon.
Minister to look into this matter and
see that at least this bypass is com-
pleted at the earliest possible time.

Then, this bypass is meant to re-
move the congestion on the G.T. road
up to Bali. But what about that por-
tion from Bali to Howrah? What is
the plan with regard to that portion?
In that respect, 1 may suggest to
you one thing. There is the Viveka-
nanda bridge, and there is a straight
road from the Vivekananda bridge to
Barrackpore Trunk road through Bara-
nagar, and if we can utilise the Vive-
kananda bridge, the portion from
Balia to Howrah may be relieved to
some extent. But there is one diffi-
culty, and I would urge upon the
hon. Minister to remove that. There
is a toll tax on vehicles passing
through the Vivekananda bridge. I
know that the construction cost of
that bridge has already been realised,
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but even now the toll tax is collected,
and for this reason, the vehicular
traffic does not like to pass through
this Vivekananda bridge. So, if you
exempt the vehicular traffic from this
toll tax, it will be helpful, and the
problem of congestion from Bali to
Howrah may be solved to some ex-
tent.

Another thing that I want to refer
to is with regard to the Durgapur
Express Road. Last year, the hon.
Minister Shri Raj Bahadur told us
that as Government were not in a posi-
tion to work out the economics of
that particular Express Road, financial
help would not be available from the
ID.A. fund and as such the scheme
for that road would not be under-
taken. But I say that lands have
been acquisitioned from the poor
villagers of that area, and the West
Bengal Government are proceeding
with their plan. My humble query
to the hon. Minister is this. What
is the actual position? We shall be
happy if that Express road is built
up, but we do not want that in the
name of building roads, lands would
be acquisitioned but the roads would
not be built up and the land would
remain barren for years together.
That kind of thing should not conti-
nue, and I would humbly ask the hon.
Minister to look into this matter also
and clarify the position.

The National Highways and the inter-
State roads are the responsibility of
the Centre, but the arterial roads in
the industrial belts and the feeder
roads in the village areas are the
responsibility of the State Govern-
ments. In West Bengal, I know that
so far as the village roads and the
roads in the coal belt are concerned,
the position is very precarious. So, I
suggest that in the interests of the
better development of roads in the
States, the Ministry should chalk out
a phased programme including the
national highways, the State highways
and the village roads. It may be a
long-term programme, but there must
be some programme based on which
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the country can proceed, and for that
purpose, the necessary consultations
with the State Government should be
held. In the meantime, more funds
should be given to the State Govern-
ments so that they may build these
village roads and feeder roads. This
is my humble suggestion in this res-
pect.

Now, I shall deal with the Posts
and Telegraphs Department. I have
got many things to say, but I am
afraid that the time at my disposal
will not permit me to deal with all
the matters. However, I would men-
tion some important points. Our
countrymen had great expectations
and had a real confidence in the
functioning of the Posts and Tele-
graphs Department, at least with re-
gard to money matters. But the re-
cent revelations in the ,Audit Report
and the reports of the Public Ac-
counts Committee have given a big
jolt to these expectations and this
confidence of the ordinary people.
Lakhs of rupees have been defalcat-
ed. I do not know who is responsible
for these things. I do not know
whether only the poor ordinary staff
are responsible or some big sharks
are also entangled in these defalca-
tions and frauds. This must be look-
ed into. But from the report I do not
find any mention about these things.
So, some prompt and concrete steps
must be taken to improve the situa-
tion. This is my humble suggestion.

Regarding the delivery of letters,
either registered or otherwise, and
money orders and parcels, I may say
that save in the big cities, the posi-
tion has not improved. Supposing I
post a letter from here in Delhi to
anybody in Calcutta, it will reach
him tomorrow morning. But if I post
a letter to any addressee at Seram-
pore, it will not reach there tomor-
row but only the day after, there
being a gap of one day. Why should
this be so when it is only a matter of
a distance of about ten to twelve
miles? I would request the hon. Mi-
nister to see what improvement can
be done in this regard.
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The condition in the villages is
more precarious. The report says
that so many new post offices have
been opened. But so far as delivery
is concerned and so far as the receiv-
ing of letters and money orders etc.
is concerned, I would say that there
is no improvement in the villages.
This also must be looked into.

Then, there has been a big expan-
sion of telephones all over the coun-
try, and that is good, but there is still
a big gap. Very recently, the mana-
ger of the Calcutta Telephones
stated in a press conference that in
the city of Calcutta alone, 40,000 peti-
tions for new telephones were pend-
ing, and he said that it might not be
possible for the Department to fiil up
the gap even during the Third Plan
period. It it not possible for the
Department to do something whereby
the maximum possible number of
persons who are desirous of having
telephones may get connections? I
would request the Ministry to ponder
over the matter and do something in
this respect.

Then, there have been discussions
times without number about the
wrong calculation of bills, every year,
but I know that it is still going on,
and in spite of repeated representa-
tions, this has not been rectified. This
also should be looked into.

There is one very peculiar thing
that T want to mention. From Seram-
pore exchange, if I want to have a
call to Calcutta, I shall have to pay 15
nP. But if I want to put through a
call from Serampore to Chandranagar
or Chinsura Exchange, I will have to
pay 45 nP. per call. Why this differ-
ence? Serampore and Chandranagur
are not very distant from each other.
So why this big difference in rates?
The Ministry should look into this and
see that at least the Chandranagur and
Chinsura Exchanges may be brought
on par with Serampore and Barrack-
pore Exchanges in regard to rates,
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Another important thing is about
the RMS section of Howrah There is
a strong agitation and complaint not
only among the RMS people but there
is a long standing grievance among
West Bengal people that the RMS
section that starts and ends at Howrah
has not been brought under the Cal-
cutta PMG. This is a long-standing
grievance. In 1955, Shri Nanda who
was also then the Transport and Com-
munications Minister, publicly declared
at a Wellington Square meeting that
because of some pressure of big per-
sons, he had to shift this section to
Patna and Cuttack. I will request the
Minister who is now again the Trans-
port and Communications Minister to
see whether it can be changed even
now.—I am sorry by mistake I men-
tioned the name of Shri Nanda; I
should have said Shri Jagjivan Ram.

Mr. Speaker: They resemble each
other in other respects also.

Shri Dinen Bhattacharya: I will
request Shri Jagjivan Ram to consider
it. The speech of the hon. Minister in
the year 1955 in respect of shifting of
R.M.S. section to Gaya was commented
on in a very renowned paper in Cal-
cutta. I hope at least now he will
reconsider the matter.

Regarding the working conditions of
the empolyees of the P. and T. depart-
ment, I have some observations to
make. About construction of office
buildings and staff quarters, many
timeg the subject was discussed here
and outside, Everywhere assurances
have been given. Even last year
during the budget debate, the hon.
Minister said: ‘I want to proceed on a
programme basis to provide suitable
ofice accommodation and also to
undertake on a reasonably big scale
the construction of residential accom-
modation for the staff’. This was a
very encouraging statement, no doubt.
But what ig the result? Practically
nil. Why? Unfortunately, just after
the declaration of emergency, the
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department came forward with a
general statement that as a result of
the emergency, there is short supply
of cement, steel and other building
materials and the Planning Commis-
sion have issued a general directive to
keep building construction to the abso-
lute minimum in order to conserve
funds. But only the other day the
Railway Minister said:

“Railway administrations have
been maintaining the necessary
tempo of improvement in various
measures for the welfare of the
staff. It is proposed to add about
12,000 residential quarters every
year more or less corresponding to
what is being done from the com-
mencement of the Second Plan
in order to improve housing facili-
ties for the staff”.

When it hag been possible to go ahead
with the construction plan in the rail-
ways, it is not known why it is not
possible to do the same in the P. and
T. alone. Why should the P. and T.
staff should be made to suffer in the
name of emergency? 1 will request
the Minister to ponder over this and
consider in what conditions the P. and
T. employees have to live. I know
that last year several pictures were
printed in newspapers of Calcutta
about several offices. A postmaster
was shown as working under an umb-
rella during the rainy season, This
was the condition, and still it is so.

Another important point discussed
last year and year before was about the
consultative machinery in the depart-
ment. I know the Minister will say
that there is a system of periodical
meetings between the DG and the em-
ployees. Sometimes the Ministers also
meet them. But this does not always
serve the purpose. If the disputes and
grievances are not settled this way,
where is the avenue of relief to the
employees? That is why a negotiat-
ing machinery was urged for. In
1960, the late revered G. B. Pant made
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a clear statement in the House that
some sort of machinery would be set
up for arbitration of disputes, but uptil
now that has not been done. More so,
I have been shocked to note the reply
given by the hon. Home Minister in
the Rajya Sabha only in January 1963
saying that the Bill relating to the
negotiating machinery was finalised
but not introduced in Parliament due
to the emergency. Tt is surprising
that the Bill should be withheld on
the plea of emergency, specially when
it is intended to ensure smoother
employer-employee relationship and
settlement of empyoyees’ problems
by discussion and negotiation.
The industrial truce  resolution
passed at the conference of the
Central Government employees’
associations convened by the Home
Ministry on 9-12-62 also emphasised
the necessity of settlement of griev-
ances by negotiation, if necessary, by
arbitration, during the emergency. The
introduction and passage of the Bill
during the emergency would only be
in furtherance of the above resolution
and would greatly enthuse the em-
ployees for stepping up their output
and efficiency. The contribution of the
P. and T. employees during the emer-
gency has not been insignificant and
their demands must be sympatheti-
cally considered.

In the P. and T department, I know
everybody wants—this House wants,
Government wants, the common people
want—perfect efficiency. The em-
ployees working there also want it.
What is the barrier? Government is
not taking its workerg into full confi-
dence—I mean the organised workers.
Had it been otherwise, the Govern-
ment would have constituted Effici-
ency Councils if not at all levels, at
least at the Central level. If such
»fficiency councils are there, many
problems can be solved and many im-
provements can be effected in the
working of the department. So I
would request the Minister to examine
it and see that such councils are set up
at the earliest possible time.

Then some sort of incentive scheme
was recommended by the Pay Com-
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mission. They also recommended
some cash reward. This must bs
looked into and effective steps, must
be taken to introduce it in all the
sections of the Posts and Telegraphs
Department.

Mr, Speaker: He should try to con
clude now.

Shri Dinen Bhattacharya: How much
time have I taken?

Mr. Speaker: He has taken 2§
minutes.

Shri Dinen Bhattacharya: How can
I finish. It is so big and such a
hotch-potch Ministry.

The Minister of Shipping in the
Minister of Transport and Communi-
cations (Shri Raj Bahadur): The Mi-
nistry is not hotch-potch.

The Minister of Transport and Com-
munications (Shri Jagjivan Ram): You -
are now confused.

Mr. Speaker: Why try to identify
himself with that hotch-potch?

Shri Dinen Bhattacharya: This is a
very important Ministry.

Mr. Speaker: I have no objection. I
can allow him more time, if no second
speaker is put up.

Shri Dinen Bhattacharya: We have
got 40 or 45 minutes. The second
speaker will take ten minutes. I will
take 35 minutes.

Mr. Speaker: If he gives ten minutes
for the second speaker, I have no
objection.

Shri Dinen Bhattacharya: Most of
the employees who were punished
during the strike period have been
taken back, which is very good and
generous performance on the part of
the Ministry, but there are some who
are still suffering. Their promotions
have been stopped, their increments
have been withheld. Why not the
hon. Minister come forward with a



8783 Demands

[Shri Dinen Bhattacharya]

statement that all the actions that
were taken in connection with the
strike will be rescinded from this day?
If he does it, the whole country, in-
cluding the employees of the depart-
ment, will speak highly of his action.
I would request him to consider it and
do it.

In the last year during Budget dis-
cussion on it was pointed out that this
is a very unwieldy Ministry. There
is the Posts and Telegraphs Depart-
ment, there ig civil aviation, there is
transport, there 1is road, there is
tourism and all that.

Shri' Jagjivan Ram: Tt is difficult
for you to follow.

Shri Dinen Bhattacharya: So, I will
request the Government to ponder
over it. Why not bifurcate it?

Mr. Speaker: He hag the freedom to
move about from the deepest seas to
the highest sky! o

Shri Dinen Bhattacharya: You com-
mented like this in the last Budget
also I remember. You will appre-
ciate the difficulty in moving from the
high sky to the deep sea. How is it
possible for one Minister to move from
the deep sea to the high sky?

Shri U, M. Trivedi: One is in the
high sky, another in the deep sea.

Shri Dinen Bhattacharya: Therefore,
the whole of communications should
be under one Ministry, and transport
under a separate Ministry. Post and
Telegraphs itself is the second biggest
of the Government undertakings. How
can it function effectively under such
a unwieldy Ministry?

Coming to civil aviation, I have
nothing much to say. Last year cer-
tain assurances were given, but from
the Report as also from my own per-
sonal experience I do not find any im-
provement in the situation. I think
the hon. Minister will also be of the
same opinion. He should do something
so that the situation may improve.
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There was a declared policy of the
Government to progressively nationa-
lise the privately owned air companies.
I do not know why after so many
years there are still a large number
of privately owned companies carrying
on business only with a view to earn
profit and not for the welfare of the
country, I urge upon the Ministry at
least to take over these companies, if
not nationalise them wholly. The
Minister is nodding his head. 1 dc
not know what the objection is, but °
will still urge it.

In the Civil Aviation Dcpartment,
there is no weekly off day for the
operators. I do not know why it
should be so. They have tc work
round the clock, and they have also
to work throughout the week, where-
as in the other departments the
operatives get weekly rest day That
should be introduced here also.

There are chowkidars and sweepers
in the Civil Aviation Department
who have no fixed duty hours. Some-
times they have to work for 10, 12
and 14 hours, but they do not get any
overtime allowance. I request the
Minister to fix an eight hour duty
for them. The chowkidars do a very
important job, acting as security
staff, guarding the runway and other
things in the aerodrome. Why chould
they not get this facility?

A large number of emplovees apply
for transfer to other departments of
the Government, but their applica-
tions are not even forwarded. Even
for emergency commissinns, their
applications were not forwarded. I
request the Minister to lcck into it,
so that deserving and desirous per-
sons may get the opportunity of
going over to other depariments.

There is an important point which
can be attended to irmediately.
Government promised that for the
school-going children of the civil
aviation staff they would provide
conveyance facilities free of charge.
But instead of getting frec convey-
ance, I have been astonished to find



878s Demands

that in some places like Nagpur the
conveyance charges have been increas-
ed. I request the hon. Minuwster to
see that the children of these em-
ployees get the facility to go to
school free of any conveyance
charge.

Mr. Speaker: Now he should con-
clude.

Shri Dinen Bhattacharya: Now I
will touch on ports, not in details. The
second speaker will speak op it

Mr. Speaker: If he leaves time for
it.

Shri Dinen Bhattacharya: I have
taken 30 minutes.

For several years the people of
West Bengal as also this liouse have
several times expressed their con-
cern over the condition of the Cal-
cutta port. Everybody wili agree that
it is one of the biggest ports. Its
tonnage capacity is going down every
day. It is good that the Minister has
given the assurance that new dred-
gers are being indented for dredging
the river mouth. The otner day the
hon. Irrigation Minister also assured
the House that the Favakka Barrage
would be completed by 1969. But
what is the interim ariangement?
Not only the Calcutta port, but the
whole industrial belt around it will
be corroded within these five years.
I also doubt whether the Farakka
Barrage would be completed by 1969
because I know personally that even
the preliminary work on it has not
vet been started. Then, there is a
strong opinion held by the experts in
our place that in spite of the Farakka
Barrage, you cannot save the Cal-
cutta port and the River Hooghly.
They hold that if the river Roop-
narayani is not properly trained, if
the silt and sand banks in the river
mouth are not regularly cleared and
the discharge capacity of water of the
river Roopnarayani and Hooghly is
not intensified, the position will not
improve. So, I will urge upon the Gov-
ernment to consider this expert opi-
nion. There is one scientist who has
a thorough knowledge about it. Shri
Kapil Bhattacharya. He has sent re-
presentations to the Central Govern-
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ment also but his suggestions have
not been considered. I will ask the
Minister to consider #hose things and
set up a committee which could sur-
vey the river Hooghly and Roop-
narayani and suggest some positive
steps. With these words, I finish my
speech.

Mr. Speaker: According to inti-
mation since received from Members
there are some cut motions desired
to be moved to Demands for Grants
relating to the Ministry of Trans-
port and Communications. So they
may now be moved subject to their
being otherwise admissible.

Shri Koya (Kozhikode): I beg to
move:

“That the Demand under the
head Ministry of Transport and
Communications be reduceq by
Rs. 100.”

[Need for taking over the private
owned aercdrome near Calicut (1)]

Shri R. Barua (Jorhat): I beg to
move:

“That the Demand under the
head Ministry of Transport and
Communications be reduced by
Rs. 100.”

[(i) Failure to increase G.R.T. in
Indian Shipping (ii) need to re-
organise training in Merchant Navy
Training Establishments, (iii) need to
have a post and telegraph office in
every village with a population of
1,000, (iv) failure to deal effectively
with the public complaints regarding
the efficiency of P. & T. services, (v)
need to appoint trained Seamen’s
Welfare Officers at all important and
major ports in India and abroad,
(vi) need to re-organise the Depart-
ment of Tourism, (vii) failure to co-
ordinate working of rail and road
transport, (viii) failure to develop
roads in the North and North Eastern
Border Areas (ix) failure to main-
tain  border communications, (x)
need to accelerate the work of Road
and Inland Water Transport Advi-
sory Committee and the Inter-State
Transport Commission, (xi) failure
to maintain adequate transport ser-
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vices in Delhi and New Delhi, and
(xii) need to survey the major ports
and their working with a view to
increase gross tonnage, (2) ]

Shri Sivamurthi Swamy (Koppal)
I beg to move:

“That the Demand wunder the
head Ministry of Transport and
Communications be reduced by
Rs. 100.”

[Slow progress of Mangalore and
Karwar Ports in Mysore State. (3)]

“That the Demand under the
head Meteorology be reduced by
Rs. 100.”

[Need for accurate forecast of
monsoon and rains for the Agricul-
turists in all Indian language papers.
4)]

Shri Indrajit Gupta (Calcutta—
South West): I beg to move:

“That the Demand under the
head Meteorology be reduced by
Rs. 100.”

[(i) Failure to grant overtime
allowance to operational staff of
Meteorological Depariment working
more thap the stipulated hours, (ii)
need to reduce the number of grades
of non-gazetted scientific staff in
India Meteorological Department
from four to three, (iii) need to do
away with the element of selection
in the lower cadres (like Scientific
Assistants) in India Meteorological
Department as per recommendation
of Central Pay Commission, (iv)
failure to grant 15 days casual leave
to watch-keeping staff of India
Metearological Department who are
not entitled to public holidays as per
the recommendation of the Central
Pay Commission, (v) failure to
transfer staff in India Meteorological
Department from forwarg areas like
Assam, NEFA after completion ot
their stipulated term, and (vi) need
for meetings between the Director
General, India Meteorological Depart-
ment ang the representatives of the
Union periodically. (5)]
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Shri Sivamurthj Swamy: I beg to
move:

“That the Demand under the
head Central Road Fund be re-
duced by Rs. 100.”

[Need for grants from the Central
Road Fund for improving rural com-
munications. (7)]

“That the Demand under the
head Communications (including
National Highways) - be reducea
by Rs. 100.”

[Slow progress of Nationa] High-
ways in the State of Mysore. (10)]

Shri R. Barua: I beg to move:

“That the demand under the head
Mercantile Marine be reduced by
Rs. 100.”

[Need for a ship service between
Rangoon and Madras. (11)]

“That the demand under the head
Aviation be reduced by Rs. 100.”

eed for an air gervice between
Madras and Rangoon (12)]

Shri R. Bara: I beg to move:

“That the demand under the head
Aviation be reduced by Rs. 100.”

[Need to (i) expand air-routes in
the country, and (ii) open more train-
ing Centres for training in Aeronau-
tics (13)]

Shri Indrajit Gupta: I beg to move:

“That the demand under the head
Aviation be reduced by Rs. 100.”

[Failure to grant House Rent and
City Compensatory allowance to Civil
Aviation staff at Varanasi airport and
grant of compensatory allowance to
staff at aerodromes in Tripura, (ii)
failure to provide suitable alternative
employment without effecting their
emoluments to Fire Operators who
have been declared unfit due to eye-
sight in the annual medical examina-
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tion, (iii) failure to implement assur-
ance of increasing departmental quota
for promotion to Assistant Aerodrome
Officers from 20 to 25 per cent, (iv)
failure to revise pay scale of M.T.
drivers and Telephone Operators as
per recom'mendation of Second Pay
Commission and to bring it at par
with their counterparts in Post &
Telegraphs Department, (v) failure to
provide transport for school-going
children at various aerodromes which
are at considerable distance from the
neighbouring towns, (vi) need to
construct staff quarters inspite of the
emergency in some aerodromes where
the accommodation problem is acute,
(vii) need to liberalise the Rules for
forwarding the applications of the staff
to other Departments in accordance
with Home Ministry orders and for
Emergency Commissions, (viii) need
to withdraw staff who have completed
their term from operational areas like
Assam, NEFA and posting them back
to their home region, (ix) need to
prevent loss of revenue on account of
House Rent by allotting standard type
of accommodation to the staff {x) need
to detail an impartial staff reorganisa-
tion unit to examine the staff strength
in various subordinate offices of Civil
Aviation Department, (xi) need to
have a single administrator at various
airports instead of having two or three
as at present, (xii) need to reduce to
the working hours of chowkidars of
Civil Aviation Department to 48 hours
a week with a weekly day off, (xiii)
failure {o grant weekly off to opera-

tional staff of Civi] Aviation Depart-
ment (xiv) need to grant overtime
allowance to chowkidars and sweepers
on the same hourly rates as applicable
to other operational staff of Civil Avia-
tion Department, (xv) failure to fmple-
ment the reocmmendation of Central
Pay Ccommission regarding the grant
of weightage for night duties, (xvi)
failure to publish recruitment Rules
and modifications in the policy of pro-
motions from time to time, (xvii) fai-
lure to confirm non-gazetted staff
against available permancnt posts,
(xviii) failure to send replies to re-
presentations even after years, (xix)
145 (Ai) LSD—6.
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failure to fill up sanctioned posts, (xx)
failure to  fill up the departmental
quota for promotion to fire operators
from Class IV staff for the past two
years, (xxi) need to reduce the trans-
port charges for school-going children
at Nagpur airport, and (xxiv) promo-
tions to class II Gazetted posts in Aero-
nautical Communication Service by
seniority-cum-fitness, (14)]

Shri Indrajit Guptar I beg to move:

“That the demanq under the head
other Revenue expenditure of the
Ministry of Transport and Communi-
cations be reduced by Rs. 100.”

[Failure to finalise the service Rules
for the staff of the Department of
Tourism pertaining to the confirma-
tion and for the promotion of Upper
Division Clerks to the grade of Assis-
tants and of Assistants to the grade of
Assistant Directors. (15)]

Shri Koya: I beg to move:

“That the demand under the head
Indian Posts and Telegraphs De-
partment be reduced by Rs. 100.”

[Need for starting more telegraph,
telephone and post offices in the
Kozhikode and Palghat Districts of
Kerala (18)]

Shri Sivamurthi Swami: I beg to
move:

“That the demand under the head
Capital Outlay on Roads be reduced
by Rs. 100.”

[Need for funds for new national
highways in the South and for
bridges on all big rivers. (20)]

Shri Koya: I beg to move:

“That the Demand under the head
Capita] Outlay on ports be rcduced
by Rs. 100.”

[Need for developing the Beypore
port into an all-weather port. (21)]
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Shri Sivamurthi Swami: I beg to
move:

“That the Demand under the head
Capita] Outlay on ports be reduced
by Rs. 100.”

[Need for allotment of more furds
for the development of Mangalore and
other porés on the wesiern coast of
Mysore. (22)]

Shri Dinen Bhattacharya: 1 beg to
move:

“That the Demand under the head
Ministry of Transport and Com-
munications be reduced to Re. 1.”

[Want of a co-ordinated National
Transport policy. (23)]

Shri Indrajit Gupta: I beg to move:

*“That the Demand under the head
Ministry of Transport and Com-
munications be reduced by Rs. 100.”

[(i) Failure to assess credit worthi-
ners of the India General Navigation
and Rly. Co. Ltd. before advancing
large loans to it, (ii) failure to secure
visa facilities from Pakistani authori-
ties for over 100 Indian crew of Joint
Steamer Companies, (iii) slow progress
in training Indian crews for inland
river transport services and Indianisa-
tion of the same, (iv) need to take
prompt measures to improve sand
banks which are hampering river navi-
gability in Sunderbang area, (v) need
to open alternative water route bet-
ween West Bengal, Bihar and Assam
by connecting Mahananda, Teesta and
Torsa rivers, (vi) adverse effect of
Joint Steamer Companies’ post-strike
reorganisation on Indian employees
contrary to Government’s assurance,
(vii) need for more buildings for Post
anq Telegraph offices and for the re-
sidence of employees and to open more
Post and Telegraph offices in the rural
areas, (viii) need {0 set up a negotiat-
ing machinery to settle all outstanding
disputes of the employees of Posts and

APRIL 9, 1963

for Grants 8—’ g2

Telegraphs Department and to jmple-
ment the ITCAO Assembly resolution
emphasising on the States the
need to raise the pay scales
and improve the working con-
ditions of staff engaged in air
navigation and ocommunication air
traffic services, (ix) failure to check
unauthorised occupation of the Civil
Aviation quarters at Bombay airport,
(x) failure to promulgate the Recruit-
ment Rules during last fifteen years,
and arbitrary changes in recruitment
rules, (x¥) purchase of ‘Rolling on’
fire crash tender from an unknown
American firm causing loss of rupees
five lakhs, and (xii) need for provi-
sion of cheap accommodation at the
airport retiring rooms for use of non-
gazetted staff on tour as available to
gazetted officers. (24)].

Shri R. Barua: I beg to move:

“That the Demand under the
head Ministry of Transport and
Communications be reduced by
Rs. 100.”

[Need of air terminal building for
passengers and staff at Rowriah,
Assam. (25).]

Shri S. M, Banerjee: 1 beg to move:

“That the Demand under the
head Ministry of Transport and
Communications be reduced by
Rs. 100.”

[(i) Special pay to officials per-
forming the duties of cashiers in
P. & T. (ii) promotional avenues and
remuneration for supervisory cadres
in P. & T., (iii) introduction
of concialation machinery and
volu.ial, aicagation in P, & T,
(iv) nationalisation of Air Transport
(v) transport facilities to school go-
ing children of the cmployees of
Civil Aviation Depariment, (vi) pur-
chase of ‘Rollingon’ from foreign
country for Civil Aviation, (vii) dis-
solution of Indian General Navigation
and Rly. Co. Ltd, (viii) proposed
retrenchment of employees serving
under I.GN. Rly, and (ix) attitude
of Pakistan Government towards the
Indian crew. (26)].
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Shri R. Barua: I beg to move:

“That the Demand under the
head Communications (including
National Highways) be reduced
by Rs. 100.”

[(i) Neeq for proper and suitable
bridge on National Highway No. 37
across the Bhogdoi River, (ii) need
for declaring the road from Amguri
and known as Dhodar Ali as a
National Highway, (iii) need to dec-
lare Brahmaputra as a National
Waterway, and (iv) need to upgrade
the National Highways No. 31 and
37 in Assam and to provide suitable
bridges and strengthen and replace
the out-dated bridges. (28)].

Shri Indrajit Gupta: I beg to move:

“That the Demand under the
head Mercantile Marine be reduc-
ed by Rs. 100.”

[(i) Concessions given to Jayanti
Shipping Company in respect of loans
for acquiring ships, (ii) undesirability
of permitting increased quantum of
foreign capital participation in Indian
Shipping without adequate safeguards,
(iii) slow progress in development
and expansion of the Shipping Cor-
poration of India, (iv) need to step
up pace of augmenting tonnage ih the
public sector of shipping, (v) need for
stepping up indigenous ship-building
capacity, (vi) need to provide emp-
loyment in public and private sector
shipping concerns to hundreds of
shipping  employees discharged by
British firms in Calcutta. (29)].

“Thnt the Demand under the
bend Capital Outlay on ports be
ruced hy Rs. 100.”.

* 1) Need for increasing allocations
for Halda scheme, (ii) failure to take
any direct responsibility for payment
of adequate compensation and reha-
bilitation to persons evicted as a
result of land acquisition for the
Halda project, and (iii) need to
improve dredging operations in River
Hoogly. (30)].
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Shri R. Barua: I beg to move:

“That the Demand under the
head Capital Outlay on Indian
Postg and Telegraphs (not met
from Revenue) be reduced by Rs.
100.”

|'Need for a telephome exchange
building and a central post office
building at Jorhat. (31)].

Mr, Speaker: These Cut Motions are
now before the House.

Shri S. C. Samanta (Tamluk): Mr.
Speaker, Sir, the Ministry of Trams-
port and Communications is an impor-
tant one. How far industrially we
may develop the country, if we have
no sufficient transport and communi-
cation arrangement, then we cannot
pull on. Even the defence of the
country which is an urgent necessity
will not be up to the mark if there
be no sufficient transport and com-
munication organisation.

My friend who last spoke pleaded
for the separation of the Transport
Ministry from the Communications
Ministry. It is unfortunate that the
transport department is being tagged
on to this department or that depart-
ment. It was with the Railways; it
is now with Communications. It has
no independent status. Why? Com-
munications had its independent
statusy Railways has its independent
status. This transport department
deals with road transport, major and
minor ports,- shipping, shipyards,
lighthouses, light ships, inland water
transport, road development includ-
ing national highways and central
road fund, tourism, etc. It can demand
to be an independent ministry., I
request the Minister to see that this
is considered by the Cabinet.

Shri Jagjivan Ram: It is a Minis-
try.

Shri D. N. Tiwary (Gopalganj):
There should be a Cabinet Minister
for that.

Shri S. C. Samanta: There should
be an indepenlcat :ainistry of com-
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[Shri S. C. Samanta]

munications; an independent ministry
of transport. It is so much inter-
linked: railways, transport and com-
munications. I was trying to have
the posts and telegraphs department
separated. In his regime I began and
in his regime it has been created.
Nobody is more glad than I that the
P. & T. Board has been created and
they are doing good work. The P. & T.
Board should redress the grievances
which were put forward in the House.
I know they are going to be redressed.
I refer to the accommodation for
P: & T. employees, hospitals and other
things for them; the P. & T. Board
should be made to be in a position to
do these things.

I was saying that transport is the
main thing which can develop a
country. I would have been glad if
this Ministry had set up a committee
on transport policy and co-ordination
long before. It was set up only in
July 1959; under the stewardship of
Shri K. C. Neogy it is doing good
work. This committee is finding out
so many things so that definite co-
ordination among means of commu-
nications and transport could be there.
My friend here who spoke last was
impatient., I am asking him to be
patient because it has been handed
over to such a person who will bring
such co-ordination that we will not
have to grumble any more. He js tak-
ing time. He has submitted a pre-
liminary report in February 1961 and
we are glad to see the things contain-
ed in this report,

As regards the border development
board which has been formed under
this Ministry, I may say this. We
heard that about Rs. 10 crores had
been sanctioned for the development
of the northern part of West Bengal.
For what purpose 1is this Rs. 10
crores to be spent? Is there any
truth in it?

About the roads and bridges which
we need so much at this emergent
moment, we should reconsider the
present practice of sending their
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detailed estimates irrespective of their
value to the Government of India for
technical checking. If the estimated
value of a work is less than Rs. 20
lakhs or so, it need not be sent to the
Government here for technical
clearance: they should be allowed to
be sanctioned by the State Govern-
ment because in this process no work
is progressing. Within the framework
of the Plan, all the intended works
are not being done. They shculd be
done.

My friend referred to the Calcutta
port also, which, with its problem
river Hooghly, is giving us trouble.
I am referring to this every year in
this House. Now, we are glad that
we have taken it up; we are conver-
sant with the problems of the river
Hooghly, My hon. friend the Minis-
ter for Shipping, Rajbahadurji, had
been with us to see river Hooghly; he
went to the mouth of the Ganges he
went up to Farakka and he saw all
these things, After that, I think, the
Government has taken a clear deci-
sion. They have come to know what
the river Hooghly is, and what are
the difficulties in the transport system
of the Calcutta port.

Dr. M. S. Aney: Did he take a dip
in the Ganga Sagar?

Shti S. C. Samanta: Calcutta port is
an inland port and it has so many
troubles, even then. At the ports
which are situated right at the coast,
such as Madras and Bombay, there
are troubles. We were hearing that
there were some siltations near the
Bombay port. You wil be astonished
to hear that there are 11 bars between
Calcuta and the mouth of the Ganges.
They are going to hide or are hiding
proper movement around the port. I
am glad that they are now trying to
save Calcutta port by establishing a
subsidiary port at Haldia. For the
establishment of the Haldia port, land
that has to be acquired will be in five
stages, and the area will be 17:524 sq.
miles. Already acquisition has begun
on the 28th March last. The first
compensation was distributed amongst
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the displaced persons. I have come
to know from the newspapers that the
compensation paid was at the rate of
Rs. 2,300 per acre for paddy land,
and for coconut trees, it was at Rs. 70
to Rs. 75 and so on. I am glad to
know that the acquisition officer, the
Deputy Minister of West Bengal and
some others were present there to
have the things done quickly.

In this connection, I would remind
the hon. Minister of one thing. You
know that for the Farakka barrage,
for the solution of the local difficulties
and for smoothening the work, the
Ministry of Irrigation and Power has
constituted an advisory committee
with some Members of Parliament,
some members of the State legisla-
ture, some local people and some rep-
resentatives of the Government. I
would request the hon. Minister to
take this opportunity to have such an
advisory board formed for Haldia, so
that the local difficulties that will
come up before them may be con-
fronted and solved easily.

In the matter of acquisition of land,
I have to demand of the Minister one
thing., It is now April. The men
who are displaced will get the money.
But where shall they live? How can
they build houses? The rainy season
is ahead. They cannot build houses
now. So, at least for the rainy season,
they should be allowed to live. Let
other things be done in the mean-
while; the paddy lands may be
acquired.

In the future also, I would request
the hon. Minister to bear this in mind:
he should see that the State Govern-
ment attends to this, namely, that the
displaced persons are not put to diffi-
culties. I would request the hon.
Minister to sce that the children of
the displaced persons are looked
after well. I request that they must
be trained to become skilled or semi-
skilled workers so that they may
earn their livelihood from the port
which is being established there. The
land for the railways will be acquir-
ed; the railway line will be 35 miles
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up to Panchkura. I would request
the hon. Minister to think from now
on about the aerodrome. He will
require an aerodrome, Lands should
be acquired for aerodrome, for coastal
conncctions, road connections and
immediately for the connection of
electricity, so that work will move on
well.

I shall conclude after referring to
one more point. The Haldia port is
to be a subsidiary port under the
control of the Calcutta Port Trust. I
want the Government kindly to
think over a suggestion that I am
putting before them. If the whole
control is with the Port Trust of
Calcutta, will they not import their
skilled and unskilled people to the
Haldia port, and so what will the
local people do?—those who are dis-
placed, those who have been dispos-
sessed of land? They will now
become homeless. So, I request the
hon. Minister to see that, while this
control will be kept, the displaced
persons are not put to any difficulties.
With these remarks, I conclude.

=t fasamg T (3afan): wema
o, % FeATemt ) g g Ay ¥
foo gfter FX F 12 W 4F W
FT X A FT FAER e 2 o
TE & T ¥ T wEAdr ¥ AT
el ¥ @€ ¥ a9 gfiufa ot avafwg
g1

T AT & FH 6T Agd W
AQTTHTA |, 30 AT ATFAT F qHA
¥ dgag 9 W & | F @ FvEew ¥
AT FT A9 AT 31 F7 WK
dY9qT ATEaT § Fifw ag € F 99-
T ¢ | I AT H T AT qre-
§ ATE RS WY 2 1 IEET @ A M
™ AAEE F @E A f3ag
®q & HrHieq AT 93T & | @ &
vt # aifaw feafa gurey & fom
TER ¥ TF I fama # @ oww
I fOE A 9T ag @i F AW FY
FEFAT 3} F AT WA G | TR
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I grE AT W N WA Tafae qosft XaT SHATT FY 438 @A

Iy /AT F | AT STy § wAverH % F fog gy gl ¥ g FK@r AiEw )

ST gAY & | STAT M faag e ]|
# FAWFAT | AL THF I F AT
¥ gaamar @ g1 5 Tad @) wa
AR M AR IEAT qHA g,
FfFa g 9T g T o TF 75

T2 g |

o S W Fr feafq & s9R gw
FY UF T ¥ AL €19 1 AA Joay
AT o STA FY ATIIHAT qEAT AT Y
2 | TW T T/ ALATAT FT AT AT
ST T &, AR AT g€ § F g §
AT T IFH SF qAT ¥ g
# @11 3@ O mit aF fogT @@
FET qIER T W & 39W ST A
A A HTW@HAT § A IF FHA W
sfusd g F # Y gramEar § )

™I F g § AT A qgy
oF fe § w1 @ ar fe wgF &
IR qgT ¥ I #1 °a ¥ T A
gf @1 | TOY ot wfy wfa gy 2
THHY FYAT AT TIX § IR A &
o wewi ¥ g FW ;W AgT ATX-
=EAT 2 | 39 AT faAw e 3 A
JETT & aife g¥ Y faawa war 9
q A H [ F TR A FA P IO
AR LT IR G 1 @F W
e T gAY T A F WHA @I
F fg ge®i 1 faarg ya=a T 1Ry
FfFET AT N T IRT |

I garE § fF daT ¥ Aw 79w
% U odr g% A ¥ fag s
& =ifen e e gn oot <ar &
T & OF T ¥ qE I aF
ATETAY ¥ A o1 @ | 3l AT 9%
afF fa freft @wm @ @t €0

W & 3wt ¥ ey & fapand iy
TR §, IR T I FLATC F ey @)
a1 937} AT F AT g, ITH G-
T HT qG BT (AT | [ qIF 0F
& gfys weat ¥ wftg & A9 =fg
ST S99 I3 et FY HrATe fedy
gy 7df &1 9 o HE AR O T
& | SAEY 9T T AT qaww FT feAr
sTe 5 Iy o & a9 99 ¥ af=w
TF A TOA Y ToHY qqEAT 81 g% AT
AT 1 TUR § U T 9 4 glaar g
I | T & W F AT F A
fradt & ST @ o< afg 923Nd s
F@HE G wfg FT 9379 TG¥ FT qUei
& I FW F IET TER AW
g { IFT IAFT FTT FIAT A0 |
1 I GIER I q28frg FEFTN A
Fg & g 3 fF 1 oAt 9 g
faa &3 @@t F0 FX | AR ATAAT
7= F1 fagre ok 39T 93w & Ay
w 3T 37 afeat # JEwETd @ S oA
FT s # ey 0% 1 3@t wgeEy
T F T QIF F ASE AT X ¥
afea! = g a= I § 3T fag ok
q&T ST N & dYT sravTaA 7 gaur
g et 8 | "9 €Y @19 WS UF qg
= AT a1 % W "I AT qEW &
oET ¥ g9 % 9 AW # g
#Y 3fez ¥ Y areTATE F Ao & F T
I g fAEF A A7 9, q I9
g% & IR & T ¥ g 19 gfa=r-
5% Ofg § Q0 &1 aFar 1

I fagr A q&f ST s_Rw W
fae® & fag Y Y 7sF a1 A ST
® S 9 9F I # A9 & 9 fAg
o @@efa s FL | SET ghT
T #1 8% fog S gama § av
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FE AT IR g FH FAG AEF
Y W A v 7€y wfond Fw A w@n
FTX A A, g RO T

& qgt 9T A9 gTéa A }5 Y
& T TG FTAT qTRAT § | I W}
oA & = A7 Y a°S &, & A IG)
F IR F 7Y A= afew 35 SRy WY
FEFi A arad o Ay AT FgAr
ATEAT | FH IWT 9 A OUEC
HAGAT, ¥ AT HSIST gL S1AT HY
qE AW I qeF 2, IO W &
HATAT T eq74 e =mear § | a7
Tl 9T g AY Ot gew & S a9 &
IR F & G FT AT AHAT FAT
1gar § | § ag fr gy Aear g 5
fogy 99 ¥ T 3o &A1 ¥ AR #
q4 ¥g JF gE fF fom @ qus
TH FIE T4 T a1 98 eI qwi
3 a7 @ TR T FM W fE
wET qaefT 4Y | TS § A "]
HqAAIT qF ol ggF AT 2, W F
gfemor & ok gElaaET & |WE
A Y IT Ty T AT }, IE GEF
FadY € aaeft § oY qael ag se §
TS GG AY | 99 geSl F1 wfws
ST FA ¥ g w1 yaw g gAT &1
ol ag 1 I TwEde w9 gur
T TF TGN RAT T g | g
sqe QET qEFT A W a7 Aq0fgn |
§ zw 917 ¥ ST 7@ Fa fF qwd 78
MR TEFR F T § #1 IAw0
e FEAT AR IR FAT &4 A
@& &1 FH & 1 Afew & ag saw
Fgn f fow a5+ F1 "Agea € aF
ST & FTO G gfee § sfus ag wav
2 I wEHt A1 a7 a1 I FEHLT qIA
AT X 77 f6T 37 931 F GIR &
fad saaig i # o waiE
&, ITHY IT AT TP AT I F 3T
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& 7R gfqw ey wwag aifs g
g6 FH A IIHT ATEFERA @
93 ag Ffems & 7 ma 9 fogw g
Mg 9 |

T R HT [T T -eqTw_
¥ gAT F FG AT AT FAOAIQ
FE F & wray § A afewm  FG
grale 0¥ € fo@F maaa & gy
4 Yaw #1 FfeE St o, T G
we7 1 g & AT awe o g g
I At & ararais F faa f g
gaq FT gFAT £ | S & fay
F Fiod # O FeAT AL E | €RT
g f& 39 gl a1 FTHIT FT TG
¥ 7¢ vax e fr ot aw & agl
qX GSF ¥ 10T FT a0 IT Aot
% fay usT T T FEAFA S|
dfe & o g &1 I« JTEFAT
g fe I Ry A wwe w1 fagd
Qeaq IaT FT KA AFAAT F¥ wvaw-
aaw #1 gfaar & § Swd Faw wfal
& fad fr gfaar o g€ g afow gt
9T 59 ¥ I Ay @ T Y W
&) g ae W et 3 A gt faesh
¥ A% MrEY aF W oy
v A glawr a1 @ T®@
@ ¥ TF AR ¥ gEl AW an b
£ AgaT ¥ agry # gfawr g FwH
ng< AT 9T A q=an g o ;i)
# @ xarae § ghaar A
s wfafem aw # arg owifk
i B Y gE TN O 7 o Ffe-
T R AR EFNG 1@
fad g0 a1 I3 YrEay a1 wfy
A A ot & maw & g
T B9 ¥ gE T a5 aadr Wied o
wiw A g ¥ fod v A w1 -
fag Zaam &Y | faaw FTwaT 7Y g1
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[=f faamme 7 ]
¥ wray § N wAE g g g
g S g Y W qanfew s
FF waw g FAT gy

wit 77 foit s am st &
AT ¥ GO T I10 A Ao
gt Y 1% 2w ¥F fafsrs wml § wen
e ¥ fal g A T wew ¥
S I qfeT T 07 7@ w4 oul w7
ey gavg ? K & A 1 WA
fae A @17 s g foger g
H &, Wt £T @rd a1 wrar FWy
& et fF g a9 dFst @ g
g7 firy &, 3gt o 9 W W
¥ far ot woew & qwry o & fead
ft FF N FA g 2w
g fremr 7 oY Igaw § SuwT qA
fag geasm 7€ iar 2 1 7@ For gt
& F agy FeArd gy § 1 W
FAX TR FT GIFTT HA qgaw T[T
& ATfAgY F7 giaar } FT A7 I5T G
g a1 R I qHT FY A F A
FE AoAT gEr 9 F¥ ey
TN g3 & {iagq wia OF
A F A WA A wA( AT QT
g it www @ EF g A
faga s fa g sHT F FE Dar
Ay & fa¥ 3w waem &7 fagw ana
g =fgy |

SRt LT FF FIA T FETHT FT HAT
fosw wgm & awt g sl w1 A
aga wfaw wee 7 | @igf aF gard-
STETT AT gAT W ITH FT AT G W A
T H A1 Fw F A F M EA
aa AT F e S @ Ig T
T Aoy g Ffed | WIS GAIET
Y HT qh G T AlAw AT
o Aifgy | g @ AR FT T
T i )@ & SfFs @ @i
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Floms ax & fF g9 a8 wd a7 faasly,
qETS A1 5T Afg A ) 79 I® *F
FAET FAH FT GAAT & gLy THH
T R FAOE | WS wEREEAr
™ 17 #Y £ fF gk gaw Y W =
& & ar i oft § I F1 = wETS
¥ ITN F1 g qF Y q7F q" )
TE N ¥ gt wamw Y gfawr
T agt 2w F qRar A gfee ¥ oAy
HEAYW NN T IGH T Y A TG
A FT IMIE T30 |

7 & fod 7 o wraww g fF st
9 fedg a1 Qg a9 @ § A1 T
off 7% gu & o g ¥ fay gy
gegidw 7 gy &1 waAry fwar s wr
¢ 3t oy N mamw £ 5 g Tw
G WE Ugdgrg § I Wi
AT G TE T q A0y afw
fafaar ofadem & i & g & @17
FYE FT FIT 9T T T4 A F
ferm 7 foam T g | 7Y GANT ATE
fegamadigd as A aw &
durT e g | 7w ol wiaew g fw
ST ggogrE T¥d ¥ aq gu g fEet
faegar 9ifea 93 gu & STHT FuTW
Mg Fiff S 9T IAE A A
T oA e F oarw w O far 91 9F
guT & § et afafa ufadaw £t gfa-
qr gy gt 30 1 gLear Fv gfor 7 Ay
72 gt @rige feg gnino

¥ a7 daf7a e ¥ g v
T & ¥ 1 ¥ 0w grer ®ier nangs
ar afs ww 9 I A H T
T & | T wAA T e T T wA
F T FEAEFT I3 A1 g€ LA
Y T ot FAT & 1 T ¥ TERY AT
T ®YAT @9 T ooF fFAT 1 gwar
2 g foar o =ifed 1 oz fe
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A7 FEaT & 5 35 @ & @R -
geg &1 oW gATA A7 qrfw sl
¥ mrasgEFaT T2¥ 9T IAFT S
faar s &%

AF FHAT TF QAT @ g @
9T A NI & ) ART AG AI &
afes zamw, %7, Il AT SUATF T
¥ o ara Wy € | IEFT AR FF
g gren A fafaw afawa SEi
gftedi & g0 IEFT ITET FHFFA § |

T HLIET, T § A gars A
ZH A W Fi AT & HATET UF
o7 1T F( TTh G&H AL FAHG FT
sare fremar @ A1T 9g & gATQ SR
wfqg | W ofw 49 9% ¥ s
¥ S AT g g 95 [T & 4% gL
T F) AT g g P & gr
T AT geW gl g | & g A
F1 3o aTq ¥ foy qard TT w1 §
fF IR gl a7 A7 qee AiwHas
AT # @ FT AT AT FY GlAen
e 2 1 5@ d g @ HEEEA
#F 9@ FI F) AT S qdT F
foer Tt 2 IHd AT FTHy seATfad §
& T5¥ SHIT AL FTAT | IHH TG Fe-
argat W FAAfEr g swa § )
# e £ £ 6 F o g o

# 2AATH WfHaT AT TAETE
& 1% W 099 §A WERE &7 ed
oFAT FIAT WA § 1 UE FreAr
Y IRi4 TRAT 1T WATAG 1 FETAT
g AR fmar a1 | Fw ¥ 7w § A
IUT AW FW g fF oo A
#1977 79 ¥ 77 mmeAdr g &1 Tg
aren g & fr gv uw gfey @ ax
UF SHATE W UF  IAEA AIEHT
21 fog®  wmwd @1 SiF ¥ g @
Tai W7 TG ) GTT QA ST FY
gfaur qgs @% | 95 Fisew Ft qifed
fr &y &1 § f A1 s w1 g
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At o aF a8 dr 79 § 797 gl
It 93 "I faZT § 9 @Y g
€ | I I FTH QT T ATHT )
FTTTHIAT FET GFT § g AT F7T W
Tar agfoaa 3 waa €
o7 § & AT w0 ¢ w1 vy
T 19 F( AT HFGT FAT 18700 §
feee gz e minfed ¥ ¥faw I
g #( sqaedr Ft 97 | G2 miew
NI TR & T X &y
ggagfaar faw & &, few 9w ¥ afav
T @AY F¢ T €41 qEY 2 v
g1 & @ 5w famr & foemas
& wfysma fae e & sfears ar
AT & FTOT T AL 7T W[
g | 3fFT ox o mfegs ¥ @faw
F @ T UF uw foawr o wRw A
ATl FIATT  THAT FT GTIST &Y G
& | TTHTT AU qaq TS BT AT
FATA =TEd & | 39 fodr ag wEws
g f& g2 g dre wifefaw & ;¢
AR & % G+t sgaedT Fi A7 |
TRIET |
Shri U, M. Trivedi: Mr. Speaker
Sir, it is very true that this Ministry
has the biggest amount of work al-
lotted to it. The variegated nature
nf the work is there and, certainly,
although both the Ministers are very
much experienced in it, yet they might

be finding it extremely difficult to
handle it.

An Hon. Member: No. no.

Shri U. M. Trivedi: Naturally, we
should all desire that thc; must be
provided with some two good Deputy
Ministers to lighten the burden upon
them.

Shri Raj Bahadur: Therc are.

Shri U. M. Trivedi: Sir, the ques-
tion that comes foremosy of anyone
who studies the werk of the postal
department is that the most hard-
worked postal official gets no housing
accommodation for him. The Rail-
ways have most assiduously pursued
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this matter in trying to provide
housing accommodation for their em-
ployees. The Postal Department in
this respect has lagged very much
behimd. At certain places, even the
postmasters in charge of the post offi-
ces are not provided with accommoda-
tion. If at all they are provided with
accommodation, in some places I have
seen shat they are not accommodation-
fit for even porters or coolies to live
in,

This was a department which in
the old golden days was considered
to be the most honest department. In
thdse days the postal employees were
considered the most honest men.

Shri Jagjivan Ram: They continue
‘to be so,

Shri U. M. Trivedi: But, unfortu-
nately, defalcations in this depart-
ment are on the increase. Some me-
thod must be now adopted whereby
these defalcations must be checked.
Any amount of instances we will be
able to find about the wastage that is
there. They are all published in the
Appropriation Accounts for the last
two years, and I hope the hon. Min-
isters must have applied their mind
to this wastage. Things must be
thought out from the very beginning.
Orders must not be placed and huge
stocks of stores must be not be allo-
wed to land without having proper
use for them. Sometimes they are
discarded also in the bargain without
having something to gain out of it.

Sir, itj hag been Pelt by us that
every year, by some method or the
other, some slight increases in the
postal rates are effected. We have
seen them slowly and slowly rising.
From 5 annag for registration, I think
it is now coming up to 14} annas. 1
thsk that is now being suggested.
Why should this be charged so much,
I cannot understand. In the case of
post card it has been suggested that
the rate should rise from 5 naye
paise to 6 nay® paise—in other
words, one anna for the post card
which Babu Jagjivan Ram and my-
self used to post for one pice only.
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We have increased enormously our
posta} rate on the envelope also, Yet,
probably to make both ends meet,
we have again cast oyr eyes upon
the user of the post card atso. The
post card has gone out of uge so
much that it is now being usedsonly
by the very poor people who do not
want to hide anything and who want
to write everything on an open post
card. Only very plaia, simple amd
honest people use these post cards.
The rich people want tc use en-
velope and they do not care if they
pay a little more (Interruption).

Postal and telegraph detays and
wrong deliveries of postal articles
have increased 1o a very great ex-
tent. I will narrate one very easy
example. 1 addressed a lettar to
one very important person. Instead
of that being delivered to him it
was delivered to Seth Govind Das.

Shri Jagjivan Ram: He is also
very important.

Shri U. M. Trivedi: The other gen-
tleman was equally important—he
was Shri Govind Lal a mahant of a
particular place. Instead of being
delivered to the mahant 1t was de-
livered to Seth Goving Das although
all particulars were given on the
address This is a daily occurrence.
I had occasion very recently to go
to Jagbalpur and I wanted to send
a telegrame. The signalldr would
not read my hand-writing. Certainly,
I do mot write a very bad hand. But
he could not read it. He just threw
the paper away saying: QHT H’Eﬂ’q‘g
FFEIE | T oA, W@, A F fafad
I could not wunderstand what he
meant by “AB,CD”. Then I realis-
od that he wanted me to write in
capital letters. If there are such em-
ployees who oannot read even ordi-
nary writing T do not think they
should be in such employment at
such important stations.

Mr, Speaker: He has given me a
good remedy, because sometimes I
also find it difficult to read an Hoa.
Member’s hand.
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Shri U. M. Trivedi: Sir, the tele-
graphic charges are on the increade,
and we are now suggesting longer
telegrams with  higher charges
Slowly but surely we have been
feeling that there is something
radically wrong with the telegraph
branch of our Posts and Telegraphs
Decpartment. Send a telegram even
to a distance of 50 miles, you are
sure to walk that distance but the
tclegram may not reach its destina-
tion. We can never expect that or-
dinary telegrams will reach their
destinations before you recach them
by train. What is the function of a
telegram if it is not telegraphed. The
very word indicates that the writing
is to be carried to distances by
virtue of the use of an instrument
evolved long long ago, now a cen-
tury old. We are going back and the
telegraph system has become use-
less for that purpose. The worst
offenders in this case are the so-
called licenced telegraph offices of
the Railways. The very first thing
they will say is: “Go to the Post and
Telegraph office”. A passenger tra-
velling on the train will not go to
a Post and Telegraph office to send
a telegram. If he could do that he
would not have gone to the station
at all. These offices at the railway
stations are meant for it. At sorhe
important stations thew are supplied
with government telegraph system.
Even though the dummy is supplied
to them by the Government, they
will not make use of it. They will
never eend a telegram by the ordi-
nary circuit by which they send the
telegrams ef the Railways. I do not
know why it is so. Is any check
being made by the Government that
they should not use the instrument
or is any check made by the Rail-
way Administration that they should
not use the circuit which is meant
Yor their telegrams? Railway tele-
grams are not so numerous.
Nowadays, the railways have deve-
loped wireless lines and, therefore,
the congestion on the railway tele-
graph lines has been reduced to a
very great extent. Yet, this difficulty
has been fclt. Some of the signallers
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are so bad and so callous that once 1
noticed that they put a big stone on
the dummy so that it may not make
any noise when they are sleeping. We
must put a check to all such actions
and those people must be brought to
book for doing such wrongs.

16 hrs.

Shri Joachim Alva: The railway
telegraphists are both inefficient and
non-co-operative.

Shri U. M. Trivedi: All these gqua-
lities are always found only by you

Shri Raj Bahadur: By “you”?

Shri U. M. Trivedi: I am sorry,
Sir. I meant Shri Alva.

Very recently, 1 made a request
10 our hon. Minister to provide some
PCOs in the district frem which I
come, which is in my constituency.
He was pleased to listen to me very
sympathetically. An amiable gen-
tleman as he always is, hc gave me
a good hearing and assured me that
everything possible would be done.
But, unfortunately, for the last one
year,” although I, have beer making
frequent requests, this has not been
done, and the excuse is--2and he was
justified in giving that reason—that
due to the emergency the stocks
have been depleted. But I find from
the Report that there have been in-
crease of 217 telegraphic offices and
247 PCOs during 1961-62. If this in-
crease can be carried out in othes
areas, I certainly feel that the un-
fortunate Madhya Pradesh also must
get some consideration at his hands,
particularly the district from which
I come, which is no doubt a very
backward area. The four stations
which I have mentioned are Piplia,
Malhargarh, Narayangarh and
Swasra, all within my constituency.
All these four stations have got tele-
graphic instruments for the railway
stations. Therefore, when 33,000 ad-
ditional telephones have been sup-
plied how four instrument tele-
phones could not be spared for these
particular stations passes my com-
prehension. I would make a very
earnest request to the hon. Minister
to kindly look into the matter. As a
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matter of fact orders were placed for
supplies for these four stations but,
somehow or other the Engineering
‘Branch, which deals with it, does not
consist of very honest persons. They
always try to make money out of the
supply of instrument to places where
they are to be installed.

Shri Birendra Bahadur Singh
(Rajnandgaon): Please include my
Drug district also for this purpose.

Shri U. M. Trivedi: Yes, that must
also get that benefit.

Then, another thing which has
struck me very recently was the
arelessness with wnich the R. M. S.
people have started handling Postal
articles formerly enly railway porters
handled railway parcels, even when
they contain lables like “glass—handle
with care”, “keep this side up” or
that side up. They callously throw
those parcels, ignoring all those
labels. But this was not the practice
in post offices; the postal people
used to handle things very careful-
ly. But, unfortunateiy, very recent-
ly T had occasion to see at Nagda
how postal parcels and bags were
being thrown in and across, From
the carriages they ar2 thrown across
the railway lines, then they are
taken up and thrown across to the
platform and then again thrown in-
to the compartment. 1 accosted the
person concerned, but he said:
qTeT 74T F4 | aY AW &, 7A7 AT
49 AT |
“I cannot handle it alone”. So, this
sort of thing is taking place. I hope
the hon. Minister will look into this
state of affairs.

Then 1 would like to say a few
words about the recruitment policy
of the Posts and Telegraphs Depart-
ment. On account of the change in the
recruitment  policy, persons of a
particular type coming from a parti-

cular arca of the country get recrui-*

teq in larger numbers than the local
people who are available at the local
stations. Something must be done so
that the recruitment is spread all
over India; it should not be limited
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to particular areas where people are
always aspiring for service.

Shri Jagjivan Ram: Will he kindly
amplify that? I have not been able
to follow his point,

Shri U. M. Trivedi: All the new
recruits are people from Delhi,
refugees and others. Only they get
recruited and boys coming from the
rural area in my State get no chance
whatsoever in recruitment,

Shri Jagjivan Ram: They do'nt
apply or what?

Shri U. M. Trivedi: They do. But
they never get a reply.

Shri Jagjivan Ram: I am surprised.
Everybody was called for the exa-
mination.

Shri U M. Trivedi: You will be
surprised because these things are not
brought to your notice.

Shri D, C. Sharma (Gurdaspur):
Why are you against refugees?

Shri U. M. Trivedi: It is not a
question of refugees. It is a question
of employment for all.

Then the question is about the
wireless licences that are being issu-
ed. Unfortunately, the rule, as it ex-
ists, is even if the wireless is not
working, the set is useless, the wire-
less licence has got to be obtained.

Shri S. M. Banerjee: Sell it out.

Shri U. M. Trivedi: That is all right.
But that fellow also will have to pay
it. The whole question is, somebody
will have to pay it.

Shri S. M. Banerjee: I will buy it.

Shri U. M. Trivedi: Do it. Therefore,
some method must be evolved
whereby a certificate can be issued
to the effect that a particular set is
of no use and under those circum-
stances this must be exempted from
the charge which is to be levied be-
cause, I say, it has been made a penal
offenice also. Therefore, it becomes
cxtremely difficult.

Then, about the improvement in
the technique of our receiving m-~--
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sages and other things, the new
system of pulse and digital has been
in use at some places during the
last decade. ‘But I do not know
whether we have made any use of
this up to date. I would request the
hon. Minister that he must make
use of not only his knowledge but
also the knowledge that is available
to him through his officers and all

the recent advances of technical
nature must also be made use of
because this is specially a science

subject in which proper use of techni-
cal knowledge is to be insisted upon
80 that the progress along with the
other countries must be maintained
in this direction.

Then, I would say something about
this Transport Department, for a short
time, over which also our Ministers
rule. This Transport Department is
a very big department in itself. We
spend thousands and thousands and
lakhs and lakhs of rupees and I am
glad that we have now got a Border
Transport Board also. But what has
been the progress? Even today, when
I was reading this report, I find some
cost of limitation is being put there.
There is the Joshimath-Rishikesh road.
Why Joshimath-Rishikesh road? Why
cannot this name be extended? When
the road is being extended. I have
myself seen it. It is being extended to
Badrinath; it is being extended to
Kidarnath. Why still there is an indi-
cation that it is being extended only
upto Rishikesh? Why is there no
rapid progress of this road? Only here
and there is work going on 5 labourers
here and 8 labourers there and 10
labourers at another short distance
and that is all. The progress is noth-
ing. It is negligible progress. Why
should not the progress be very rapid
particularly when this emergency is
facing us for thc last 8 years practi-
cally. Why has the progress been
delayed to that extent? I would,
therefore, sav that in this direction
also, our efficiency must be made to
be felt.

Then, a proposal, a very worthy
proposal, had been made for, what
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vehicles chartered by tourists. It
was a most desirable thing. Now
sometimes people make use of even
motor vehicles for their pilgrimage.
They purchase a vehicle and they
want to go all over India and per-
form their pilgrimages and save the
space in the Railways also. If such
people, or even the tourists coming
to India, require that a particular
type of licence must be given to
them, by which no further counter-
signature of any nature is to be
made, that particular rule must now
be made current for the purposes of
such tours. It has been said that a
committee was set up at the con-
ference of State Transport Com-
missioners held in ‘January 1962
to suggest measures to ensure
un-restricted movement. of vehicles
chartered by tourists and the com-
mittee has recommended that a cer-
tain number of taxis and a certain
number of other vehicles by each
State may be licensed for this pur-
pose. I do not know what has
happened about it. Steps have been
taken; they have not fructified up to
1963,

Then, about the making of roads. I
do not know how some States al-
ways manage to get a share bigger
than others. 1 always feel for my
State; probably because there is no
very senior Minister from my State,
there is nobody to push things in the
Cabinet.

Shri Jagjivan Ram: Your State is
in the centre.

Shri U. M. Trivedi: That is why
it is made into a zero. I am thank-
ful to you. Madhya Pradesh has been
given for road development Rs, 17.30
lakhs whereas Orissa has been given
Rs. 237.99 lakhs. Bihar, the State of
my friend the Minister has been given
Rs., 476.85 lakhs; Maharashtra even
has got Rs. 218.80 laklis which has
taken a big slice of the old Madhya
Pradesh area. Why such a big differ-
ence of giving only Rs. 17.30 lakhs?
Still go a little further. The loan
which is required for the purpose of
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expansion has yet to be granted.
Madhya Pradesh has not yet been pro-
vided with any grant from the Central
Road fund. Why this differentiation?
I will request that this discrimination
betwcen State and State to such a
great extent must be avoided.

Another thing that I would like to
bring to your notice is this. At some
praces, we have introduced what we
know as the State transport corpora-
tion, that is nationalisation of high-
ways. But, we have not yet introduc-
ed nationalisation of goods carriers,
so far as goods transport is concerned.
A complaint has reached me that at
Shillong, the movement of potato and
movement of other commodities from
Shildlong to Gauhati is so controlled
by the Government of Assam that
only particular vehicles belonging to
the Assam Government are allowed
to carry the potato, with the net result
that the poor tribal people suffer on
account of high prices. The Govern-
ment charges Rs, 2.-per maund of
potato to be moved from Shillong to
Gauhati, a distance of 56 or 57 miles.
At other places, hardly 6 annas per
maund are charged. Why is such a
heavy rate charged and this is the
commodity made dearer and not made
available in the market? Naturally,
the middleman gets more profit and
the poor tribals less on account of
this high rate. This must be looked
into and must be checked. I do not
know how much time I have taken.
But, T will like to finish very soon.

I come a little to the shipping busi-
ness in our country. The question of
shipping has been neglected—neglect-
ed in the sense that mercantile marine
which ought to have been developed
to a very great extent is still in its
infancy. We have not developed it
at all—not worth the name, or com-
mensurate with the vast coastline that
our country has got.

Shri D. C. Sharma: Which are the
harbours of Madhya Pradesh?

Shri Kapur Singh  (Ludhiana):
Madhya Pradesh is the hub of India.
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An Hon, Member: Narmada is there.

Shri U. M. Trivedi: People are not
yet made sea-minded and recruitmgnt
is also of a very meagre type. So
much go that—I will read one salatence
that is there in the report—visa faci-
lities have been provided for Pakistani
nationals for o#r mercantile mariae.
Why is this; I do not understand. We
had one difficulty very recently and
if I remember aright, the hon.
Minister Shri Raj Bahadur had to run
to the Assam front to make some
arrangement very recently for break-
ing their strike. Upon these people
we should not depend. After all,
they are different nationals and they
are foreigners. On them we cannot
depend. The earlier we do it, the
better it is for us,

One thing which strikes me in this
connection is this that somehow this
public sector malady that has gone
into us is not a very paying business
for us. It is costing us heavily, and
either some remedy must be found for
getting more benefit from this public
sector or something else must be sug-
gested against this public sector.

I gave an illustration of the Hindu-
stan Shipyvard Limited. The total out-
lay is about Rs. 5,78,50,000, and the
profit that this company has given to
us is the bare sum of only Rs. 43,000
giving us a yield of 0.0016 per cent.
It is a very shameful thing that we
are having. Again, I shall give the
illustration of Air India. In Air India,
the outlay has been Rs. 2,520 lakhs,
and the profits have been Rs. 38.86
lakhs, giving us a yield of 1-3 per
cent. only. Then, again, in the IAC,
the outlay has been Rs. 1920 lakhs
and up to 1962, the profit that we have
been given is Rs. 7.88 lakhs, which
gives us a yield of 0.4 per cent. I
say that it is high time that public
money is not invested in this
manner or at least not given in the
hands of such people as cannot give
a proper return for the moncy that
we have so far invested.
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Shri Jagjivan Ram: What was the
profit when it was in private hands?

Shri U. M. Trivedi: I am thankful
to the Won. Minister for having inter-
rupted me in this manner. I must
tell him that in the private companies,
it is this Government which hag ac-
capted the proposition that 6 per cent
standard profit must be there, and it
is on account of this 6 per cent
standard profit that is allowed to them,
that we are now going to pass into
law the new taxation measure, name-
ly the Supen-Profit Tax Bill; there
you assume and presume that 6 per
cent profit is necessary......

Shri Jagjivan Ram: What relevance
has it got with this?

Shri U. M. Trivedi: Then again, if
you go to any income-tax officer, he is
not prepared to believe what you say.
If any frader tells him that his profit
is only 3 per cent, he is not prepared
to believe him, and he says that his
profit would be 30 per cent or 20 per
cent or 40 per cent. So, this matter
must be looked into.

Shri Morarka (Jhunjhunu): The
hon. Member has not answered the
question asked by the hon. Minister.

Shri U, M. Trivedi: If the income-
tax officer could say like that to the
trader, can we not also tell our hon.
friend here that he should also make
this profit of 6 pcr cent? The invest-
ment made by Government js Rs. 920
crores, and that is giving at present
a yield of only 093 per cent. For
eight years, if the yield was calcu-
lated at the rate of about Rs. 54
crores per year multiplied by
eight, then that would come to a profit
of about Rs. 400 crores, and there
would be no need for any taxation this
year if that thing had been done by
us.

Dr. M. S. Aney: The hon. Minister
had risen twice to interrupt you and
say somecthing.

Shri U. M. Trivedi: I do not want
to yield. He will have his chance
tomorrow.
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I would, therefore, say that evcn.
the high salaries that are being paid
in the IAC or in Air India must al-
ways be commensurate with the work
that is to be done by them, and at
the same time, they must bear some
proportion to the salaries drawn hy
the other employees similarly employ-
ad gt other places, and must not be
so out of proportion as to us no yield.
Yo# say that you are earning Rs. 1501
lakhs in IAC, but you are sperding
Rs. 1494 lakhs for mantaining tais
thing., This is no good business at ail,
that you spend all that and yet go on
taxing the people so heavily and
again go on spending money like this.
So, something should be done,

You are in charge of a very big
Department. I know that it is a very
big department.

An. Hon. Member: He is referring-
to your department, Sir?

Shri U. M. Trivedi: I have taken a:
good deal of time already......

Mr. Speaker: If even a Member like
Shri U. M. Trivedi cannot address the
Chair, what should 1 do?

Shri U. M. Trivedi: I am sorry, I
did not hear the second bell. I con-
clude now.

st ®RS (F1EX) : TAT AT,
qfaga auT ST HAT F AT ¥ AT
qiT WS SR T TE & IH FT AWAA

F1¥ gu & sow 39 faudd @1 @
aEar §

7z fmr 2w & fan ox faaw
wqrT @A & AT ¥ g Hewagu
faamT & | 3 P & S AT &,
TN SATNIT T HEEH WL AT FT
gros grr g |

weRel WEYEY . AT GIEy UF
fe & ot Wt AT FIA | WA €7 AT
T8 /i qv fa=r & A= qF FTAT AT,
Hfxagw ¥ ITAT 2wy 9 (747
T q ¥ g ¥y fgae 9y w9 ™
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ST AT JIEArT AT qF a1 §F I
&qTET FEI {5 AT g7 AT 4T &7 997
ATAF WK EQF F: IF qF 48 A7 |

o 3o qo faagY : WL T wES,
U q¥ 57 W7 @ 4 5 L 7 F1 87
IAR™T AT

WEAW WEITA Y qF FT &7 g
gi a1 €Y giar #ifF & a5 aF a1 99
& §=T T 34T 2

Shri D. C. Sharma: It would be
difficult for us to sit late today be-
-cause today is Tuesday and some of
us are fasting. We can sit late to-
morrow.

Mr. Speaker: The Minister says
that he has to leave tomorrow at
about 7 P.M, and he dcsires that he
might be free at about 6 P.M. So it
would be difficult for us to sit late
tomorrow if he has to reply at the
-end.

W qaE W ower (TRE)
qE & A% aF T qifere

Shri D. C. Sharma: Then we shall
-oblige him,

Shri Jagjivan Ram. I am thankful
to the House.

ot www : ¥ 78 @ o1 v gw
favmr F7 staAT & agd g A
zafee a8 wg@Eqw fawm g 1 az
fasmr qar @ SEfs @w § Arfent
AT anfar § Sifs & a8 F w
FT G FLAT § | 36 FF7T 72 fasmr
AT g | W F gIHl &1, 1L F, TA¢-
W FT AT T AAENT & &AL
T T FT & IT ¥ FTF HT 3F a7
¥ AT H ogEeAqer AN | E 1 TR
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fawmr o o0 wEea F gy § 2 9w
& 3% fawrr &0 worfa &1 sman @ ifs
W & qga o A fawmr gEi e o
g W W E TAH IR A IR
safa & & 1| zafae 5w 7 famra @
f 55 T & W0 72 361 917 gufa
FG

HR AW 1 gramard ) gfew &
g TN FF AR A Fier waT § |
afea goa w7 1 & F1o07 § 39 faug
F 977 faemiqEs T T qHar |
Faq foq w2 ¥ & sar § 9w A
Ffomzat # M § w7 @ F
eTe faeran =mEar g

i qge & fawg § arAaw
gIegt ¥ wiwe fau & 1« & 99 ¥ wwar
@ qrEar 1 AR ¥ faw oww ¥
# T § I9 N HUSATT FgT & 178
T o foet #7T  1 qg W TR
R WeT I wea A | faene
F qWg ¥ T G AT qgT w9 faFwTH
21 qTET | ST A FT AT SAA F AR
a1 99 § g fasra g afew s
Tt # ar 9w ¥ wafy aga aw &
qr$ | TUST fAaT & qrg a9 QeuR
¥ BHTQ IATHT AT I & &1 Famar
T 39 ¥ AR A3 FY FIW AT
gar | FfF Y F19 AT 9% SATETa}
g wife ag @i & g, <t foes
gU TATH g Iq F wfq Y g% | @i
g T ¥ T FIH AL Tl O
g | wfFT 9w ¥ A sF wmrE
STl #T g7 g9 A1 AT AL
LT FT WRr [ETOR & g9 g faan
waAT | & g g faet & Am H A
g gafF 78 & 9 | 7 "R Wi
S FE S W & g W i afa ¥
g W g, Wi N T A wfa F e
a9 W g | & gar g 5 3@ ar faent
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& 9t ¥ fora ¥ o avesy &, @eal
F1, AT &, SABA AT FY sgawqr
T imam Fo¥wEmifam &
qEI-T1],  GI-HIE W G WA
qF a1e 9% gt § | e w1 gy
AT g g & gfez § w0 A
F gfaur Fv 3frr § AT
¥ 1 zwoar & w1y w7 UE I AT
HET § | WAt W U w4 g
faam Sitfr swmaae & =1 @ w1
UL SO S o TR et i 0
at 2w & #15 wex gfaar =Y &
qusaeT ¥ nh Wi (733 gu eam
&1 397 % T A e §, afF qug
Fv ¢ zafag & 37 &1 agr 4@ <@
T |

qIEaTeT & S aiw fowr g 9
AR, ARE,  d1E, g9 W]
HYGTETR T § urg qE A 5 (i
FeAET § IAMHIT HIX STITE FT
FAFIAT AGN & | T TIX AT FY
g FT AT eqEt F 78 giawr @ &)
¥ sraar F=m 5 v 3g g &
fags gu woara & agi ¥ fag dwem
HIT IAATE F sgaedT g T8y
A1 ¥ {) Ayl ¥ fau qufas &1
sfeds g1 =1fgd | O|r 91§49
TN T fogg gard oW W7 FHA |

39 ¥ ae A fawag §2X & 9
F fow M e F osgaEdr gF)
grfgr Mfs it 78 & 1 gAR o
¥ UF oA W} S gasen & faw
sfgg & | 98 & AT A ST IeAT-
g { g AR F1 K § A9 69
o7 fa2al &1 919 A9 § 0 99 ¥
wTq orq 9 wiear § 99 ¥ I A1 A8
STIHA ¥ FAFAT 4 & | AQ ArdAv
§ fx o¥ faorm Fz & 1T AT
FNRA GIT FT AT F AVST ST
St s mE ¥ ser sqra wfeat g
145 (Ai) L.S.D—T.
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arfs samarT w17 geAw Fowwfa
S Eol|

T % ge § qre wifeg & d99
§ UF 9 T HTAT TEAT STEar
g 1 ZHTX TETy W U¥ &gd ¥ Wm
§ T2l g% AEY & T F dwe miwg
& | g waeyT § SR ¥ 9 Geew
ggmmy § a3 «feard g & fom
Wi # J2a. agT gL 8, A FATHI
FT HSE T TH A § ST SwAv
gifir 77 = o wfew T
arfeq arfs <7 a7 a9 3T & Hq
ravT FIW G oaE |

e wifes ¢ gy ¥ oF o
ST FEAT AT § | ST WA A=A
AT 2 IT FT I A AT A
gz mifes & =% fzar § 1 Sfs
e mfes & FgA™ FAAfE &
TH RS T FH FTH g, FafEQ
IT &1 A FW FE § Ffears v
21 Toar 9T F9 & faw At oAy
FEY ARA W § %R oS FW §
FTH 3 AT & 1 gHY FFTC AW By
QAT &7 (FRTe & o wTeY wfsard
g & 1 Y F F uE ¥ 99 F wRy
FHAT FW F7T § a7 At AV F1 g
T TF TATqT FIAT It & | T FTXOT
T FeqaAd AT 9 G GWIT 93T
g1 ¥ g @ fF ar ar 5@ sA Y
fedy a5 & foey sT fegr s9 ar
qree aifew & &Y 39 ¥ fau 9w ¥
sIqEqT ¥ AT qUF AN AT AgfaeT
T aF |

7t & ag Fgn =ear g fF o
AT A A9 AT OIS g T O
& gt AT Y FTHY gfaar § ) qrag
¥ oY g F A ] ag IEwAEre faer
F guen aedd w1 oo gf fasw
sy & 1 forw & gw Y sarar A Ad)
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freraT | gamR o fasy 3§ e s
e #1 ¥ fewr o faar o, fom
& g W § TSl FY sgaeqr &, @
Y ool § woFl #Y aga w4 &
T FFA fF GO geRl FT geaew
& Tg g ¥ 1 & frdew s
fF TsT FFR A AAT F AER
g Ty g1 & fag faqar § s =g
S SEIT F HTNIR 9T USG9 F Sy
WTT | 59 ST g W § 9gd
Gur W & sk zafew gy FW
W 9T @ AR | A I R
WX T &l & $I9 &7 AT &R
T # aF A fags s ¥ fag
T FIFT ST FT WA AGZF
@ifF = TATHT | qeF! 31 ATt &%
®Y 97 g% | A0 9 § fa Oy gy
¥ 5, 7Y gIE G § W St A,
qER F fadw eaw 397 =nfeq arfe
I FT AT qGIIT T T

o & o mfew & gwew ¥
Ig FEAT AT ¢ F IR TgT Y qhee
wifedw § 99 1 THIRG agd grr §
G ¥ FIH FI9 g1 ¥ T Y @
wi ¢ AfET gad @@y gAY = AT
@ § )WY FW FE gl &7 AR
AT FT WY JFEE gT @ | FElag
¥ s & fF 2 o wnfeat & fog
wfsF wfe & 3 a§T gAAl F7 sy
LAl il

% o ¥ a1 F FgAT QTR §
fe 3l # o areaE ¥ gAR IS
% geai 9% fasa e fogr omd Sy
B geT § I I USY TR IR
¥ 1 T @zE § Wk A fF 9
&Y Y F FTOT AT TR FIRON § 5T
NTEHTR GT 7E) qATE 7 gt 99 7
¥ QU WA § AT Ay SFEdr
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F | TAT R Y 3 fomd e wid
T g

TR F @ 9 § AR OF a9 FF
EFsirg o e awd & §
s s Hae Y § wR fre SRy
&1 I ¥ @ faraw &) fael @ o8 W@y
% 99 1 qar A wfew # oedy @Y
A & | g A F aw 7@ "@wAT
IBET AT § HR FH gE fwrar s
§ | zafag I game € 5 qd s
9T TS F G T AT T AR ¥
o=y WX A9ET @ WY T, e
TR WiEw 3 g & $0 F T |
FE a1 AT g & fa S FE 9T FE
ar f wma, & e 1< sfwe 1 s@
T 94T AL G &, TIT WX 39 T9G
ey 3 gt @< 2 faam, o 99 & a1
FHT TG R € 1 T F dEH A
T H I § 1 & s S F gae
g fF aFEr F @l &Y S A &
g e 9F | AfeT § X Fgm
f& fags gu To@i A a6 ST
e faar o, FEY STIAT & 0

st ey @€ (fasroam) -
HENe FEIRY, AT &Y dgd 94w R
g qa g faar

T Us FRgfTaa HAEd T
Ry & Sffa ¥ agd wecd § | 99 F A0
%Y qga gfaw faenft § 1 7 HAed
qET TN FT W@ AR I T AR
T T W& | Tg WA TG w_
T FX @7 & 9 @ & fag § wraAw
R S Fraq A g 1w EET H R
§G AT S F WA T@AT AT §

g8 Hrea-HL oA § AW s
39 ¥ fou 09 ¥ FUT T W@ T
& | afew & 2ad) § fr @ d9 Y § urs
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G F N HFE T G G &, ITH
1 qfe 7 gé & W o A
I T9T 9T, T WY IqAT &V § ) A q9T
& 7t &, Trag v M &, wWifE F g
foad aiwg =& gf &

& fafaeeT aes &1 9479 539 T
feemar et g fF oee Ra § &%
&%, qreme SR Afgar § #k aga av
TETE TATHT & | FEh T TG gréaw ar-
TEy & FACY A F, AfFA 7 qrearay
FATTIN A & § e g
g a1 3% § | O a9 9% & f arenai
& @AY A i agT A g @
X qgf 9 G T g 97 gy
gy T # fag aei ) faw
G FT O agg AT qE F A
ST &, AfF |l R s g R
fog oY SOaT FRRE W T T
& AG A S &) o B S
o ST &, a7 STF AL ITE T I
FET @UT g1 G § AR IEHT T
&Y T & | R T TW gEY
g TFATT GV § W IR ey
fare et & 1 &R Awd & s wew & o
TSIRG AT 19 BT THI &1 T ST
g, afeq =oie w9 T & oY
gL Ay F @ I aw A oF
TIF AG aNL W@ 1 WX T
= FE AL-A Y, qoI9 9% g
A2 IAET ST § | 90ROy 91 q%
fFaT ®1 T @G gt WA &)
ag 3970 A VS 9F AT § ) WR
W7 9 #1E AVF AT HIGT §, AT a7
IUHT B 3AT &, ATFT TW AT FgQ
g3 A 9F TT | T AT F qH
¥ &€ 9 @ g & &, FIfF IT A
wgfaad faeet &, v feadl Y
Y TG THETT g ¢ |
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g fafrer wem wiat @
fort &t s & | & A & wfE
¥ IR T 3T ACE (o7 WIg T
g fr geF T 37 @9 9% T®I @R
I § HIT %, T T G EL AR
o 2 & T O FIA qIT B
& grar & 1| R fEw 99 W0 FY
AFr # AT FQ@ &, AT g &
f& ag TEdAe FT 99w § | I W
o 9T QI W ST §, T WY 9g
ST & HIT FHT T g & | AW
Ht AgEET FE W AT AR W
g I AR AW fF gt ) W A
fray 72 1 § WK feadt S
TR A AT SR 20

W fue & aF "w g fF
e SqwuHe  wEifaaTT arer
AT FT L FUAT TE X W@ &
HAT A FT TN AR CIAITET &
el ¥ § et g, 9g7 F7 HEEy
g @ FAT | I @ I g
3, feew ofer @ AR 9 W R
1§ | T&T TR ¢, X0 TR SII ATZeq
et § 1 @gl 9 dae afegr wi g
I | W R g@ W wiw s
M N TR
we uF GFead @2 § | a8 9 faary
Tga a1 g A Afed g
4 € FY awg T A T F T a=
o g T HF wE o =y
ST AET qRAT § | ST AT HA I Breger
o< fEfY S ST A, e W
T SFHT AT FT TG TGAT AT FFAT
§ | mEl § Sy T AW oA I F
W Igawie ffwe § @ ey
&, U& M9 § gE AT TR FT AT A
Y IR AGT TFAS WR A
grar @ 1 R o ¥ armEe §,
St fF aET AR, &, Wit Wt
1§ e IeE mftw a0 X
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(vt Fmay qrf)

W AL AT A, @ TR 2 F
ford ar aF Az & oy ar ¢ A=
T BET TF R A JT A HA
W A @R T AT AR agt
9 7 gfawd ¥ A arAeay @Ay
e | ST OF o T il
fx e v a1z = s w3 fE
TET g O 2 ¥ w8,
g s gfauw Ag) 2 o, awT
I A F AT A A et 3
S A IR T g | A A A
¥ 39 a7 71 A% glawr 7@ &
g

FaT AT T Y ALY, Foray
fees g¥ T &, S a<w s@nar
AFSTE 3 FI ITRT TEFAT AT fgF
A JAY FY wET TATHE FY aTeorg
WY =7 qve  faar Tifgd WK A
T wfea fr 3 gfaad Ireew
B ¥ IFwHT ¥F W & 1 a8 fawrr
qEw fafaed &1 awg 78 & fr oy
T @« fFar A, ag aie| qE
e | ag fawwr fafadm ameer )
w9 FIGT ¢ | T a9 @@= @ g,
IFAT I F I A19E ATIT § 1 WX
TEF O JHT A & AR FIAT H
g 2 A g AT AR 9T AAAT
TR

g9 @y & fF g g wv, qE
R gAY Al 9% dar agEr 9 @y
¢, afew fee Y e famr wnfe
qF U1 9T A9 & | TEHT FT FIO
t?amar fagy ¥ =@ &1 @
qgg, WG, i@ 9§ @ FT &
|3 faay Z, ¥ = &0 =@
qI0F AT F g og=ar g
o dre A TG H WME F ax A ax
faar, afra § @gt T ¢ @ A
T W 75 AW 97 gAI 35 qrdE
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WA 2R uF Ak e ¥ Ak
#%3 @ 91 F Fgar =g g fr oe
9 w1 A A §, dgvaEig wmt ¥
{00 ATEH 9T g | g et ¥ Efmm
3§, AfFT g Isfrarg ewid qgww
F A% qg AT §

T IFIR IF-FIA F13F g1 AT 8W
T &1 BW gER WY, 1§ A AR
I3 F g7 fram Y wifaw 37 1
| A 9F 9T & qF A1 § | g
A A & 1 W uA ST o g,
I TR ST AR qE, T FET
AT § Iy AT | AT AT AT A
I FLAT aar g | gt o faeet ¥
AR 71 aga w9d § | wifex 1@
w1 qAAT § ? A & A AfEd
T §FC FIA § AV SArEE, THARTRD
N Frgfadars F AT Tgd TG0
g fed AT 3T ATH aga HTEHAT
g =ifag

o garE & 31 Jredt g 1 7@ Ie-
N FALH L AT FF QT e TATY
§ | Sfex aial £ aww AT ow e
srar =wifzgg 1 wiE # dEEes &
wrog g, 5, AT Al 9 & 1 AR
ATA F[ TG GeAIOS=F A &l g |
ST ST A2 ATA FT 1 qATTATH
savq A grar  aiEt &1 feavaEe Tl
& |FAT §, IAFT TEHT AL & qRdr
& @y A gfawn G F T
F ma ¥ A fe @ o= adl
qrfy § 1 & e g fF et ww aF
qey &, wgt WO UE W, @9 §Y
gz an fie FG gF A i
TSt FY 7eE FL AT IART AT WY
gfaar & smasfy | afe dar fr s §
& wtat & @t fad o9 wfaw @
gFy & I @ w1 gfa & ey
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& A g & wig gAry A BT @
wFd & | & wran 7§ T gaa
o< g1 fear s |

Shri Muthiah (Tirunelveli): Mr.
Speaker, Sir, I rise to support the
demands for Grants for the Transport
and Communications Ministry. The
Ministry has jurisdiction over the
three elements—land, water and air,
and it covers a very wide variety of
subjects. The Ministry has done meri-
torious service during the emergnecy
period. During the emergency period,
roads were built in the border areas
within the shortest possible time. Tele-
graph and telephone communications
were built in a short period of three
months. The terrain was bad; the
weather conditions were unfavourable;
and the technical personnel and
equipment had to be air-lifted. In
spite of heavy odds, this Ministry has
done meritorious work during the
time of emergency and the Ministry
has to be congratulated.

I come to the allotments in the
budget for 1963-64. They are: For
roads Rs. 7 crore, mercantile marine

Rs. 1 crore, lighthouses and light-
ships Rs. 1 crore, aviation Rs. 5%
crores, posts and telegraphs Rs. 95

crores, port development Rs. 7 crores
and tourist organisation Rs. 67 lakhs.
I feel that the allotment of Rs. 7
crores for port development for
the current year 1963-64 is not suffi-
cient, because a number of projects
have been taken up. Major ports have
to be improved and a number of inter-
mediate ports like Mangalore and
Tuticorin have to be developed. So, I
think Rs. 7 crores will not be suffl-
cient and more funds should be
allotted for port development.

Tuticorin being my constituency, I
would like to say a few wgords about
the development of Tuticorn port. I
visited Tuticorin on 2nq April. I saw
the harbour site. I also contacted
officials and non-officials connected
with the harbour development Th:y
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gll feel that the work is slow. That
is the feeling of not only non-officials,
but officials also The budget amount
allotted for 1963-64 wag only Rs. 10
lakhs for Tuticorin port. I had to
plead with the Minister, Shri Jagjivan
Ram in the Consultative Committee
meeting and he was pleased to sanc-
tion Rs, 50 lakhs for the current year
1963-64 to start the construction work.
On this occasion, on bealf of the
people of Madras State in general
and of Tuticorin in particular, I
express profound gratitude to the
Minister for sanctioning Rs. 50 lakhs
for the current year,

A sum of Rs. 80 lakhs is absolutely
essential for carrying out the imme-
diate purposes according to the
estimates prepared for 1963-64. With
your permission, I will give an idea of
the estimates for 1963-64: New railway
siding Rs. 20 lakhs, buildings Rs, 2
lakhs, land acquisition Rs. 7 lakhs,
machinery Rs. 16 lakhs, quarrying
Rs. 20 lakhs, water-supply—storage
Rs. 2 lakhs, electrical supply—trans-
mission line and power station Rs. 1
lakh, service load and intercommuni-
cation in harbour area Rs. 3 lakhs and
road connections Rs. 15 1lakhs, So it
comes to Rs. 80 lakhs, and this sum of
Rs. 80 lakhs is absolutely essential for
this year 1963-64. This is what the
officials and non-officials connccted
with the Tuticorin Harbour develop-
ment say.

Sir, I want to make a few requests
to the hon. Minister, First of all, a
Chief Engineer for the Tuticorin Port

Project has to be appointed imme-
diately. There is an urgent need for
this appointment. Secondly, the

Railway Authorities have to be asked
to proceed with the work of laying
the railway line from Meelavittan
railway station to the harbour site. If
this is done, then the stones from the
quarries of Ambassamudram and
other places can be brought easily and
quickly to the harbour site, and it
will be possible to begin the construc-
tion work without any difficulty.
Thirdly, a new road has to be made
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from Palayamkottai to the harbour
site cutting the Tiruchendur road.
Fourthly, land has to be acquired
without delay for the new rallway
line and for the harbour road. This
is very essential. Only 150 acres of
private salt pans and 100 acres of
Government salt pans are to be
acquired. 1 appeal through the
Ministry to the Madras Government
to start land acquisition proceedings
without delay. The Madras Govern-
ment should be requested to start
land acquisition proceedings without
any delay, because then only the
harbour construction work can be
started.

Now I come to the Sethusamudram
project. I find in the budget that
Rs. 7 lakhs have been allotted for
this project for preliminary investi-
gations. The project requires at least
Rs. 15 crores according to the esti-
mates of the Madras Government.
The Ramaswamy Mudaliar Committee,
at the beginning of the Second Plan,
recommended that Rs 10 crores were
necessary. The Madras Government
have revised that estimate and they
now say that at least Rs. 15 crores
are necessary for implementing the
Sethusamudram project. It is a very
vital project. This project has been
long delayed. It has been in the air
for a long time. It is quite vital and
essential for the whole of India. Not
only for a particular area, not only
for the Madras State, but for the whole
of India, it is very essential. It is a
very mighty project and it will be
very useful to the whole country. It
will earn a lot of foreign exchange,
because the ships and steamers that
now go round Ceylon can avoid that
longer route and they can halt at
Tuticorin and utilise the Sethusamu-
dram Canal. Because of this canal, the
Tuticorin port will become very im-
portant as an international port and
we can earn a lot of foreign exchange.

According to the findings of the
Ramaswamy Mudaliar Committee, the
two projects, namely, the Sethusamu-

a
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dram Project and the Tuticorin
Project are inter-linked and
inseparable ang they should be taken
up together. The Committee has said
in the report again and again that the
two projects should be taken up
together. One cannot be separated
from the bther and one cannot flourish
without the other. Unfortunately,
this Sethusamudram Project has not
yet been taken up. The Committee
recommended that it should be taken
up and completed in the Second Plan
period. It has been delayed, and 1
would appeal to the Ministry to take
it up at least before the end of the
Third Plan.

With regard to the tourisi organisa-
tion, T want to say that tourist centres
in  the south, especially in
the State of Madras have not been
quite developed. They require to
be developed. I should say here that
Cape Comorin and Courtallam are
excellent tourist centres in the
Madras State and they are sure to
earn a good lot of income to the Gov-
ernment if they are developed well
and if proper publicity is given to
them.

With regard to the Post ang Tele-
graphs Department. I want to say
that more post offices should be
opened in the rural areas, and the
delivery system in the villages requires
to be improved very much.

With regard to the telephone system,
1 submitted a memorandum to the
hon. Minister, Shri Jagjivan Ram, some
time ago. The people of Tirunelveli
want a separate telephone district for
them. The employees of the telephone
department there are also keen about
it. I would request the hon. Minister
<3 favourably consider this appeal and
make Tirunelveli a separate telephone
district, because it is a growing district
where a large number of industries
ang institutions are growing up with
the consequent demand for new tele-
phone lines in increasing numbers.

With these words, I support the
demands relating to this Ministry.
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Shri R. Barua: Mr. Speaker, while
rising to speak on this Ministry, I
would like to say first of all that
transport is very much necessary for
the economic development of the
country.  Besides, in view of the
present developments in our border,
the defence requirements assume great
importance, and they are very much
dependent upon the transport policy.
From our past experience we can say
that this Government dig not give
due consideration to this important
subject, as they ought to have. Also,
there is no proper co-ordination
between the variou g transport sys-
tems in the country. The Neogy
Commitee has been asked to go into
this question and make recommenda-
tions, but I would like to know from
the Government when the Neogy
Committee report will be made
available to the country. I do not
think even the Minister of Transport
knows when it will be available. This
is the situation that obtaing now, so
far as our present transport position is
concerned.

The Ministry are expected to inform
the House and the country by their
report the target of transport hat
they have set before themselves, the
probable requirements of the country,
how far we have advanced, what is
the gap and the proportion of trans-
port haulage that can be anticipated.
But there is no mention about any of
these things in the Report. It shows
that the transport policy is being
followed in an indifferent manner,
haphazardly without any co-ordination
whatsoever at any level.

According to the Third Plan, the
long distance carrying capacity has
to go up from 192 million tons to
342 million tons. Correspondingly,
the short distance carrying capacity
ghould also increase. Out of this, the
railways wiil carry 250 million tons.
Of the rest, 17 million tons are to be
carried by the riverine and coastal
route and the balance by road trans-
port. i means that about 75 millicn
tons shall have to be carried by road
transport during the Third Plan period,
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It we take into accoynt the increase
in our carrying capacity by roads
during the last few years, we will
find that only 12 million tons can be
carried. That leaves us with a
balance bf more than 60 million tons
still to be carried by road. Considering
the progress that we have made so
far is it possible that we shall be able
to improve our road transport facilitieg
six times during the next few years
of the Third Plan? I do not think we
can.

In that case, it is going to affect
the industrial development bof this
country. It is conceded in all
quarters that transport is very neces-
sary and it is another bottleneck so
far as our industrial development is
concerned. In view of the present
emergency resulting from Chinese
aggression, it is all the more neces-
sary that we should do all that is
within our power to help the growth
of industries from stage to stage, much
more than it ought to have been in
normal times. If we look at it from that
point of view, do we find the same
awareness in the Transport Ministry
to improve the transport facilities? I
submit, it is not there.

It has also to be conceded that the
demand for transport will rise prog-
ressively. It cannot be said that its rise
will be in proportion to the produc-
tion that we have. If we feel that we
should improve the transport faciliti?s
only in proportion to the increase In
production, we would be committing a
mistake. I am of the opinion that
Government have not taken into
account the progressive aspect of
transport and communication. Now,
that is mnot all. There are cer-
tain areas in respect of which different
considerations must be taken into ac-
count. The economics of operation is
not always the yardstick for measur-
ing our improvement. We should also
take into consideration other things.
Even about our eastern part of the
country comprising Assam, NEFA,
Manipur, Tripura and should I eay
West Bengal also, this is an area in
which you cannot apply simply the
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consideration of economics of opera-
tion. They should take into considera-
tion other factors also. But that is
not done, In spite of the huge con-
centration of the Chinese on the nor-
thern border in Tibet and in spite of
their increasing the road building pro-
jects, we lulled ourselves into com-
plete in difference and the result was
that on the very first onslaught on
NEFA, the entire area was completely
isolated from the rest of India. It is
because the Chinese cried a halt on
their own accord that this important
region was somehow saved, Other-
wise, nobody knows what would have
the fate of this entire region. There-
fore, I would like to draw the pointed
attention of the Ministry to this aspect
of this matter. Again, as I see from
the figures, I would like to point out
that no attention whatsoever worth
the name was given and no serious-
ness on the part of the Ministry was
evinced in so far as the transport
policy in this region was concerned.
For 100 sq. miles Assam, had only
1:96 miles of road and Bihar had
10:61 miles and there are other States
which have 34.58 miles per 100 sq.
miles. That is the glaring difference.

Next to road transport I come to
inland waterways system. With re.
gard to the inland waterways system,
there was complete apathy so far as
Transport Ministry is concerned. There
is only one river route, that is
Brahamputra and that again is also
not exactly the inland waterway, but
it is international waterway because
it passes through Pakistan. This is not
yet declared a national] waterways
although there is a provision for this.
It is left to the States to do what they
like, The result is, during the last
emergency, the whole country faced
a serious problem which is known to
everyone because of the intransigent
attitude of Pakistan and the crew who
are mostly recruited from that coun-
try. So far nothing has been done.
From the report I find, although so
much importance is stated to have
been given to the maintenance of this
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inland waterways of the Brahamputra,
nothing is done, This is what the
Ganga Brahamputra Transport Board
did:

“A sum of Rs, 20,350 was placed
at the disposal of the Government
of Assam for carrying out navi-
gational survey of Brahamputra
river between Desangmukh and
Dibrugarh, The work iy in pro-
gress.

This is what they did. What is the
result, we do not know, There is only
one inland port that is, Pandu.

“The construction of g riverine
port at Pandu, being executed by
the Assam Government did not
make much headway during the
year under review, . . .”

When that is going to be completed,
nobody knows, Of course, the Minis-
ter will probably give an answer that
this is a matter to be undertaken by
the State Government. This is a usual
reply. But we are not concerned
with this State or that State, We are
concerned with the security of the
country, We are concerned with the
defence of the country. If that is so,
the Government must come up with
some measure to tackle the important
problems, If things are allowed to be
done in a routine way, I would sub-
mit, it will lead us to some precipice
out of which we cannot get out.

17 hrs.
With regard to highways, Assam
has got the minimum of highways.

One of the highways is in between
Brahmaputra in the south and Bhutan
in the north. There are four impor-
tant bridges to be constructed. Pro-
bably money was sanctioned 3 or 4
years ago. Up till now, nothing has
been done. Supposing something un-
toward happened in the valley or
Bhutan, how is the Government going
to facilitate quick transport of supply,
quick transport of the Army and all
that? That has not been done, What-
ever is there in highway No. 37 is not
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up to the standard. The pavement
and the specifications were for carry-
ing the transport of 20 years ago. It
cannot now bear either the intensity
or the volume of transport today, That
is the condition in which you have
left the most strategic area. In North
Bengal, there is no road worth the
name, These are matters of policy
which the Ministry must give atten-
tion to,

In reply to my question, I got in-
timation from the Ministry that atten-
tion is being given to the improve-
ment of highways on g war footing.
But, from my experience,—I left
Assam on the 6th or 7th March and I
happened to pass mostly through the
entire route—I can assure you that
there is no sense of urgency or war in
road building. Nothing doing. Things
are going on in the most normal and
casual way. If things are allow-
ed to go on like this, I am
afraid, I do not know when we shall
achieve the goal. Besides that, in this
area, we are going to have a fertiliser
plant because it is necessary to in-
crease agricultural production to feed
the people there and to relieve the
strain on transport and all that. I do
not know when the fertiliser plant
will go into production. At any rate,
if it goes into production, if we are to
transport the oil that we are pro-
ducing and if there is any sense or
meaning in saying that we are going
to control floods in Assam, we shall
have to provide for adequate trans-
port, for the movement of heavy
machinery. Therefore, if all these
things are taken into consideration, I
submit that high priority should be
given for the improvement of trans-
port in that area,

Not only that. It is not about
Assam that I am speaking, There is
also Manipur to be looked after, and
also Tripura. With regard to Pasi-
Badarpur inter-state road, I submit,
this it the only all-weather road bet-
ween Assam and Tripura, and there-
fore connecting Tripura with the rest
of India. That road was sanctioned in
the First Plan. "About Rs. 2 crores
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was to be spent. It is only 82 miles.
It is strange, even today, when al-
most we are nearing the end of the
Third Plan, that road is not complete.
There are four major bridges to be
constructed. The other day, I read
in the papers that Pakistan is building
and improving their roads just be-
beyond Tripura, In the event of
danger facing Tripura, how are you
going to tackle the problem: I do not
know. This inter-state road is a mat-
ter for the Transport Ministry to deal
with, It is very sad that these 82
miles of road, connecting Tripura
with the rest of India, could not be
done in three plan periods. What I
find from the report is that for the
construction of the 4 bridges, good
contractors could not be had. If that
is the reason, I have nothing to say. I
draw the pointed attention of the
Ministry to this aspect of the ques-
tion to :ce that these strategic matters
are not measured with the yardstick
of operational economy and that some
sort of urgency should be injected jn-
to it. This road problem is also inter-
connected with the riverine route.
The Brahmputra river is always
known for its heavy floods, and at least
for the last few years heavy floods
were there, which not only disrupted
the transportation system but also the
economy of the entire area. Recently
I have read in the papers that the
flood level is gradually rising.

Therefore, I feel that if proper
planning and sensible planning is
really necessary, it is necessary for
the entire area in this strategic region.
Irrigation, railway and transport, all
these three things should be .« ntrust-
ed to a core plan body which can
draw up an integrated plan for all
these things, Otherwise, disjointed at-
tempts here and there will not be of
any avail to the country. Such an in-
tegrated plan is very much necessary.

With regard to the Calcutta port,
that is also drying up. The Haldia
port is also giving trouble to us. So,
all these things have to be taken to-
gether, and there should be a special
plan body to investigate and advise
Government with regard to all these
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[Shri R. Barua]

three things together, If we just start
a road somewhere and allow the
Brahmaputra to go as it is, it is no
use; similarly, if we allow the
Brahmaputra to be tackled by the
river board to which I have just re-
ferred, it would be of no use. If we
merely spend about Rs, 10,000 or Rs.
30,000 that would be of no avail, The
entire thing should be looked at from
the point of view of an integrated
approach. I am saying all these
things with very great pain, because
the strategic destiny of this entire
area is dependent upon the policy that
Government adopt today; otherwise,
something very serious may happen to
our country.

It may be said that there are cer-
tain matters which can be dealt with
by the State Government, but so far
as the State Government's exchequer
is concerned, fhey cannot solve all
these problems of a serious nature.
You know, Sir, that we have to face
thé infiltration question. Then, we
are also faced with the problem of
the unfriendly elements of the Naga
Hills area and we are also faced to-
day with the Chinese aggression.
Therefore, it is not possible. The In-
dustries Minister of Assam has said
that for the last few years the
Central Government did not like to
integrate Assam with the rest of India
by rail or by road. This is not a state-
ment which is made by me but this is
a statement made by the Industries
Minister of Assam.

Coming to air transport, I submit
that during the last emergency, the
boys who went to the different air-
ports of Assam did a really magnifi-
cent job, and 1 must say a word of
appreciation for them. But if I look
at the internal working of the Minis-
try, it is really very surprising that
in spite of our having a potential
ground for development of aviation,
our management of the whole affair
has not been very much encouraging.
The Public Accounts Committee has
remarked that it is becoming almost a
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burden to the exchequer and it is
known for itg extravagance on the one
hand, and on the other, they are not
capable of utilising the funds given to
them. There are both the extremes;
they are incapable of utilising the
funds on the one hand, and on the
other they are known for their ex-
travagance, as, for instance, in the
case of the stores department, There-
fore, something must be rotten some-
where, and it must be straightened.

With regard to the facilities for the
employees of the IAC, something must
be done., It was said in 1961 that
about Rs, 2 crores were provided for
constructing houses for these em-
ployees, but nothing has been done up
till now. Either houses must be given
to them, or if that is not possible,
Government must please arrange
something to them by way of house
rent allowance.

Mr. Speaker: The hon. Member
should try to conclude now.

Shri R. Barua: I have not taken
much time.

Mr. Speaker:
minutes.

He has taken 20

Shri R. Barua: I am the only Mem-
ber speaking from my party. There is
none else.

Mr. Speaker: The hon. Member
knows the number also.

Shri R. Barua: I shall finish with-
in two or three minutes, Thersfore,
something should be done for them.

With regard to the posts and tele-
graphg department, much has been
said. Efficiency is deteriorating in
many respects, Crime is also increas-
ing. We are very sorry about it. It has
to be remedied. At the same time, is
Government creating a proper atmos-
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phere for the efficient functioning of
the department. That ig a point that
has to be seen.

During the past few years, we have
added so many rural post offices to
the department, For the proper work-
ing of rural post offices, there ought to
be a sufficient number of sub-post
offices as well as head offices. As re-
gards this, in 1947, for 23,340 rural
post offices, they had 188 head offices.
In 1961, for 76,833 rural post offices,
we have only 289 head offices. So the
proportion of rise is very much de-
pressing.

At present, we want 200 more head
offices and 4,000 more sub offices. If
we cannot do that, I submit the entire
thing should be stabilised before fur-
ther increase is made in the name of
popularity, Generally we go in for
cheap popularity. We do not go by a
proper appreciation of the real thing.
Now that we have come to some stage
of maturity, we should just stabilise
the whole structure and then proceed
to the next step.

With regard to tourism also, I want
to make a few points. The tourist
trade is a good source for earning
foreign exchange, But the figures for
1961 and 1962 show a sharp decline;
3'9 per cent tourist traffic has declin-
ed. Therefore, this should also be
looked into, Government should find
out how we can attract more tourists.
We should also exploit the potential
markets overseas so far as tourist
trade is concerned.

I also think there should be pro-
per co-ordination in the promotional
effart on the part of different depart-
ments. We should not allow the
travel agents, tourist offices and the
hoteliers to function in their own
way. Tnere should be some sort of
co-ordination between them. I think
there is a good indication of what
we should follow in what Mr. Mor-
ris, an expert, has said on this sub-
ject. He hag given us a good hint:

“Travel is a two-way business
internationally anq every member
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of the industry who relies for his
livelihood on the movements of
people must make himself res-
ponsible for ensuring that the
standards he expects in other
eountries for his clients are
maintained jn his own country
for the visiting clients of other
agents. I am sure that this
principle is readily accepted and
faithfully applied by all members
of the Travel Agents’ Association
of India”.

Thig is a subtle hint to us about
our conduct.

With these words, I conclude,

Mr. Speaker: Besides the eother
cut motions already moved, the
following cut motions would also be
deemed to be moved.

Shri Priya Gupta: 1 beg to move:

(i) “That the Demand under the
head Communications (in-
cluding National Highways)
be reduced by Rs. 100.”

[Neeq to connect Kolasi village to
Katihar in North Bihar by cons-
truction of a bridge and to connect it
to the nearest National Highway.
9]

(ii) “That the demand under
the head Indian Posts and
Telegraphs Department be
reduceq by Rs. 100.”

[Need to sanction full scale uni-
forms to non-departmental Post
Office employees in villages. (17)]

(iii) “That the demand under the
head Capital Outlay on
Roads be reduced by Ras.
100.”

[Need to connect all Block Head-
quarters at Azamnagar, Pranpur,
Manihari, Barari, Kadwa, Baisi Kati-
har in North Bihar to the nearest
National Highway, (19)]
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Shri Liladhar Kotoki (Nowgong):
Within the limited' time at my dis-
posal, I would try to be very precise,
as I intend to cover a lot of ground.

It is two years since the Neogy
Committee on Transport Policy and
Co-ordination submitteq it; prelimi-
nary report. I would request the hon.
Minister to take up the matter with
the Chairman of the Committee and
see how the final report could be
expedited.

In view of the twin policy of
defence and development, it may
also be considered as to whether the
transport plan needs any modifi-
cation. The road transport indus has
been subjecteq to very heavy multi-
ple taxation, both by the Centre and
by the States. The effect on the
economy due to this heavy taxation
should be examined, and we should
see how our road transport can be
allowed to carry on economically.
We should also examine the effect of
this on the poorer section of the
people, particularly the agriculturists.
I fear that the price that will accrue
to the farmers will be very much
affecteq by this heavy taxation on
motor vehicles.

The second point regarding road
transport is the heavy increase in the
incidence of road accidents. Some
serious thought should be given to
sce how the occurrence of these acci-
dents can be avoided, or at least re-
duced.

Coming to Civil Aviation, 1 would
refer the Ministry to the 29th Report
of the Estimates Committee pre-
sented to the House recently. It is
very comprehensive and has made
various valuable recommendations. I
do hope that these recommendations
would receive the earnest considera-
tion of the Ministry.

I would like to know what pro-
gress has been made in the matter of
replacement of Dakotas. From the
Report 1 find that we have now only
five Fokker Friendships, There was &
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proposal to acquire another five of
these. I would like to know what
the position is regarding them.

There was also a proposal of ac-
quiring four Caravelles. The Report
says that the matter is under consi-
deration. I would like to know
when we are likely to get them.

I would like to emphasize two
points made by the Estimates Com-
mittee. The first ig regarding the
training of pilots both for civil avia-
tion and for the Air Force. The
second is having separate airfields
for the jet aircraft of the military
and the civil aircraft at Delhi. This
may apply also to places like Gauhati
and Dibrugarh. This matter should
be taken up with the Defence Min-
istry and expedited.

Reservation and cancellation at
various important places like Delhi
and Calcutta need urgent improve-
ment more particularly because these
cities cater to a lot of international
tourists. I need not relate the diffi-
culties faced by the passengers. The
matter should be looked into and
necessary steps taken.

17.19 hrs.

[SHRT TuRUMALA RAO in the Chairl

As regards the staff, I think the
rules of promotion should be well
laid down to avoid any legitimate
grievances.

In cities where accommodation i3
very costly, either housing accom-
modation should be provided or
allowances ip lieu thereof should be
given.

Adequate training should be given
to the staff who have to deal with
civilians both of our own country and
from foreign countries, so that we
get efficient service, I am glad that
the Posts and Telegraphs Board is
showing good and progressive re-
sults, I wish it onward success.
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About inland waler transport, I
suggest to the Ministry to examine
whether it is not time to bring legis-
lation before this House to declare
some of the important rivers like the
Brahmaputira, Guanga, Krishna  and
‘Godavari as national waterways.

Having made these general obser-
vations, I would like to draw the
attention of the Ministiy and of the
House to the special transport prob-
lems of the north-eastern region of
our country. I need not take the time
of the House by relating what the
bottlenecks are since Partition and
how this region was throttled. It
came to highlight when the Emer-
gency came. While speaking on
Railways Demands I referred to the
various measures taken by the Rail-
way authoritics to improve the rail-
transport. When Babu Jagjivan Ram
wags the Railway Minister, we re-
member with gratitude what he did
to lessen our transport difficulties in
so far as the Railways were con-
cerned. Happily, he is now at the
helm of the Ministry of Transport
and Communications, We are anxi-
ously hoping that he would show the
same care, concerp and sympathy to
improve the other means of transport
between this region and the rest of
the country.

I would refer the hon. Minister to
the memorandum that the Members
from Assam submitted to him on
the 10th of November in which we
made certain concrete suggestions as
to the improvement of road system
into and within Assam and the
neighbouring areas like the NEFA,
Naga Hills, Manipur and Tripura.
We are earnestly hoping that these
suggestions are receiving the Minis-
try’s carnest consideration and we
would like the hon. Minister to tell
us what action has been taken or
proposed to be taken.

As regards national highways con-
mecting Assam with the rest of
India, there are several missing
bridges. The National Highways
Nos. 31 and 37 have a lot* of weak
bridges. So far as North Salmara
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Amingaon road is concerned, although
the Brahmaputra bridge has been
opened to road traffic, the approach
road has not yet been completed on
the alignment that hag been sanc-
tioned. These should be expedited.

Ags regards the inland water trans-
port to Assam, it is known to the
House how it was closed for nearly
two months as a result of the strike
of the Pakistani crew of the Joint
Sieamer Companies. This is a
pointer, and therefore, in addi-
tion to the construction of the
Broad gauge railway line to Jogighopa,
the road system must be developed.
It should also be examined whether it
ig not time to consider very seriously,
—the proposal for the construction of
the Ganga-Brahmaputra canal by con-
necting Mahananda, Teesta and Torsa
with the proposed canal from Farakka
barrage to Calcutta. I fully en-
dorse what Shri S, C. Samanta said
about the urgent need of the comple-
tion of the Farakka barrage for sav-
ing the Calcutta port. But I would
add that this barrage will serve other
purposes also, namely, it will improve
the rail and road communication bet-
ween Assam and Calcutta and the
rest of India. Also, if the construc-
tion of the Ganga-Brahmaputra canal
is taken up, then it will facilitate the
inland water transport connection
between Calcutta and Brahmaputra
perhaps nearabout Jogighopa,

The last point that T wish to make
is, when the broad gauge railway line
is proposed to be taken to Jogighopa,
it will be necessary to improve the
river transport between Jogighopa to
Neamati and upto Dibrugarh, if possi-
ble. That will necessitate the
dredging of the river, especially as
there are a large number of shoals
particularly between Neamati and
Dibrugarh. Between these two places,
dredging will be much more necessary,
and it will, at the same time, help us
to control the flood havoc of this
river to a considerable extent.

With these submissions, I support
the Demands for Grants under the
control of the Ministry of Transport
and Communications.
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Shri Inder J, Malhotra (Jammu and
Kashmir): Mr. Chairman, Sir, I would
limit my speech to points relating to
civill aviation and tourism. Whatever
observations have been made by my
colleagues regarding the profits of
Air India Corporation and the IAC, 1
do not dispute them or repeat them,
but I would certainly appeal to the
hon. Minister that, keeping in view
the emergency and the trend in the
Government to effect economy in
various departments of the Govern-
ment, the Air India and IAC should
be amalgamated. I think that by the
amalgamation of the IAC and Air
India, under one management of a
Corporation, certainly the expenditure
on certain heads can be brought down.

Talking about Air India, I would
like to refer specifically to the publi-
city campaign of Air India. During
the last Lok Sabha, you will recall
that scvere exception was taken by
this House to a pamphlet which was
published by the Air India at that
time. Even now, the one thing which
always reacts very peculiarly to my
mind is the symbol of the Air India
the maharaja of Air India. Air India
belongs to India. It is Indian airlines,
and it caters to foreign countries,
flies foreigners from other countrieg to
India and from India to other coun-
tries. The first impression the forei-
gner gets about India is the maharaja
of Air India. I would like to know
from the hon. Minister what is the
rea] genius, after all, that they have
found in this symbol which they have
taken for the Air India,

Shri Jochim Alva: He is a lovable
fellow.

Shri Inder J. Malhotra: With due
apologies to the ex-Maharajag of
India, 1 cannot find any similarity in
the physical stature, in the physical
build-up of this maharaja of Air India,
the things which this maharaja of Air
India is being made to do and the
impressions the maharaja of Air India
is giving to the foreigners and the
foreign countries about India. After
Independence, 1 certainly believe that
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India is no more a land of maha-
rajas. It would be proper, in my
opinion, for Air India to adopt a
symbol which projects to some extent
the India of today and not the India
of the past.

Looking to the IAC services, I must
congratulate the IAC on introducing
Friendship planes. My only plea is
that these planes should be increased
in number. More especially, during
the summer months in the air service
betwecen Delhi and Srinagar instead of
Dakotas, Friendships must ply on this
route.

Incidentally, I forgot another very
interesting point about Air India; so
I would go back for a minute to Air
India. Reccntly as a result of the
restrictions imposed by the Finance
Ministry, they have introduced the P
Form system. This P Form has also
been ridiculed by the Air India pub-
licity campaign in a very peculiar
manner. I saw a hoarding put up by
the Air India right in Connaught
Circus of New Delhi—probably it was
1st April—saying “No more P Form
from August”. Looking to the date, I
think that probably Air India publi-
city campaign meant not only to fool
the passengers who were to utilise the
Air India service, but also the whole
country. Now even at this moment
the same hoarding gives the message
“No worry; you cannot afford the
fare”. If you look at it in an amusing
manner, I quite concede for a minute
that this is a very interesting publi-
city campaign. But I fail to under-
stand how these Government Minis-
tries are functioning. A restriction is
imposed by the Finance Ministry and
another Ministry is trying to ridicule
.

If the Ministry of Transport and
Communications has taken such objec-
tion to the imposition of these P Form
restrictions on travel abroad, I think
they can certainly find other avenues
to impress upon the Finance Ministry
the need to withdraw this restricion
rather than asking the Air India
people to put pressure on the Finance
Ministry in a very ridiculing manner.
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Talking about civil aviation, while
reading this report of the Estimates
Committee, I find that except Jammu
and Kashmir State, all over the coun-
try flying clubs are there. I would
appeal to the Minister that keeping in
view our recent defence needs and
especially the significance of Jammu
and Kashmir State as a border State,
immediate steps should be taken to
have a flying club there also. In the
same Estimates Committee's report, it
has also been emphasised that the
Palam airport at Delhi which now
caters to the needs of civil aviation as
well as military\purposes should be
either declared only for military pur-
poses or only for civil purposes, Keep-
ing in view our pressing defence needs
I would appeal to the Minister to see
that another international civil airport
is built in Delhi, so that one caters to
the military purposes and the other
for civil purposes.

In the same report, a very interst-
ing item has appcared—arrears which
are due to the Directorate of Civil
Aviation. From the Appendix, I find
that the former private airways—
Indian National Airways and Bharat
Airways—owe a good deal of money
to the Government.

Now, Sir, at the time when these
companies were nationalised, I believe
some compensation must have been
paid {o them. Why did not the Gov-
ernment see at that time whatever
money was due from those former
companies to the Government was
taken care pf. Even now so many
years have passed and no steps have
been taken to realise these arrears,

Sir, coming to tourism ....
=z

Mr. Chairman: The hon. Member
should try to conclude now.

Shri Inder J. Malhotra: Sir, I will
take only three or four minutes.

Mr, Chairman: He has already
exceeded hig time limit. Please con-
clude in two minutes, because we are
pressed for time.
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Shri Inder J. Malhotra: Sir, no
douht, tourism plays a very signi-
ficant role in earning foreign exchange.
But I would like to point out only
two points. My first objection is that,
let not this Directorate of Tourism be-
come a smaller Ministry of External
Affairs in the Government of India.
The second point is this, that what-
ever steps we have taken to provide
tourism facilities in India the quality
should be improved and whenever
complaints are received from foreign
visitors regarding their hotel accom-
modation, excess taxi fares being
charged and other such things, those
complaints must be looked into.

Mr. Chairman: The hon. Member
should conclude his speech now.

Shri Inder J. Malhotra: Sir, I will
take only ten seconds more.

Mr. Chairman: We are pressed for
time, and I have to call the Minister
also.

Shri Inder J. Malhotra: Sir, I will
give an example and then finish. It
is a very interesting and important
example. A foreign tourist staying
in Hotel Janpath made three or four
trips to the Parliament House. On
every trip he was charged different
rates by the taxiwala. He com-
plained to the Hote] Janpath manage-
ment. He sent a letter to the Delhi
Transport Undertaking. He sent a
letter to the Director of Tourism.
He also sent a letter to the Ministry
of Transport and Communicaticns.
That visitor stayed in India for 13
days and he left India without any
acknowledgment to his letters of
complaint, no question of any kind of
explanation being received by him.

ft To Wo famrdy : (@WTEY)
garafa weey, § wody geFaTg v
g for o i et o s e e
w7 ¥ gag faam |
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[ zro wo faard]
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@ fag § ¥ a2 3 & g
& uF e swen 2w § et ™
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e wifew = ww wiew wd
21t wE, o T a Hr H dar
A WM W W wew
fFa TRt ox S wifew w0
T AR BAIT 71 T o e T
3 fo=r & & aw gaew & faq oic s
maeqT F fau gT SOFd § S O
aifeg aa1 @ & & 7 giw § S
qe wifeg a8 991 | &gl &1 e
AMYT F FeA g wifeww gra g
g\ 7w w3 fgegeara 1 ey a9y
3T § AR T T TR Giee Aieg
TENE | A AT A wAA F A oW

Shri Priya Gupta: Sir, there is pro-
bably no quorum in the House.

Mr. Chairman: The hon. Member
will kindly resume his seat,

Shri S. M. Banerjee (Kanpur):
I submit that there is a convention
after 5 O’ Ciock the question of quo=-
rum is never raised?

Mr. Chairman: I am helpless in the
matter. Unless the hon. Members
observe the convention I have to fol-
low the rules. When the convention
is not observed 1 cannot enforce it
It is a voluntarily accepted thing.
Once the question of quorum js rais-
ed the Chair cannot do anything
except to order the ringing of the
bell. ,

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinna):
Sir, I have only oae submission to
make. Once the question of quorum
is raised, within one hour 1t shculd
not be alloweq to be raised again.

Shri Joachim Alva: Sir, I have
another point. At 4 O’ Clock it was
announced that the sitting of Parlia-
ment will go on up to 630 p.m.
How are we to know that it is going
to be up to 6.30 p.m.?
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Mr, Chairman: That is a decision
of the House. We cannot give notice
to anybody.

Shri Joachim Alva: Many hon.
Members have already left for home.

Mr. Chairman: Those
interested may stay here.
hon. Member.

=Y o To farmA iy § AT
7Y St ¥ 7z fadzw w3 @7 av fF e
§2A A Y o gaq agT WA g, T
qvz wfee A &\ A0 fraw &
™ AR = fgan sw

who are
Now the

TR frazw § i owre
aftagd  TF AT ¥ TR W F WK
TF qgdE ¥ @ qgEE § d«an
& o9 ¥ g W AW NRT F @
wy ¥ gz § wet 5 o & faa
®TE sgaeqr g1 @ WY | =g
g % sawt oF w7 w1 afaga qar
s ¥ Y o7 g% 1 W we fRag
ofg & a1 ¥ 12 Ffers & a gua
gaeq w¢ fean s afs o a
AT F gF | T 9T fa=re A%
# mran g o quw w1 wfomrad ad
gy =Trfeg

¥ dmar g f&  wmoww wsw
qfaga 3 F @wiA & 9% @ g
fwa 0 & ol & O F
W wifg w7 gfawd §, o= 5 a5
qfwgs ¥ wrRae sl & fad
% 3@ yFR T giwaw A §
I 99 F W aw@ra § F G
E &ty faaew § fF 3= @oe
F AT G FT AAIT X FT AT
%5 gAN T I FTH FLATAT AMed
far wgt +fr a6t & €7 § agt 5wy}
sqaegy qifadt & fow @1 aife Iy
gFeATE A gl |
145 (Ai) LSD.—8,
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oft At ag7 ¥ W garwy F
FTHIR 1F T o1 § | ¥ Fadam &
f& g8 ¥ fom ol &Y oo aw
Wt § agt @Tw ¥ oy # syaedr
WY ERT Y A Y I @7y o w
FA W =t o w1 @
THX F1 SAFeqT G AT & fod
ar & dfew waw wart ¥ fod ek 30
T faaet § fF qw ¢ = famn
ST HX T TAAT AT |

TR ST SIF FFT T §
IAHY 9T AT q2AT & 1 AW fAg T
2 fF ot G o 1 g A X ) g
Ny 9gd W € | A7 gae @ fw
T@RI F1 3@ FIW ¥ a7 avgfea
& g qfF T g T qed W)
gfar & FT @R |

qTqH TART F sqaeqy TR Y
Ty F1 I 75 ol § q@ woqa-
feqa 1 38 ol § SR ¥ @
T FE | 7 IWUEE GIA A & W)
= ¥ 7Y w3 T AR freg E gw
FIT IFTH &7 T & T AR 7
grrge Y Fmagl |/ A = Qe
R R ¥ didragdhie # Shmw
frar @Y 71 FTGHT | [F Fq1g7 AT O
T fx g § wufad fem a8
gwal | AT fadew € fF o=y agem
W7 SR AR g9 F AG0 q@gaAr o
gt @ A i I " F
¥ ©F AR F1 @ra1 wn o o @i
T T B TG gF WX AR
faa St % | @ 9 waRT o1 famw
srar =ife2d

T uF MY fracT 2 fr O
FE FT T 7 TQAT MY FE TmYy
TOE AT T IFAE gt & | I
MY TREHTE FT 7 @ 5T ar
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[t o o faar]

wHr @ qrewE fawar § @ F
fog@m | T@ TFTT WOHRT gy | qEv
7Y faomm | o= e Tt &Y gfaay
w9 &1 @Y | "9 forwrd qT  9r
&fed, oy o= agr &ifsg, afer a
fraew € ¥ Q1T X 7 99T | 6y
TR HTEHT Y 72T A |

fafor & a1 & ¥ faaza fF
oA g § WX 99 9 ate} F avarat
¥ THET AT FY )\

St Seas qw o arATEt
¥?

t To Wo famdy : E:rad
quE ¢ fer o afeat § & s,

APRIL 9, 1963

for Grants 8856

AT wfe d g A&l g 9w
qf Taga 1 waww far sy | 39d gArR
A F w4y o & ghewy Ay o

Mr. Chairman: The hon. Member
may please Tesume his seat. Even
after the quorum bell is rung the
quorum is not there. I have no other
alternative but to adjourn the House
So the House stands adjourned till
11 O’ Clock tomorrow.

17.46 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
April 10, 1963 /Chaitra 20, 1885 (Saka).
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ORAL ANSWERS TO QUES-
TIONS . .

S.Q.
No.

780

DAILY DIGEST

[Tuesday, April 9, 1963/Chairtra 19, 188§ (Saka)]

CorLom~

8629—64
Subject

Road transport from
West Bengal to Assam .

Consumer Co-operative
Socicties . . 8632—36

Ships for movement of
coal . . . . 8636—38

Mechanisation of farming 8638—41
Sethusamudram Project 864243
Situation of Calcutta Port 8643-44
Agricultural Programmes 8644—49
Forest Research Institute 8649—53
Bomb explosion on Rail-

8629—32

way track . 8653—56
790 Frcight rates 8656-57
792 Target of cotton pro-
duction . . 8658—60
795 Milk supplied by D. M. S. 8661—63
798 Development of plans of
Railways . 8663-64
WRITTEN ANSWERS TO
QUESTIONS 8664—96
S.Q.No.
789 Shipping Companies 8664
791 Hopper wagons on Southern
Railway . . 8664—65
796 Cotton cultivation 8665
797 Second Class travel faci-
lities 8665-66
799 Co-operatwc farms 8666
U.S.Q.No.
1627 Road overbridges on Rail-
ways . . . . 8666-67
1628 Assistance to Orissa
Government . 8667
1629 Scarcity of water at Bana-
ras Railway station 8667-68
1630 Minor irrigation in U. P. 8668-69
1631 Indian Agricultural Ser-
vice and Indian Porest
Service 8669
1632 Potato Research Centres 8669-70
1633 Dakhle-Pusad Ra:lway
line . 8670-71
1634 Telcphone Exchangc buil-
dings in Assam 8671-72
1636 Detection of ecotypes 8672
1637 Central Arid Zone Research
Institute . 8672-73
1638 Development of ngrocll-

matology 8673-74

WRITTEN ANSWERS TO
QUESTIONS—contd

U.S.Q. Subject
No.

Seismological Observatory
Starch factories

Sugarcane cultivation in
Orissa . .
Roads and bndges in
Orissa .

Regional Pnultry Farm,
Bhubneswar .

Post Offices and Pubhc
Call offices in Orissa

Central Assistance to
Orissa .

Regaul Stzmon .
Telephone connections in
Delhi .

" Construction of over-
bridges

Liquid Nitrogen Fem-
lizers and food production

Derailment at Malhor
Station .

National
Kerala .

Electric trains between
Madras and Arkonam

Vessels operating at fish-
ing stations .

Research through bn-
lloons

Boeing service to Tokyo
Railway bridge over
Shipra river in Ujjain
Co-operative Sugar Fac-
tory in Ganganagar
Booking restrictions  to
Assam .

Sugar quota for Punjab
P. & T. Offices

Foreign Post
New Delhi

Railway track

Senior scale officers in
Railway Board .

Selection of General Mana-
ger (Railways) .
Madras airport

Radio licences

Zonal Office of Railways
in Andhra Pradesh
Scheduled Castes and
Scheduled Tribes on Rail-
ways . .

1639
®640
1641
1642
1643
1644
1645

1646
1647

1648
1649
1650
1651 Highwa;' in~
652 . . .
1653
1654

1655
1656

1657
1658

1659
1660
1661 Office,
1662
1663

1664

1665
1666
1667

1668
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COLUMNS

8674-75
8675-76

8676
8676-77
8677-78

8678

8678-79
8679

8679-80
8680
8680-81
8681
8681-82
8682
8682-83

8683-84
8684

8684-85
8685

8685-86
8686
8686

8687
8687-88

8688

8688
8688-89
8689

8689-90

8690
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WRITTEN ANSWERS TO
QUESTIONS—contd.

U.S.Q. Subject
No.

1669 Package programmc in
Trichur .

1670 Roads and bndgcs in
Punjab .

1671 Dlstubutxon of
cides . .

1672 Telephonsin D. C. Block
Headquarters. .

1673 Rupnarayan
bridge . .

1674 Milk plants in Punjab .
1675 Railway Schools

1676 Catering establishments
1677 Reserve stock of wheat

1678 National Institute of
Animal Husbandry

1679 Derailment of
train. .

PAPERS LAID ON THE
TABLE

pesti-

Railway

goods

(x) A copy of Annual Report of
Ganga-Brahmaputra
Water Transport Board for
the year 1962.

.2) A copy of the National Co-
operative Development Cor-
poration Rules, 1963 pub-
lished in Notification No.
G.S.R.498 dated the 23rd
March, 1963, under sub-
section (3) of section 22of
the National Co-operative
Development  Corporation
Act, 1962.

[DarLy D1GesT]

CoLUMNS

8690
8691
8691
8691-92

8692
8692-93
8693
8693
8694

8694-95
8695-96

8696

8860
CoLuMNs
REPORT OF TIMATES
COMMITTEE PRESEN-
TED . . 8696
Thiny-third Report was
presented.
REPORT OF BUSINESS AD-
VISORY COMMITTEEAD-
OPTED 8697—8705

Fifteenth Report was
adopteds.

DEMANDS FOR GRANTS 8705—8856

(#)Discussion on Demands
for Grants in respect of
the Ministry of Com-
merce and Industry con-
cluded and the Demands
were voted in full.

(33) Discussion on Demands
for Grants in respect of
the Ministry of Trans-
port and  Communica-
tions, commenced. The
discussion was not con-
cluded.

AGENDA FOR WEDNES-
DAY, APRIL 10 1963/CHAI,
TRA 20, 1885 (S4

Further discussion on Demands
for Grantsin respect of the
Ministry of Transport
and Communications, and
consideration of Demands
for Grants in respect of the
Ministry ,of Mines and
Fuel.

sMGIPND—LSII—145 (Ai) LSD—22-4-63~880.
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